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PARLIAMENT OF INDIA Shri Deogirikar: May I know how

Monday, 3rd March, 1952.

The House met at Half Past Nine
of the Clock.

[MR. SPEAKER in the Chaiv|

ORAL ANSWERS TO QUESTIONS
GoLD SMUGGLING

©284. Shri Deogirikar: Will the Minis-
ter of Finance be pleased to state:

(a) the amount of gold smuggled
into India from Goa and later confisca=
i;gzin India 1n the ycars 1850, 1951 and

(b) whether the Government of India
have brought this fact to the n..tice of
the Portuguese Government: and

(c) if so, with what result?

The Minister of State for Finance
(Shri Tyagi): (a) It is obviously not
possible to find out the amount of go!d
actually smuggled into India from
Goa. Particulars of the quantity and
value of gold conflscated on being
smuggled into India from Goa during
the three yeacs are, huwever, shuwn
below:

Year Quantity Value
'l"\‘Tl Ra.
1980 11.058 12,9387
19%1 14,635 - 16,12,747
1952 (npto
middle of

February 3.397 3 72,879

(h) Yes. The attention of the Go-
vernment of Portuguese India has
been drawn to the fact several times.

(c) The Portuguese Indian autho-
rities have taken measures to regulate
the import of go'd into Goa -so that
gold iz not available sn readily in
Goa for beinz smuggled inte India,
Smugeg'ine  :n1> India has however
not stopped.

415 PSD

many persons were arrested in con=
nection with this gold smuggling?

Shri Tyagi: The hon, Member could
have added that as part (d) to his
question and 1 would have obtained
the information. Now 1 do not have
the figure, but if he is anxious to
have it, I shall collect it and give it
to him,

Shri Deogirikar: May I know how
many police otficers were removed
from service for neglect of duty in
connection with the smuggling of gold?

Shri Tyagi: That is for the State
Governments to know.

Shri Amolakh Chand: May I know
whether the recent sefzures are Jdue
to stricter supervision by the authoe
rities or increased activities on the
part of the smugglers?

Shri Tyagi: I do not know whether
the smuggling has actually increased,
but our process of detection and sue
pervision is stricter in the case of gold
and other contraband articles and
various measures have been taken to
stop the practice of smuggling.

Shri Amolakh Chand: What ig the
amount of gold that has been forfeited
during the years 1950-51 and 1951-527

Shri Tyagi: All the gold that is
seized is contiscuted. The gold seized
in 1951-52 was 59:259 tolas and 629 gold
sovereigns. i.e. up to 3lst December
only; and the value of that 1is
Rs. 63,24.267/10/-.

Shri Deogirikar: To what country
do these smugglers generally belong?

Shri Tyaei: Mostly when the gnld
{s in the process of being smuggled,
the smugglers are found to be our
own nationals. They are used as
carrierg to pass on the gold from tere
ritory to territory. The actual peow
ple who smuggle the gold do not carry
this go'd tkemselves but use others
as their employres o~ 272nts and these
carrv the gold and get some cone
musion,
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|5 wiferr T vy @ faar WX
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[Seth Govind Das: What are the
laces apart from Goa from where
he Government have received reports
of this kind of smuggling?)

o fmmy : ar & g A1 AR
W TRTME E 14 E 0 ||
T FI B § AR HE F A qaw
9N qfeed, witgs, g aig
W awE femd o gw g @7
WY fogur &< fefamdi § o N Sif
Lo 4

[Shri Tyagl: They smuggle gold int>
India also from ports other than Goa.
Often people have bcen found smug-
gling gold into India by hoats from
Freng:h possessions like Pond cherry,
Karaikal, and Mahe as also -other
coastal places.]

Shri M. Nafk: May T know what is
the difference in the prices of gold in
Gao and in India that gives arise to
constant smuggling of gold into- India?

Shri Tyagl: I have no int ti
about the price of gold inn Cc;:::a !l)c\'R

India as the hon Member knows,
the pem;? seot gold is higher than ‘any-

U.PS.C. (ANGLO-INDIANS)

*285. Shrl Massey: Will the
¥r of Home Affairs be pleaseq tong:lt::

. {a) the number of An lo-T.

Who have appeared before tge F‘ng.!sa.rg
or UPS.C. for selection to various ap:
intments under the Government of
dia since 1947 up to date: and

(b) the number
eessful? Who have been suc-

_ The Minister of State for
S@airs (Shri Sidhva): ta) and !{g?.e
Since lDAlgigartxculars regarding com-
munities not required to be fur-
hished in  applications made to the
nion Public Service Commission
ot for communi‘ies for ahich re-
servations are in force, As reserva-
tions for Anglo-Indians exist only for
fertain specified posts and  services
l“,re fs no means of obtaining the
ormation asked for the bulk of the
recruitinent made by the Union Pub-
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lic Service Commission. Endeavour
is. however, being made to collect the
information for such recru.tment, if
any. made by the Union Public Ser-
vice Commission for which reserva-
tions for Anglo-Indians exist. The
intormat.on when ready will be placed
on the Table of the House.

LABOUR FORCE LN ANIAMANS

*286. Shri M. Naik: (a) Will the
Minister of Home Affairs bz pleased ‘o
state what was the tqtal strengih of
the Labour Force maintained in the
Andamarn. Is!ands during the years
1948, 149 and 19517

(b) What was the total expznditure
involved in each of these years?

The Miunister of State for Home
Aftairs (Shri Sidhva): (2) and (b). I
lay on the Table of the House a state-

ment containing the information
asked for.
STATEMENT
Yoar Stroazh 3<ponditure
Rs

1043.49 699 3.14.262
1040 59 697 3,3),367
1951 52 591 3,25,000

Shri M. Naik: May I know what
is the snecial purnnse for which this
Labour Force is being mawmtained?

Shri Sidhva: This labour is main-
tained as a regular force to meet the
requirements of d’fferent deovartments
of Government. In addition to ste-
vedore work this force in 1951 cleared

100 acres of Jand for refugees settle-

ments. repaired bunds for safeguard-
ing land from saltwater inundations.
Labnur was also supplied to the Pub-
lic Works Department in emergencies
and also to the Agricu'tural Depart-
ment and to assist horticulture offi-
cers in experimental works. It also
rebuilt dak  bungalows for visitors at
Port Blair and supplied labour to.
other Departments on call.

Shri M. Naik: What are the sour-
ces from which this labour is being
recruited? Are they all from the
Andamang or are they recruited from
India alsn?

Shri Ridhva: This force is recruit-
ed from the mainland as well as
Jocally. but preference is given to the
local peoole. displaced people settled
in the Andamans. It is maintained
as a regular force to meet the require-
ments  nf Goavernment as the local
pnnulation cannot provide sufficient
labour.

Shri M. Natk: Mnay I know whether
the Government bave consiaerea wne
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desirability of starting some sort of
a cooperative organ-sation for main-
taining such labour in the Andamans?

Shri Sidhva: Government have no
intention so far.

Mr. Speaker: It is more or less a
suggestion for action which Govern-
ment may take into consideration.

Shri R. Velayudhan: According to
the Five Year Plan for the Anda-
mans envisaged by Government is
there a proposal for the seitiin of
Indian labour there. and if so will it
be only labour or will bz the settling
of familles?

Shrl Sidhva: That plan is under
considerdtion and I cannot answer the
question until it has matured.

Shri M. Naik: To what extent has
this Labour Force been recruited
from the ex-convicts?

Shri Sidhva: I have no information;
I don’t think there are any ex-con-
victs among them. Aryway I have
no deflnite information now.

Shri J. N. Hazarika: Is it a fact
that these persons in the Labour Force
are used by the high officials for the
transport of luggage and other work?

Mr., Speaker: What is the idea?
Does the hon. Member want to know
whether they are kept for domestic
work also or only for public pur-
poses?

Shri Sidhva: I have given the de-
tafls of the objects for whichkr this
force is kept.

Mr. Speaker: But he wants to know
whether this Labour Férce is exclu-
sively for public purposes?

Shri Sidhva: Yes, only for public
purposes.

ORDNANCE STORES

0288. Dr. M..-M. Das: Will the Minis-
. fer of Defence be pleased to state:

(a) whether it is a fact that no re-
gisters are maintained containing veri-
fled and corrected up-to-date balances
of the Ordnance Stores and Indian Air
Force Stores;

(b) whether it is a fact that the
absence of such a register has given
rise to some irregularities detected by
the Audit in the recent past:

(c) whether it is a fact that large
quantities of stores. proctired during
the war, of which the packages have
not vet been ovened and the outside
markings or labels of the packages
bear no relation, either in type or in
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quantity to their contents, are lying in:
the depots; and

(d) whether it is a fact that the
Ministty of Defence has informed the
Accountant General that the stock veri-
fication of these stores cannot be com-
pted before 31st maich, 1954?

The Minister of Defence (Sardar
Baldev Singh): (a) No, it is not a fact.

(b) Does not arise.

(c) and (d). It is true that consi-
derable quantities of stores are in
packages which are believed to be
described inadequate!ly and incorrec-
tly. Arrangementgs have been made
for opening all such packages and
checking their contents with iedger
balances. It 1is expected that this
work of varification will be comple-
ted in the last quarter of 1953 after
which adjustment of book balances
will take sometime longer, possibly
upto 31st March 1954. The discre-
gapcves. as they are establich-d, are
eing adjustet in consultation with
Audit authorities.

Dr. M. M. Das: In reply to parts (e)
and (d) of tha quest'on the hon. Mi-.
nister stated that as the packages are
opened the contents are checked
and listed during the process. Am [
to understand that there exists no re-
gister? Is it a fact that the packages
have not yet all been opened and the
contents listed?

S8ardar Baldev Singh: I have stated
that we got from the authorities in
the last war a very large number of
packages. It is not possible to open
all the packages for they run into
millions. They are stored at suitable
places and it is very difficult to com-
pare the contents, unless they are
ovened. As and when accommoda-
tion is available and other arrange-
ments are complete the packages are
opened and the contents are examined.
If there is any discrepancv it is adjus—
ted ii't‘l consultation with the audit au-

es.

Dr. M. M. Das: Am I to understand
that the packages have not sll been
opened and the contents have not
yet been fully listed?

Sardar Baldev Singh: Yes, S'r. It {s
true that in some cases we have got
requirements which will last for
seventy years and the hon. Member
will realise that it is not possible to.
open all those packages. unless ar-

rangements are made ,
contents, to stock the

Dr. M. M. Das: What are tha rea~
sous why during the lest Lve < six
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years, since the end of the war, Go-
vernment have not been able to open
gll these packages and find out the
-tontents and list them?

Sardar Baldev Singh: As I have al-
‘-ready mentioned, when the packages
gre opened there should be proper
store rooms and proper arrangements3
have got to be made before the pa-
ckages can be opened. It would Le
waste of labour if the packages are

pened. checked and then repacked,

e must have suitable arrangements
ioelstore the contents of these packages

ore they are opened.

& qifrx oW ooft sl s
NI gwmE (v) R (&) Amr
eaidag frag e Aff &1
w1 B St S gg e A
¢ fx gi am SaeuT & aEdw feay
w1 gway § ag gfuai gt qf gt
g T qug guY X ¥ ewH § gl
A agaaifar @i 31w €9fF 1y
gfaat el § NIRRT A g
w o TR g A g

[Seth Govind Das: In reply to

rtg (a) and (b) of the question the
hon. Minister stated that it was not
a fact. Is the hon. Minister aware
of the fact that so far as the Ordnance
Depot at Jubbulpore is concerned
-the lists of goods are not complete
and that occasionally there are cases
of theft and pilferage? Is it on ac-
eount of non-availability of complete

{ists that the hon. Minister is un-
aware of these cases?]

o wety fey ¢ ot aw Difat
¢ wrg e &, @ e A fe
o« gwar | AT e & fe agh 9%
qg, wgredyardY Fg T aae-
o ERA QR g, %8 A
Qe 48 & Fory e @1 S T
¢ @ ag v f& N faege
g g e €, $fem g€ 0w
ey ot & fr R aaugd AT
0NIH
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[Sardar Baldev Singh: So far as
theft is concerned. there is no deny-
ing that it takes place everywhere.

., Despite every arrangement for keep-

ing strict watch and providing strong
fencing there are certain persons whe
would commit theft. It is. therefore,
difficult to claim that no thefts take
place: nevertheless, every care is taken
to check theft.}

@ MIT AN FAAZ AT 7Y
T & FF 7=t 7% s amddew Fey
w1 F R § At aw g <\t B agy
oqrer frTad wAA T sy ot B e
NG 51 ITTCHI{ GUNIIT
wrtar agff a6 &)

[Seth Govind Das: Is it not a fact

at with regard to the Ordnance Face
tory at Juwbouipore the hon. M.nistep
hag received a large number of cuome
plaints but no sat.stactory action hag
s0 far been taken wilh respect to
them? )

fag woas (st amir): a3 w4
TEHFE

[The Minister of State for Finance
(Shri Tyagi): The fault lies with the
city itself.]

qQAR ¥w 3N Tag : 93 7F A
FTAREH §, AU WG § G a1 &)o@
HAT 4L AT a9 F, IR AT
& A aTias AT ® @ g
W T &g Y (301 { A F agrey
L

-

[Sardar Baldev Singh: So far as the
Orédnance Depot at Jubbu'pore is cone
cerned. I think I have come across a
couple of cases. If the hon. Meme-
ber is in know of anv more cases he
may bring them to my notice and £
will look into them])

Dr. M. M. Das: How was it possible
for Governmen! to p.ace orders wila
foreign countries without having a
detailed knowledge of our own stores?

Sardar Baldev Singh: The packages
are marked oun the tup, the uumbers
are marked and the contents wme
marked. So in some cases we have
to believe what is written on the
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packages. That is how we assess our
requirements and those stocks which
are supposed to be in the packages
are not ordered. Those packages are
opened and if the contents differ from
what is stated on the box, then only
new stocks are ordered.

Shri Amolakh Chand: May I know
if al) the packages lying in store have
been paid for or the price is to be
paid without checking the contents?

Sardar Baldev Singh: For the infor-
mation of the hon. Member I may tell
him that when we took over the stocks
the price had already been paid to
America for the whole lot in a lump-
sum.

RARE EARTHS LD,

*289. Dr. M. M. Das: (a) Will the
Minister of Natural Resources and
Bclentific Research be pleased to state
how far the faciory of Messrs. Rare
Earths Ltd., has been completed?

(b) When is the factory expected to
begin production? Ty exp

(c) Is it a fact that the Company
has entered into an agreement with
a European firm for technical assistance
and If so. what are the terms of the
agreement?

‘The Deputy Minister of Works, Pro-
@uction and Supp'y (Shri Buragohain):
(a) The erection of the factory ai
Alwaye (Travancore-Cochin State)
Is nearing completion.

(b) The factory {is exvected to
begin production in May, 1952.

(c) Yes. Sir. An aegreement has
been entered into w’'th Societe de Pro-
duits Chimiques des Terres Rares,
Paris.  The hon Member will lease
appreciate that it would not be in the

ublic interest tn give the further in-
ormation asked for.

Dr. M. M. Das: What is the total
expenditure incurred bv Government
for setting up this factory?

Shri Buragohain: The subscribed
capital of the comovany has recently
been increased to 80 lakhs and this
has been paid by the Government of
India and the_Government of Travan-:
core-Cnchin in the proportion of 55
to 45 per cent.

Dr. M. M. Das: What w'll be the
capacity of this factory? What will
be the quantity of monozite sand that
will be processed per day or per year?

Shri Buragohain: The factory will
be able to process 1500 tons of mo-
nnzite sand In a v~ar. Done tre hnn,
Member want to know about the pro-
ducts?
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Dr. M. M. Das: Yes, Sir,

Shri Buragohain: It is expected thag
the main products from the trealr
ment of 1500 tont of monozite sand
per year will be Rare Earths Chlori-
des and Rare Earth Carbonates, 100§
tons of the forgher and 450 tons
the latter. Th¢ by-producis will be
trisodium phosphate 1500 to 1800 tons,
caustic soda sye 900,000 gallons of &
10-12 per cent. solution.

As regards other products thers
a residue which when suitably trea
can yield approximately 205 to 22§
tong of thorium nitrate. This residue
will be treated by a factory being set
up by the Atomic Energy Commis-
sion for the production of uranium.
and thorium compounds.

Dr. M. M. Das: May I know whe-
ther all these products are export:
or there is some arrangement in this
country for their consumption?

Shrl Buragohain: India requires
thorium nitrate for her gag mantly
industry. The rare earth chloridey
and carbonates are used in metallur~
gical operations for the manufacture
of flints. aluminium basge allnys. eta
Trisodium phosphate is used for phae-
maceutical purposes. for wetting out
of yarn in Indian mills as a cheap
detergent. Caustic lye is vsed in soap.
manufacture. Among other indus
tries for which the products of this
factory could be u'flised directly or in-
directly may be mentioned cigaretie
lighters. misch metal for steel casting,
special glass for lenses and optical
goods. enam=:ling of stecl. Up to
now India has had to import thorium
nitrate from abroad. mainly from:
the US.A. an? with the seiling up
of the factory India will not only bhe
ablr to meet her own requ‘rements
of thorium nitrate but will also have
a surplus for research in India and
for sale abroad.

Dr. M. M. DPas: Is the hon. M'nis-
ter in a position td> give en idea
about the frreign exchange that will
be sav~d when this factory will come
into operation?

Shri Pnragohain: I should like to
have notice.

Shri R. Velavndhan: What ig the
number nf em»lnye~s whn have becn
now rerrui‘ed hv the factory there
and may I kn~w whrether the G-
vernmnnt nf Y-4'n “aye any countrob
over the recruitment?

Shrl Po-arohain: This comoany s
mrnaded b a hnoard of directors ot
which the Government of India bave
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four. nominees out of seven. With re-
gard to the vumber of persons em-
Ployed I shouid like to have notice.

“Shri R. Velayudhan: Mey I know whe-
ther any officer has been lent bty tha
Government of India (Ministry of
Natural Resvurces and Scientific Re-
tearch) to this factory?

Shri Buragohain: The nominers of
he Government of India on the Board
ot Directors are all officers of (he
Government ol lndia.

Shri Alexander: Do Government
propose tn start anv nther fartorv for
the utilisation of the by-products in
Alwaye?

Shrl PRurzgohain: 1T have a'rendy
stated that with regard to the rosidue
the idea is to have a separate fa~tory
and that is likely to be self-sufficient.

Shri Alexander;' Where is it to be
started?

Shri Enragohain: Tt will be started
along  with this factory, subject of
course to correction.

TorAcco

4291, Shri M. Naik: (a) Will the
Minister of Finance be pleaserd 1o stute
the total production of tobacco during
the year 1951-52 as agains: 1950-51,

1949-50, and 194849, both in volume
and value?

(b) What are the figures for the

same periods of Internal cousumption
and exports?

(c) What are the Excise and E;rpcrt
Duties realised during the above
Pperiods?

(d) What are the different forms of

tobacco and the countries to which
tp exported? ch 1t

The M'nister of State for Finance
(Shri Tyagi): (a) to (c). Three
8tatements I to III are laid on the
Table of tha H~ea /" Cce Apnendix 11,
annexure No. 121 There is no export
dutv on urma-pfactured tobacco ex-
ported outside India.

(d) The forms of unmanufactured
tobacco which are exported outside
India are (i) Fluecured and (ii) Air-
ceured. The former varie‘y is exoort-
ed main'v to the UK. Holland,
Belgium, Germanvy, Pakistan. USSR.,

Yugoslavia. Ireland, Sweden. China and
Penmark and. on a minor sea'e, to A
fow other countries eurh as
Scandinavia, Cevior ard T'alv The
Air cured varie*v is chieflv awported
@ Pakistan, the U.K., Aden, Japan, and
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Belgium, and on a small
U.SS.R. Holland,
and Germany.

Shri M. Naik: From the statement
I find that no figures are yet availae
ble for the year 1951-52 cof the quane
tity of unm:nufactured tobacro proe
duced. May | ask whether Governe-
ment is in a pos’tion to state whether
the production figures are on the in~
crease or on the decrease.

Shri Tyagi: It will be too early for
me to hazard an appraisement of the
figures received. I might be in a
position to lay a statement on the
Table of the Hnouse as soon as the
figures are available.

Shri M. Najk: How dnes the price
of tobacce during this yecar compare
with the prices th-t prevailed during
the previous years?

Shri Tvag®: The prices
on the increase.

scale, to
Yugos.avia, Egypt

have been

aegn LS T et ahd
by g e o S B sy
I o253 WS K484 e N
S Pkl Ao o a5l 2
P PR RUSR RN

[Khwaja Inait Ulah: Will the hon.
Minister kindly state how much tobace
co has been produced in Bihar dure
ing these years and what amount of
money has been realised there by tha
Government in the form of excise
duty?]

WY VIR : g7 TS0 FT FEEI
&Y g 07 L T O g g )

[Shri Tyagl: Figures for each of
these. years are not available just
now.

Shri 8. C. Samanta: May I know
whether the hon. Minister has receive
ed any representation from the Bana-
ras Biri Vyapari Sangh as regards
the difficulties and hardshins in the
trode in raw toharen used in biris
and for chewing purposes?

N s gt A @ AR faw
¥u fren Y farsraa ey R &1

[Shri Tyagi: Yes Sir. complaints te
this effect are occasionally received
from Banaras.]
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Shri S. C. Samautz: What steps
have woverumest taken?

Shri Tyagi: Their complaints per-
tain 12 a cvhange of the tolal policy
of levy.ng the excise duly., Whot thay
wannwed wias a li.i raoc o which G-
vernment couid wnet agree, ln fact,
the question of levying of a ilat rate
ol ‘"duty on ilobacco was cons'dered last
ame on the occason of 'ne Buiget
but it was not found possible because
there are robaccos of van us  grales,
varying from  the valuab'e variety
wrwg o oromaking zarda and biris to
tobacro Aust, anl it is not pissible to
levy a fiat rate of dutly on all these
vuaricties.

Dr. M. M. Das: Is it a fact that

the wmavst nl X guty o odlee o
on ioba‘cos during tha urrent your
18 less than that ot the prev.oaus year?
R Bhri Parewle T da weat Gt 4 [
fe ;s than that c¢f the prevous year
but 1t s dec.dedly fess Luad wo v w8
thought 1t wwuld be at the time of
the presentation of the Burdget last
year.

Dr. M. M, Das: What tile reasons for
this reduced amount?

Shri Tyagl: 1t is very difflcult for
me just now to let the hon. Member
know the reasons.

Shrl Saranedbhar Das: May I know
if the decrease in revenue i{s due to
the .aet tnuat the acreage of tobacco
is go'ng down?

Shri Tyagi: I have no Information
on that.

Shrl Saransdhar Das: May I know if
ft 15 a fact that the t-bacco duty is
leviel by eonuntine the young plants
before they matyre?

Shri Tyagl: No Sir. The duty s
levied when the tobacco is sold by
the tobacco owner from either the
warehouses or the bonded warehouse,

Kaxcna Power PRoIEcT

4292. Shri M. Naik: (a) Will the
Minister of Natural Resources and
Scientific Research be pleascd to state
when the Kangra Power Projert Is ex-
pected to go into operation?

(b) 1s there any possibility of Delhi
getting any quota of power supply from
the project when in operation?

{c) What are the other saurces of
such supply of power in rase the
Kangra Project is not able {o supply
the necessary power for Deihi”

{(d) Of the total requirement of power
of De'hi. how much is for industrial

purposes?
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The Deputy Minisier of Works, Pros
duction and Sapply (Shri Buragohain)j
{a) Tnere 15 no such project,

(b) Does not arige,
(¢} Elecir.e Fower reuirements of
el Uedu pdviciod L0 wu lnck Ly,

(i) installation of a new Power
Swatwa of total installed cas
bateaey Ol 0,0l Kw;

(ii) taking wh tever load can bae
spared from the Faridabad
Luwer Housc;, and

(iii) taking supply from the
Nangal Project of the Pun)ab

Government.
(dj Heypurements of indus rial power
are exphocicd o beoanout S0 per ceut,

ot the wolal prwer used 1n Delni.

Shri M. Naik: Muy I know to what
extent the total supply ot eiectric iy
intended for Grealer Delhi bas ma«
tenialised so far? .

Shri Buragohain: I have already
stated the sources of power from the
three places. If my hon, friend
wants the figures I can give him. but
I believe Greater Delhi has been taken
into consideration in  assessing the
requirements.

NatH Bank Lrp.

296, Shri A, C. Guha: (a) Will the
Minister of Finance be pleased to state
when has the Nath Bank Lta. closed
its transaction?

(b) When has it been ordered to be
sent to liguidation?

(c) When was the Reserve Bank ree
moved from the part of offictal liquie
dator and private individuals have
been appointed liguidators?

(d) What are the terms of thelir ap.
pointment and remuneration?

(¢) What have been the expenses so
far incurred since the Bank has stope
ped payment?

(f) How far has the lquidation proe
ceeded and what amount, {f any, has
been given to the creditors?

{8) What were the assets and Hahja
lities of the Bank at the time of ity
failure?

The Minister of Finance (Shri C. D,
Deshmuxh): (8) 1he Nath Bark Ltd,
suspended payment on the 17th Febe
ruary, 1880,

{b) The bank was ordered {0 be
wound up on the 8th May, 1930,

(¢) By an order dated the 7th Sepe
tember, 1930, the Calcutts High Ceurt
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discharged the Reserve Bank from the
office of the Official Liquidator and
appointed Dr. Syama Prasad Mooker-
jee, Dr. S. B. Dutt and Mr. S. K. San-
ial as Official Liquidators. The new

iquidators took over charge on the
16th December, 1950.

(d) The new liquidators will con-
tinue to act as such until their fur-
ther continuance is terminated ty an
order of the High Covrt at Calcutta.
It is also understood that the High
Court has decided that the new L!qui-
dators would be entitled to a c-m-
mission of 3 per cent on realisations in
excess of the amount payable to the
Researve Bank out of the assets of
the Bank.

(e) Government have no informa-
on.

(f) When the Reserve Bank handed
over charge to the new Liquidators,
about Rs. 20 lakhs had been realised.
Bubsequently, a sum of about Rs. 12-29
lakhs is understond to have been rea-
lised up to the 2nd February. 1952,

by the new liqu'dators. As regards
ayments to cred‘tors. the Calcutta
fgh Court. by its order dated the

10th September. 1951. ordered pay-
ment of a dividend of 10 per rent to
thé depositors and Rs. 28.000/- to
the preferential creditors. Gnvern-
ment have no information regarding the
{ntal amount actually  disbursed in
pursuance of this order.

(g) The statement of assets and la-
fities of the bank as on the 17th
ebruary. 1950, shnwed th-t the bn~k
value of the assets was
Rs. 44382 642-12-2 and that the lia-

bilitieg including the paid up capital”

of Rs. 5392207-15-4 and the reserve
fund of Rs. 22,50,000/- was of the
same amount.

Shri A. C. Goha: T have not been
able to follow the answer to part (g).
Am I to understand that the liablility
was only Rs 53 lakhs including the
paid-up capital?

Shri C. D. Deshmukh: Part (g) says
that the assets and liabilities were
equal and the liabilities included the

aid-uo capital of Rs. 53 lakhs 92
housand and the reserve fund of
Rs. 22 lakhs 50 thousand.

Shri A. C. Guha: May I know the
reason why the Reserve Bank was
discharged from the post of liquida-
tor?

- Shrl  C. D. Deshmukh: Because
they were interested in the results of
the liquidation as secured creditors.

" Shri A. C. Guha: May T know i{f any
of the non-official liquidators have
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any connection with the bank direc-
tly or indirectly? Did Government
ascertain this?

Mr. Speaker: Order, order. '51 do
not think that that question is proper
here. It is a matter of d'scretion of
the High Court. That Court. must
have taken all factors into considera-
tion. We cannot go into the merits
of this question':‘!

Shri A. C. Gaha: My point is this
According to the Banking Companies
Act. the Reserve Bank is generally to
be the official liquidator. but in case
that Bank is discharged. it s the
function and dutv of that Bank to
point out to the High Court all these
things

Mr, Speaker: l_.l think the matter
must have been plared before the
High Court and that Court must have
considered it. We are n~w gning into
the merits of the High Court’s ordefJ

Shel A. C. Guha: [ want to know
whether the Reserve Bank pointed
out this thing or not.

Dr. Pattabhi: The hon. Member Is
arguing his whole case.

Mr. Speaker: t’I‘hvc is part of the
pleading in court. He must take it
th~t the Reserve B-nk must have
raised tnat onint We rannat sit in
judgment over_ the proceedings of
the High Court.

Shri A, C. Guha: May 1 know if the
Government has enquired  whether
the present liquidators have paid any
amount tn the dennsitors, as directed
by the High Court?

Shri C. D. Deshmrkh: I have given
the figures of p~yments made by the
present liquidators.

Mr. Sveaker: T think he said that it
ifs 10 per cent, but he also added
th:gé he was not sure of what was
paid.

Shri C. D. Deshmukh: T have given
information in regard to whatl has
been ordered to be pald and I have
added that T have nn infoarmation re-
garding the total disbursed.

Mr. Speaker: I think the hon. Mem»
ber’'s aquestion is whether Govern-
ment will make enquiries.

Shri C. D. Deshmukh: We can try,
but our difficulty is that we do not
get the information and we have no
right to demand the information.

Shri A. C. Guha: Does this 3 percent
remuneration include all office expen-
ses or is this the remu»eratinn to be
paid to the three liquidators?
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Mr, Speaker: Again the hon. Mem-
ber is going into the arrangemu:nts
made by the High Court. But he is
making a distinction. He wants in-
formation only. He wants to know
whether the hon. Minister has any
information about how much has been
allowed for establishment charges etc.
If the hon. Minister knows, he can
supply the information.

Shri C. D. Deshmukh: I have got a
copy of the High Court order here. It
does not go intn the details of how
the 3 per cent. is made up.

Shri A. C. Guha: May I know what
fs the total amount due to the Re-
gserve Bank?

Shri C. D. Deshmukh: Rs. 40 lakhs.

Shri A. C. Guha: May I know whe-
ther the Yinuidatnrs w'll get 3 cer cent,
remuneration over all assets of the
Rs. 4 erores minus the Reserve Bnk's
Rs. 40 lakhs expected to be real’zed?

Shri C. D. NDeshmukh: T expect so.
It Is a questirn of interpretation of
the High Court’s order.

Shri A. C. Guba: T would like to

make one svhmission to vou, Mr,
Boeaker. 1 think wvoru must have
noticed that this matter is - coming

before the WHnuse revea‘ed’v and al-
most every time we are faced w’'th the
stone wall of not being able to go
fnto the Court’s orders.

Mr. Speaker: If the hon, Member
rethembers what the hon. Finance
Minister safd on the last occasinn. he
will recollect that it invnlves a change
of the comnany law and in that ewm-
text the orneeedings of the High
Court and other matters will be con-
sidered.

Shri C. D. Deshmuk%h: That matter
fs under active consideration.

Shri A, C. Gvha: May I. in the
meantime. submit to veru that ynu
may forward to the High Court the
proceedings of thic Hruse an this
matter so that the Hizh Court’s atten-
tion may be drawn tn tke state of
affairs? 1 dn nat  #Wint it would
amount to contempt of court.

Mr. Sneaker: T think it
considered ns  interference in
course of justice.

An Wnm., Member: As contempt oi
ecourt also.

Shei C. D. Deshmukh: It micht be
osstble to forward the proceedines to
he Committre when one is aonninted,
Ltom!ght help them in their delibera-
ns.

micht be
the
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Mr. Speaker: That is all right.
Now, next question.

SUNNI MAJLIS-I-AuQAF, DELHL

*297. Maulvi Wajed Ali: Will the
Minister of Home Affairs be pleased to
state:

(a) how many meetings nf the Sunni
Majlis-i-Auaaf. Delhi were he!ld during
the year 1951;

(b) whether Government propose te
lay on the Table of the House a copy
of the Budget of the Board for the
year 1951-52;

(¢) whether the accounts of the saf@
Board are audited by Governmen$
Auditors;

(d) whether out of the 5 members of"
the Board from the Constituent As-
sembly of India one is dead and others
have ceased to be Members of Parlia-
ment: and

() if so. whether Government wilk
consider the advisibility of electing
five new members from Pacrliament,
in place of old members?

The Minister of State for Home
Affairs (Shri Sidhva): (a) 9.

(b) A copy of the Budeet Estimate
for the year 1951-52 is nlaced on the
Table of the Hovse. [Coov nlaced in
the Library. See No. P-277/52.]

(c) Yes.
(d) Yes.

(e) The election of flve new Mem-
bers of Parliament has been Adefer-
red till such t'me as the new Houses
of Parliament come into being.

Maulvi Wafied AH: In the Budget
Fstimates sunnlied T find that the
salary of the staff is given as Rs. 19 250°
and then again eammission Rs. 2.750,
Will the hon. Minister k‘ndly enquire
how there ran be bnth wa'ary to the
staff as well as commission?

Shri Stdbva: It fs for the Board to
think of this. As mv hon. friend
knows. all these ectimates are being
cons‘dered hv the Bo~ri and after
all. Grvernment rannat interfere with
an independent Board.

Mahlvi Wajed Ali: T am only re-
aquesting you tn bring this matter to
the notice of the Board.

Mr. Sneaker: He can get a copy of
the Bo=rd’'s renort and study it and
then put questions.

Maulvi Wajed Ali: In this Budget 1
do not find any provision for repairs
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to the m'narets of the Jumma Masj'd
which were reported to have been
‘badly cracked.

Mr. Speaker: Order. order. That is
a point which he may raise during
“the debate on budget estimates, if
he gets a chance. :

IMPORTS AND EXPORTS

*297-A. Shri A. C. Guha: Will the
Nthrt\‘ster of Finance be pleased to
state:

(2) the value of the total imports
to India in the year 1951 (calendar
year) and the va'ue of total exports
from India in the same year; .

(b) whether there were anv items
of receipts from and pavments to
!m;etgn countiries during this period;
an

(c) if there was anv unfavourable
trade balance. how Government pro-
‘pose to make up the gap in future?

The Minister of Finance (Shri C. D,
Deshmukh): (a) India’s total imports
and exnorts during 1951 =re compu-
ted nrovisionallv at Rs. 857 crores and
Rs. 775 crores respectively.

(b) Other items of receipts and
payments consist of inward and oute
ward remittances of funds for var'ous
‘purn-cec other than purchase or sale
of goods.

(c) The deficit on
adverse ba'ance of trade was met
‘partly  from net invie‘ble receipts,
rartly by drawing on the sterling ba-

account of the

ances and partly from the U.S. Fond °

Loan. The first two items counld be
expected to make uvo the gap, if any,
during the next few years.

Shri A. C. Guha: M~v [ know the
total amount of invicible receipts and
the respective items?

Shri C. D, Deshmeth: I am giving
+the estimates for 1951.

Rs.
Trancportation 40 crores
Infurance 7
Investment income 66 ,
Donation 17,
Others 85:8 °,,

Kazaxs 1N INDIA

*297-B. Shri A. C. Guba: Will the
.Minister of Home Affairs be pleased
‘to state the number of Kazok mig-
nnr:’ts xstm wlth.l:“l thhe‘ State a!‘ Jammu
a ashmir any other parts
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The Minister of State for Home
Affairs (Shri Sidhva): There are about
400 Kazak migrants in India and all
of them are in Jummu and Kashmir,

Shri A. C. Guha: May I know {f
they are going to be permanent re-
sidents and have applied for permise
sion as such or have they applied
only for temporary residence?

Shri Sidhva: No. they are not per-
manent. The original -intention was
that none of the Kazaks should be
permitted to enter India. but since
these persons had already arrived
on the borderg it was considered that
they may be allowed to enter India on
bhumanitarian grounds. All efforts are
being m- de tn send them back when
the circumstances permit. )

Shri A. C. Guha: How long have’
they been in India?

Shrl Sidhva: They came in three
batches about eighteen months ago.
One batch cnns’sted of 55, another of
177 and another of 28.

Shri A. C. Guha: Is there any new
infiltration of Kazaks now?

* Shri Sidhva: Not to our knowledge
so far.

Shri Kamath: Have any of thess
Kazaks, after entering Kashmir or
India. migrated to Pakistan and if so,
how many? ’

Shri Sidhva: None so far to our
knowledge. I have no information as
to whether they have gone to Pakis-

o

Shri A. C. Guha: May 1 know if
they are domiciled in some camps. or
have they been settled nn lands and
if so, what are the conditions in which
tlley are at present kept there?

Shri Sidhva: They entered Jammu
and Kashmir and were brought dowa
to Srinagar and were put in camps.

VisiT oF MR. GRAHAM D. CLIFFORD

*297-C. Shri Kamath: W'Il the Ml
nister of Natural Resources and
tific Research be pleased to state:

(a) whether it is a fact that Mr,
Graham D. Clifford, General Secre-
tary of the British Institute of Raaio
Engineers. has recently arrived ia
India; and

. b) the purpose of his wviait?
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The Deputy Minister of Works, Pro--

duction and Supply (Shri Burzzohain):
(a) Yes, Sir. Mr. G. D. Clifford ar-
rived in India on 21st October 195}
and left on 2Ist February 1852.

(b) The purpose of Mr. Clifford’s

visit was:

(1) to advice the Council of Sclen-
tific and Industrial Research
on the establishment of Elec-
tronirs and Radin Engineer-
ing Research Institute;

(i) to visit the various techn'ecal
and educational centres dea-
ling with radio tele-commu-
nication; and

(ifi) to onen local sections of the
Institution of Radio Enginerrs
(U.K.) and to set up an In-
dian Advisory Committee to
co-ordinate the work of the
local sections.

Shri Kamath: Hag the Advisory
Committee been set up and if so what
is the personnel of the Committee?

Shri Buragohain: It has not yet
been set up. But it will be set up to
co-ord:nate the work of the local
sections that are existing now?

Shri Kamath: Whare are these local
sections in existence?
Shri Buragohain:
rious places mainly in the

sity centres.

Shri Kamath: Did Mr. Clifford meet
the members of the Planning Com-
mission as well?

Shri Burazohaln: Yes: I believe he
did meel them. He alsn was in cone
tact with the various Departments of
the Government of India and also the
Universities.

They are in va-
Univer-

R:cxouu. ASSISTANT COMMISSIONER FOR
SCHEDULED CASTES

*297.D. Shri J. N. Hazar'ka: (a) Will
the Minister of Home Affairs be plea-
sed to state when the post of a Re-
gional Assistant Commissioner for the
Scheduled Castes. Scheduled Tribes
and Backward Classes was fllled up?

(b) How many candidates offered
for the post?
(¢) How manv of the candidates

were called for interview?

The Minicter of State for Home
Affairs (Shri Sidhva): (a) 29th Janu-
ary. 1952.

(b) 133,
(c) 20.
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Shri J. N. Wazarika: May 1 know
what are the desirable and necessary
qualifications expected of the candi-
edates for appointment?

Shri Sidhva: The qual'ficationg are:
graduates of a recognised Uuiversity;
interest in welfare of scheduled castes
and scheduled tribes and detachment
from social prejudices as ev'denced
by experience in this connection or
3( any other social or public work
one,.

Shri J. N. Havarika: Is the appoint«
ment on a temporary or permanent
basis?

Shri Sidhva: . These appointments
have been made on the recommenda-

tion of the Public Service Commise
sion, of course, on probation.
Shri J. N. Hazarika: What is the

name of the person  appointed and
what are his qualifications?

Mr. Spraker: Order, order. It s
no use putting questions absut indie
vidual r~pvo‘ntments or the merits
of individual officers.

S8hri P. Kodanda Ramiah: Has any

Commissioner been appointed for
Madras?
Shrl Sidhva: The aponintment for

the Region of Assam, Bengal, Mani-
pur and Tripura hos been made. The
other regions are for Bthar and Orise
sa: Madhya Pradesh. Madhya Bharat,
Bhooal and Vindhya Pradesh: Ajmer,
Rajasthan and B-mb~y. No appoint-
ment. for the present, is proposed ta
be made in Madras.

Shri 8. C, Samanta: May I know .
whether these candidates have foreign
qualifications in social works?

Shri Sidhva: I wnould like to have
notice of that question.

AERODROMES IN ASSAM

*298. Shri J. N. Hazarika: \Vill the
Minister of Defence be pleased to state:

(a) whether Government propnsze to
maintain the aerodromes constructed
in Assam during the World War II;

(b) whether it is a fact that the Go-
vernment of India propose (o establish
::d LAF. Station at Jorhat Aerodrome;

(c) if the answer to part (b) ahbove
be in the affirmative, when the work
will be undertaken?

The Minister of Defence (Sardar
Baldev Singh): (a) Of the Aetodro-
mes constructed in Assam during the
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last War. 8 are in regular use at pre-
sent and are maintained by Govern-
ment. The rest have either . been
abandoned or are unserviceable.

(b) and (c). The suitability of Jor-
hat for use bv the I.AF. is under
examination, It i{s not in the public
interest to zive information regardiug
specific airflelds which the Air Force
use or contemplate using.

Shri J. N. Hazarika: May 1 know
the names of aerodromes abandoned?

Sardar Baldev Singh: I am afra‘d it
¥ give the names of aerodrom=s aban-
doned that will give the information
which I do not want to give.

PARTY PROPAGANDA

*299. Shri Kamath: Will the Minis-
ter of Information and . Broadcasting
be pleased to state:

(a) whether it is a fact that in reply
to starred guestion No. 6839 asked on
the 30th August. 1951 Government
declared that the All India Radio would
not be available for party 1.s0opaganda
during the General Elections;

(b) whether it is a fact that during
the recent General Elections. snee~hes
of the Congress President in connection
with these elections were broadcast by
the AILR,;

(c) if so, whether similar #acilities
were also allowed to the leaders of
other political parties contesting the
election; and .

(d) if not. why not?

The Minister of State for Informa-
fion and Broadcasting (Shri Diwakar):
(a) Yes. Sir.

(M) and ‘c). Nn speeches by the
Congress Pres'dent were broadcast.
Speeches by him. 2s by leaders of
other politica! parties. were. however,
noticed in ATR’s news bulletins, with
due regard to their news value.

(d) Doeg not arise.

Shri Kamath: Was there. Sir. any
truth in certain oress reports which
appeared about the middle of Decem-
ber that the Elect'on C~mmicsian had
fnformed the All Ind‘a Rad'o that thev
would take serious nntce ~f bro-densts
of s»meeches hy WM'nisters nf Gr-
vernment. amart from Government'’s
policy statements?

Shri Diwakar: T sm not aware of
sny such reports nor of their imbpli-
cations.
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[Seth Govind Das: 1Is it not a fact
that whatever speeches of the Con-
gress Pres’dent. as of leaders of other
political parties. were bro-dcast from
the All India Radio formed part of
the news and that the speeches of
other leaders found lesser space in
the news bulletins simply because
those leaders did little in connection
with these elections while the Con~
gress President did much more?]

Mr, Speaker: Order. order.

PaxkisTaN FIRMS

¢293. Shri A. C. Guha (on behalf of
Shri Jnani Ram): Will the Mipis-
ter of Finance be pleased tu state the
number of firms carrving on bursinecs
in Pakistan whose shares are scld in
the Share Markets of India?

The Minister of Finance (Shri C. D.
Deshmukh): Presumably the hon
Member wishes to have information
about firms which have their regis-
tered offires in Pakistan and whose
shares are sold in the Shere markets
in India. Gonvernment of Ind’a have
no accurate information on this point
It is. however. understrod that the
Bombay Stork Exchange had in 1949
banned dealines in such shares and
the Calcutta Stock Exchange iz also
reported tn have recently prohibited
such dealings.

Shri A. C. Guha: May I know what
is the international convention and
practice in this respect?

Shri C. D. Deshmukh: There i3 no
enmvaatian ar practice. It is part of
the recu'ations nf fore‘gn exchange,
particularly capit-l transfers.

Shri A. C. Guha: Has there been
any ne2otiations w'th the Pakistan
Government and the Government of
India in this resoect?

Sbri C. D. Deshmukh: No, Sir.
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Shri A. C. Guha: Are the shares of,
any Indian companies negotiable in
Pakistaun markets?

Shri C. D. Deshmukh: We have no
Information, Sir.

Mr. Speaker:
the stock excuange? Have
ment anything to do with it?

Shri C. D. Deshmukh: Yes, we have,
because they can be used as a means
-for transferring capital. Therefore,
the approval of the Reserve Bank is
required before any securities are
transferred.

Jute CuLrIivatioNn BY D.V.C.

$294. Shri A. C. Guha (on behalf
of Shri Jnani Ram): Will the Minis-
ter of Natural Resources and
Scientific Research be pleased to state:

(a) the area under jute cultivation
by the D.V.C.;

(b) the other kinds of crops produc-
ed; and

(c) the approximate cost incurred
thereon?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Buragohain):
(a) An area of 1-69 acres in the
Upper Valley is under jute -cultiva-
tion for experimental seed production.

Is it the concern of
Govern-

(b) Lower Valley: Boro paddy and
wheat.

Upper Valley: Paddy, veretable croos,
gugar cane, maize. peanuts and tuber
crops in experimenta!l tarms; paddy, pul-
ges. oil-seeds and misce!laneous as test
crops on nearly reclaimed flelds: and
Dbhaincha and Sunhemo-green manuring
crops for nearly reclaimed fields,

(c) Upper Valley: Rs. 1,82,000 by the
Damodar Valley Corporation up to the
end of December, 1951.

Lower Valley: Rs. 69,300 by the
Government of West Bengal and Rs.
gg:logz by D.V.C. up to the end

Shri A, C. Guha: May T know {if
this land is irrigated by any small
rrigation system of the D. V. C. or
it is simply land which was previous-
ly under cultivation?

Shri Buragohain: Yes. the irrigation
water is being provided and no cost
is charged.

Shri A. C. Guha: May I know how
far the experiment in respect of
Jute cultivation has succeeded?
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Shri Buragohain: I am afraid £
have not got the information here.

Shri A. C. Guha: May I enquire if
the Government is satisfied that the
expenses incurred so far have been
gc&r;\mensurate with the results achieve

Shri Buragohain: This is a mattes
primarily for the D. V., C,, Sir.

Babu Ramnarayan ‘Singh: What ar6
the irrigation facilities provided to
irrigate those lands, may I know?

Shri Buragohain: I have said that -
the farmers are supplied with irriga-
tion water free of cost. They are
also supplied with seeds. fertilizers
and sometimes tractor services, etc,

Shri A. C. Gubha: Am I to under
stand from the answer given by the
hon. Minister to my last supple«
mentary that the Government has no
concernn ag to how the D. V. C. is
spending the money in any experie
ment or in any scheme?

Shri Buragohain: Certainly, Goe
vernment receives repocis from tine
to time and those reports are consie
dered by Government, and if neces-
sary I believe comments are also made
and sent to the D.V.C.

Shri 8. C. Samanta: May I know
whether cotton cultivation was ex»
erimented or will be experimented
the near future?

Shri Buragohain: I have not gof
that information with me, Sir,

Babu Ramnarayan Singh: The hon,
Minister said that the cultivators areé
provided with some irrigation facilie
ties. May I know what are the means
through which the irrigation facilities
are provided?

Mr. Speaker: What does the hon,
Member mean by “means”. The
question is not clear to me, The hon.
Minister has stated that {rrigation
water is supplied.

Babu Ramnarayan Singh: By what
w:':d the irrigation facilities are proe
vided.

Mr. Sneaker: That is, through chane
nels or pipes etc.?

Babu Ramnarayan Sineh: Yo whee
ther by means of wells, tube-wells
and so on.

Shri Buragohain: In the usual way
that 1irrigation water is supplied. Sir

Shri M. Naik: May I ask whethes
the croo growing exneriments are
done directly by the D.V.C. itself or
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whether some leased agencles are
_heing employed for this purpose?

Shri Buragohain: I think the ex-
periments are carried on departmen-
tally by the D, V. C,

Shri M. Naik: I want to know whe-
ther any of the lands are leased to
tenants.

Mr. Speaker: I think the hon.
Member did not hear the answer.
He sald that the experiments are
earried on departmentally.

Tararya Dam

¢295. Shrl A. C. Guha (on behalf of
Shri Jnani Ram): Will the Minister
of Natural Resources and Scientific
Research be pleased to state:

(a) the quantity of electricity pro-
c‘l‘\{eced per month at the Talaiya Dam

(b) the quantity out of this taken
by the Bihar Government; and

(¢) th2 onantity used for agricultur-
al purposes?

The Deputy Minister of Works, Pro-
duction and Supply (Shri Burago-
hain): (a) and (b). A statement giv-
ing the required information is laid
on the Tabie of the Hiuge. [See Ap-
pendix II, annexure No. 13.]

(¢) After meeting the construction
demands. the remainder of the pnwer
generated is sold in bulk to the Bihar
Government. Detalls of energy dis-
tributed by that Government for agri-
cuitural purposes have been called
for frnm the State Government and
will be placed on the Table of the
House when received.

Shri A. C. Guha: From the table 1
find that out of 13 lakh kilo watts only
4 lakh kilo watts have been sold to the

_Bihar Government, May I know
what is being done with the remain-
ing 9 1akh kilo watts?

Shri Buragohain: The main pur-
pose ‘is to use that power for construc-
tional purposes, and it is only the
balance that is supplied to the Bihar
Government.

Shri A, C. Guha: Do I understand
that the whole of the 9 lakh kilo watts
is used for constructional purposes and
nnthing is given to any party, govern-
mental or private?

Shri Buraenbain: Nothing else can
be spared perhaps,

Shri Kamath: The statement laid
on the Table shows that the produc-
tion of electricity fell in the month
of Julv 1951, What are tlie reasons for

. $his fall in production?
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Shrl Buragohain: I should like to
have notice on that point,

Pandit Maitra: Is it not a fact that
power is already being supplied from
this to the Chittaranjan Locomotive
Works?

Shri Buragohain: I cannot reply to
that question offhand. Sir, 1 have not
got the information here.

Shri B. K. Das: What is the revenue
received from the sale of this electrl-
city, may I know?

Shri Buragohain: 1 should like to
have notice with regard to that also.
But I think this is adjusted against
the money for expenses loaned by
the Central Government to the Bihar
Government.

Babu Ramnarayan Singh: May 1
know whether any more electricity can
be produced by this vower p!ant and,
if so, what will be the use of it?

Shri Buragohain: I have already
safld this was set up only to supply
power for consiructional purnnses at
Tilaiya Dam and after meeting the
construction demands the- remainder
of the nower ic being sold to the Ge-
vernment of Bihar.

Babu Ramnaravan  Singh: 1
wanted to know whether any more
electricity can be produced by this
plant,

" Mr. Speaker: What is the potentfal
rapacitv of the plant to produce fur-
ther electricity—that is what he I8
asking.

Shri Buragohain: 1 have not got
that information also with me, Sir.

Shel A. C. Guha: May I know the
average cost per unit,

Shri Buragohain: I am afraid 1
cannot answer that question also.

Short Notice Question and Answer
FINANCING OF PROJECTS

Shri Eamath: Will the Minister of
Finance be pleased to state:

(a) whether there were any talks
between members of Government or
of the Planning Commission on the
one hand and Mr, Eugene Black on the
other rewarding tte fnancing of pro-
jects included in the Five Year Plan;

(b) if sn. which specific projects
were discussed; and

{r) whether the President of the
International Bank for Reconstruc-
tion and Develooment has given any
assurance of aid, and if so, its form
and substance?
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The Minister of Finance (Shri C. D.
Deshmukh): (a) to (c). Mr. Eu-
gene R. Black, President of the Inter-
national Bank for Reconstruction and
Development. visited India with a
view to familiarising himself perso-
nally with India’s problems of econo-
mic development in the backg;o-md
nf the Five Year Plan. He had infor-
mal discussions with members of the
Government and with the Planning
Commi ssion on economic problems in
general and, more particularly, on the
broad aspects of the development pro-
gramme. Specific projects discussed
were those for the development of
power and irrigation and for increased
production of fertilisers and iron and
steel. While no assurance was given
"by Mr. Black, in his Press Conference
at Bombay, he stated that he would
recommend, to the Board of Executive
Directors of the Bank. grant of fur-
‘ther loans of a substantial amount to
finance such of these projects as are
found to be suitable after further exa-
mination.

Shri Kamath: Was this visit of Mr.
Black a corollary to or rather a fol-
low up of the visit of the Bank Mission
in November 1951. or was it for any
specific inquiry or investigation?

Shri C. D. Deshmukh: I think Mr.
Black has himsclf made clear in the
Press Conferences, that he gave, the
object of his visit. Briefly, it was to
acquaint himself nersonally with
India’s manifold problems .of econo-
mic develooment in the background
of the Five Year Plan.

Shri Kamath: Are negotiations in

ogress for the grant of loansg by the
grank for financing specific probjects,
and it so, which projects?

Shri C. D, Deshmukh: Negotiations
have not actually begun, because the
preliminary talks are in various stages,

ey have probably sent technical
experts in order to exam!ne the hydro-
electric power and iron and steel
schemes as well as the Mysore Fer-
tilizer project. Then there is some
sugeestion that a lnan may be given
fo the Industrial Finance Corporation,
That also requires a certa’n amount of

reliminary examination and actual
oan negotiations can begin only after
the completion of this  preliminary
and technical scrutiny.

Rhri Kamath: The Rudget White
Paper on pnage 7 states that negotia-
tinns for the grant of further loans by
the Bank for financing a npumber of
schemes are in progress, The word
used is ‘negotiations’. May I know at
what stage the negotiations are?

Shri C. D. Deshmukh: 1 am trying
to be more accurate than what is
said in the White Paper.

Shri Kamath: Has the Minister's
attention been drawn to the statement
of the Prime Minister made at his
Press Conference last week. to the
effect that the Five Year Plan has beea
so drawn up as to be able to carry
it on with the least foreign a'd and
that the basic plan would no* be af-
fected whether there was foregn aid
or not, and if so. for which specific
purposes is this aid being sought or
secured?

Shri C. D. Deshmukh: That requires
a re-statement of a part of the Draft
Outline. It has been made clear
there that there would be a gap left
after ‘'we receive revenue resources
internally by the usual means and
there it has been indicated that if we
do not receive foreign assistance then
we would have to adopt other means for
bridging the gulf.

Shri Kamath: Has Government pre-
pared an estimate of the total foreign
aid, apart from internal capital that
may be raised. that may be required
for financing these projects included
in the Five Year Plan. and if so0. has
Government got an idea or expec-
tation about the loans that might be
received from the World Bank and
from forelan  e~~ntring such as the
U.S.A. and the U.S.S.R?

Shri C. D. Deshmukh: The Plan-
ning Commission has made an esti~
mate; for the first part of the plan the
gap is Rs. 293 crores. As regards Go-
vernment’s expectations about the
loans from .the International Bank
all I can say at the moment is that I
should be surprised if its next instal-
ment is smaller than the amount of

the loan we received already in the
past, ’

Shri Kamath: Has the offer of as-
sistance from the US.SR. in the form
of capital goods or technical assis-
tance been considered?

8bri C. D. Deshmukh: I sald in ans-
wer to a question the other day or
in the course of debate that it hus
been noted. As far as I can under
stand, it is a promise and an under
taking to supply capital goods in the
ordinary course of trade. It there-
fore. does not amount to the same
thing as the foreign assistance we
are now discussing, .

Shri Kamath: Has the Minister's at.
tention been drawn to a statement
made by Mr. Black in Bombay, pub-
lished in the newspapers of last week,
that there was lack of informatinn
about India in America. and if so. have
Government taken any steps or any
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action to publicise at
Year Plan in America?

8hri C. D. Deshmukh: I have here
a copy of the World Bank Presi-
dent’s farewell message and I can-
pot find anything here to substantiate
the hon. Member’'s statement that
there is ignorance about this coune
fry in the US.A.

least the Five

Mr. Speaker: We will now proceed
‘with the next question.

WRITTEN ANSWERS TO QUESTIONS
DEVELOPMENT PROJECTS

~ *287. Shri 8. N. Das: Will the Minis-
fer of Natural Resources and Scienti-
fic Research be pleased to state:

(a) the number and names of De-
velopment Projects for which the Go-
vernment of the State of Bihar has ap-

lied for help and loan from the Cen-
al Government: and

(b) the number and nameas of pro-
Jects for which the Central Govern-
ment have agreed to give help or loan,
giving the total amount in each case?

The Deputy Minister of Works, Pro-
-@uction and Supply (Shri Buragohain):
(a) and (b). Two projects. viz. the
Damodar Valley Project and the Kosi-
Project Investigations. In the case of
the Damodar Valley Project Govern-
ment have agreed to advance loans to
the Government of Bihar to the extent
of their contribution to the funds of
the D. V. C. In regard to the Kosi
“Project Investigations, Government
are advancing the funds and carrying
out the work.

ELECTRICITY

¢290. Giani G. 8. Musafir: (a) will
the Minister of Natural Resources and
Scientific Research be Pleased tc state
the amount of electricity oroduced at
present by the Thermal plant at Pani-
pat (East Punjab)?

(b) What is the maximum amount of
electricity which can be produced by
this plant?

(¢) How much of this prnduction is
being utilised for agricultural purposes
and how much for industries?

(d) Is it a fact that many villages
situated on the line from Panipat to
Bonepat have applied for electricity
for agricultural purposes?
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(e) Is it also a fact that many of
the tube-wells recenty sunk in thess
villages are not being run for want
of electric connections?

) 1t so, when do Government pro-
pose to give electric connections tg

these villages? .

The Deputy Minister of Works, Pro-
duction an dSupply (Shri Buragohain):

(a) The maximum demand on the
plant at Panipat in February 1953
was 1,200 kw.

(b) 2,000 kw.

(c) Tonnected load for industrial
purposes is 795 kw and for agricule
tural purposes 87 kw.

(d) Yes, Sir.

(e) No data is available with regard
to tube-wells actually installed but
not being run for want of electri¢
power,

(f) Work is in hand to supply elec-
tric power to 24 tube-wells, The rest
o! the applications are under exami-
nation. Load which is found feasible
(technically and financially) will be
connected very shortly.

FACILITIES FOR ELECTION

89. Shri Kamath: Will tha Ministes
of Home Affairs be plcased to state:

(a) whether it is a fact that in some
Centrally Administered Areas detenus
were denied facilities for filing no-
minations for election to the variousg
legislatures; and

(b) if so, what action was taken In
the matter?

The Minister of State for Homs
Aftalrs (Shri Sidhva): (a) No,

(b) Does not arise.
NATIONAL REGISTER

41. Shri Raj Kanwar: Will the Minis.
ter of Natural Resources and Scienune
Research be pleased to state how rar
the work of classification or scientine€
and technical personnel entered in the
National Register has progressed and
when it is likely to be completed?

The Deputv Minister of Works. Pro.
duction and Supply (Shri Burazohain)s
The comnilation of the National Rew
gister of Scientific and Technical Pere
seanel in India has been euiusted to
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the Council of Sclentific and Indus-
trial Research.

The Register is being published in
three volumes, each volume having a
number of Volume I gives the
name, year of birth, academic and pro.
fessional qualifications, practical ex-
perience, present address and present
occupation of engineers. Two parts
of this volume containing 8,200 names
have been published and the third
part containing 3.509 names of enf-
neers is in press. This part comple-

e e
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tes the lst Volume, Volume II I\gx«
sinilar information regarding -
cal Personnel including dentists. Twe
parts of this volume contalning 8.800
names have been published. Two
more parts of this voiume are like-
ly to be published. Volume III will
g ve detailed information regarding
scientists and technologists repre-
senting various branches of science
and technology. The manuscript of
the first part of this volume containing
5,000 names will be sent to the press
shortly.
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CORRIGENDA
to

II—Other thun Questions and Answers), Fifth

‘the Parliamentary Debates (Part
: Session, 1952

In Volume II,—

1. No. 1, dated the 1st March, 1952,—

(i) Col. 1662 for existing line 40 read “11 aM.”.
2. No. 2, dated the 3rd March, 1952,—

(1) Col. 1773, Une 23 delete “in the”.

(ii) Col. 1851, line 17 from bottom for “Rs. 38” read “Rs. 88”".
3. No. 3, dated the 4th March, 1952,—

(i) Col. 1890, line 18 from bottom for “where” read ‘“when”.

(if) Col. 1907, after line 49 insert “immediately a thing is taken up the”.
(ili) Col. 1936, delete existing last line.

(iv) Col. 1975, between lines 12 and 13 from bottom insert “Rs. 8,85,96,000
be granted to the”.

4. No. 4, dated the 5th March, 1852,—
(1) Col. 2002, line 12 delete the words “less than” occurring twice in the line.
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PARLIAMENT OF INDIA
Monday, 3rd March, 1952

The House met at Half Past Nine
of the Clock.

FMR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

10-36 A.M.
RESIGNATION OF MEMBER

Mr. Speaker: I have to inform hon.
Members that Moulvi Faiznur Ali
has resigned his seat in Parliament
n;ith effect from the 20th February,

52.

PAPERS LAID ON THE TABLE

DaMoODAR VALLEY CORPORATION
BUDGET ESTIMATES

The Deputy Minister of Works,
Production and Supply (Shri Bura-
gohain): I beg to lay on the Table a
copy of the Damodar Valley Corpora-
tion Budget Estimates for 1952-53, in
accordance with sub-section (3) of
section 44 of the Damodar Valley
Corporation Act, 1948. [Pluced tn
Library. See No. IV. M.4(9)].

STATEMENT re MEETING OF STANDING
Apvisory COMMITTEES

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayam
Sinha): I beg to lay on the Table a
Consolidated Statement regarding
meetings of the Standing Committees
attached to various Mmistries, and
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subjects discussed at such meetings
during the year 1951-52. [Placed in
Library. See No. IP-269/52].

Shri Kamath (Madhya Pradesh):
In this connection, may I bring to
your notice a difficulty and request
you to resolve it? The life nf these
Committees will come to a cjose on
the 31st of March next. while Parlia-
ment’s life will continue till the new
Parliament is summoned and it
actually meets. Is it not necessary,
so as to keep these Committees
alive during the interregnum between
the 1st of Aprid and the date of the
meeting of the new Farliament that a
resolution of the House be passed?

Mr. Speaker: Well, it is compara-
tively a minor matter. The question
of the Committees themselves and
their existence is. I believe, in the
melting pot. That is one thing, and
secondly, the hon. Member is under a
misapprehension that this Parliament
continues till the next Parliament sits.
The position is that the moument the
summons for the next Parliament is
issged. this Parliament comes to an
end.

There will be some interrsgnum,
perhaps of 2 or 3 -veeks. Looking
to the dates of elections in the various
States and assuming that the next
Parliament is summoned. say, Ly
about the middle of April or the
third week of April, it may. meet by
about the middle or the third weeck
of May. Generally a month is taken
in that process. The interregnum
which the hon. Member is afraid of
does not go beyond three weeks.

Shri Kamath: A month.

Mr. Speaker: Not even a month. I
should not expect it to be a month
unless of course unforeseen circum-
stances take place. Practically in
view of the fact that the considera-
tion of the whole question is on hand
and the short duration and the
functions of this Government. which
is described by the hon. Finance
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[Mr. Speaker]

Minister himself as a caretaker
Government, I do not think that
question need be seriously gone into.

Shri Kamath: We imay have care-
taker committees.

Mr. Speaker: Not necessary at all.

GENERAL BUDGET—1952-53
GENERAL DiscussioN

Mr. Speaker: The fHouse will now
take up the discussion of the General
Budget. But before doing so.
have to announce to the House that
under Rule 132, I fix that the time-
limit for speeches will ordinarily be
10 minutes for each hon. Member ex-
cepting the hon. Finance Minister for
whom 30 minutes or more will be
allowed, if necessary. :

We will begin the discussion of
the Budget.

Prof. S. L. Saksena (Uttar Pradesh):
This Budget has been received in the
country without much notice. 1t is
a sort of a status quo Budget. But
people have objected to the continu-
ance of the heavy taxation which had
been imposed last time to the ‘extent
of fifty crores of rupees. It was ex-
pected that in view of the easy posi-
tion now, there would be some relief;
but it has not
There has also been an increase in the
freight on coal That would be &n
additional burden. In view of the
present easy position, I think there
should be some relief to the lower
income groups in Income-tax also,
and also in respect of some taxes
like the tobacco and Biri tax which
are taxes on the poor man's small
recreation.

Next I wish to say something about
the food situation in the country.
Probably people are not aware of the
acuteness of the distress about food
in the eastern districts of the U, P.
During the elections we got an
opportunity to move in villages in
connection with propaganda, 1 was
shocked to find that in the districts
of ' Gorakhpur. Basti and Deoria,
there is almost complete famine.
I have seen villages where out of 100
houses onlv four or flve éooked their
mesals in the evening in the whole
day. I have seen places where people
are literally starving. I know the
food position in the country i1s Jdiffi-
cult. But, what I complain sgainst
is that enough has not been done to
relieve distress in these areas. T

been forthcoming.-

therefore want to bring this fact to
the notice of the hon. Finance Minister
and the Food Minister also that in
the Eastern districts of U, P. where
three crops have successively failed,
some arrangement should be made
for the despatch of foodgrains
immediately. The poor people should
be .given foodgrains at very much
cheaper rates. I also wish to draw
the attention of the Government to
one serious thing which is going to
occur in the month of May. Nor-
mally, the cultivator keeps the seeds
for next sowing. Now, all that seed
has been eaten away for food on
account of famine. Therefore, there
will be virtually famine of seed in
the month of May and June with
the result that lakhs of acres of land
may remain unsown if seeds do not
reach there in time. Last year, 1
drew the attention of the House ‘o
the fact that lakhs of acres of land,
ploughed fields, remained unsown be-
cause seeds were not sent in time. I
hope that the Government will take
care to see that there is enough pro-
vision for seed so that when lhe time
for sowing comes in June or July,
there is ample seed available and the
flelds are not left unsown, in Eastern
U. P. which will otherwise result in a
famine next year.

Then, I wish te refer to the cloth
situation in that area. I had expect-
ed that there will be some improve-
ment; but I was shocked to find that
even now people are complaining
about cloth more than about anything
else. In fact, I found that many
women could not come out of their
houses in the open day because they
had no cloth to wear. But, in the
markets, I was surprised to {ind that
there is only superfine cloth available
for sale to the rural folk who do not
reguire it. When they want coarse
cloth, it is not given to them; when
they want dhoties, they are not
given to them; even if they are given,
they are forced also to purchase some
other cloth which they do not require.
This is something extraordinary.
There must be a pruper distribution
of cloth and these people should have
the cloth they require.

[MR. DEPUTY-SPEAKER in the Thair]

Then. I want to say something
about the recent unfortunate disturb-
ances in Jammu. I have seen the
versions of the Praja Parishad and
the Government. I am sorry to have
to say one thing. The hon. Mr.
Gopalaswami Ayyangar is dealing
with this complicated subject and I
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do not wish to say much. But, 1
want to say that in the present situa-
tion. the Government of Kashmir
should have been very careful to see
that such incidents do not take place.
It was a small matter; it could have
been easily settled. Even the Govern-
ment version admits that there was
display of a Party Flag at a Govern-
ment function. They had a right to
do so. To arrest the leaders like
Prem Nath Dogra and Sant Ram
Baru, fine them Rs. 100 and then send
them to jail when they went on fast
was not proper. I have great respect
for Sheikh Abdullah as a leader. He
should set some ideals before him-
self. It has been tried to make out
that it was a movement without
support. But, the admission that a
thousand ladies took part in it, that
thousands of people took part, that in
fact, the Indian Military had to be
called to ald shows that the movement
had a large appeal behind it. I, there-
fore, hope-that the hon. Minister will
try to see that such things do not
happen. I am an admirer of Sheikh
Abdullah. I wish that he should set
standards which people should follow.
If such things happen in our provinces,
there will be blaze. I expect that
in Jammu he will try to deal with
the situation calmly and peacefully
and see that the present tangle |is
ended soon, Prem Nath Dogrd and
Sant Ram Baru have been arrested
and externed. I understapd that
Preth Nath Dogra has been taken to
Srinagar jail in these cold Jan-uary
and February months. He is a man
of seventy. This is not fair. I hope
that these remarks of mine will be
taken in the spirit in which T have
made them. I do wish that we in
India should regard Kashmir as the
standard-bearer of Hindu Muslim
Unity. This
party there. There is no other
opposition party. KM.P. or any other.
Even though we may not like their
politics, we must deal with the delicate
situation in a nice way. I suppose
these remarks will be sufficient ¢ni ]
hope the troubles there will -soon
come to an end and the leaders will
be asked to break their fast.

.

The other day I was discussing the
question of the re-organisation of our
Cabinet. The hon. Mr. Gopalaswami
Ayyangar was in charge of the scheme.
Many complaints have come to me
about injustices done to people on
account of the re-shuffling. An ex-
perienced administrator that he is, he
should see that nobodvy with a higher
service is replaced by one junior in
service. It has been said that some
people have been favoured while to

is the only opposition

others with 2 longer service ‘heir due
promotions have not been given. This
should not happen in a Government
especially when the matter is dealt
with by a man of the experience of
Mr. Gopalaswami Ayyangar.

Shri R. Velayudhan (Travancore-
Cochin): Is it a new thing?

Prof. S. L. Saksema: I do not
think., I should not say that even
though it may not be a new thing, 1
hope the hon. Minister will take steps
to rectify the injustices done.

Then I want to draw attention to
the complaint against ballot boxes all
over the country, and particmaily
in the UP. I may tell you, Sir, that
in my own constituency, I was &ble
to o,apen 24 boxes without breaking the
seals.

Dr. C. D. Pande (Uttar Pradesh):
Even then you could not win.

Prof. S. L. Saksena: Therefore I
could not win, as my hon. friend
knows very well. The Returning
Officer was himself forced to admit
that the boxes could be opened be-
cause they were not properly sealed.

\

This is what the Returning OMcer of
my constituency has stated:

“There is a mechanical device on
the ballot boxes for closing. The
whole device is covered with a flap
which is also sealed. In cases
where Presiding Officers did not
take proper care to put two knots
tightly before putting the seal at
the two ends of the thread, to
which the slip pn which the seal is
affixed is attached. it could be pos-
sible to open the ballot boxes with-
out injuring the seals. In some
cases which were brought to my
notice by Shri Saksena, ballot
boxes were properly closed, but
after opening the flap, they could
be opened without injuring the seal
on account of the laziness referred
to above of the Presiding Officers
concerned. There was no tamper-
ing of any kind with the boxes.”

Of course, it is obvious that more than
half the ballot boxes were so badly
tied that they could be opened with-
out breaking up the seals. Similar
complaints exist all over the country
and 1 think this a matter which de-
serves to be investigated. All the
parties met at Lucknow and demand-
ed an enquiry. They made serious
allegations. This is not an ordinary
matter and I think it is the duty of tne
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President to appoint a commission tu
make a proper enquiry into these
things. The defeat of some candidates
does not matter; but the beliefl of the
people in the efficacy of the ballot box
does matter. Their belief should not
be shaken. If the faith of the people
in this matter is shaken, then woz2
betide our country. I hope Govern-
ment will see the wisdom of appointing
a commission to enquire into the mal-
practices which have been complained
against and of making the election
law in such a way that there is no
complaint in the futuve.

st wg : gy Sy mmafeat wwi
oy W ?

{Shri Bhatt (Bombay): Where were
these 24 ballot boxes opened?]

Prof. S. L. Saksena: In my own
constituency and during the counting,
I showed that 24 boxes could be open-
ed without breaking the seal and the
District Magistrate has here stated
that this could be done.

Dr. Pattabhi (Madras): Did the hon.
Member do it with the permission of
the District Magistrate?

Prof. S. L. Saksena: Yes. in his
own priesence. .

Dr. Pattabhi: Who allowed you to
tamper with the boxes?

Prof. S. L. Saksena: They were to
be counted and while the District
Magistrate was there I showed him
that the boxes could be onened with-
out affecting the seals.

Dr. Pattabhi: When did the hon.
Member onen the boxes? Was it be-
fore the count or after the count? If
it is after, then the boxes are alreadyv
open; if it is before the count then
it is an offence.

Shri R. Velayudhan: Do we not have
an Election Commissioner to enquire
into these things?

The Parliamentary Secretary to
the Prime Minister (Shri Satish
Chandra): When the boxes were
brought, were they properly sealed?

Prof. S. L. Saksena: Yes, and I
showed the District Magistrate that
they could be opened without injur-
ing the seal.

Dr. Pattabhi: Was it before the
voting?
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Prof. 8. L. Saksena: Yes.

The Minister of State for Finmance
(Shri Tyagi): So you opened empty
boxes? -

Shri A, C. Guha (West Bengal):
He said he opened them before the
counting and that, I believe, is an
offence.

Prof. 8. L. Saksena: When there is
something wrong the District Magis-
trate wishes to know what the
complaint is and in this case 1 showed
him how the boxes chuld be opened.

An Hon. Member: What is the
allegation then?

Prof. S. L. Saksena: The allegation
is that the boxes were not properly
sealed and many of them could
opened before the counting without
injuring the seal so that they could
be easily opened and their contents
changed and the result of the voting
thus altered. That is my complaint
and the District Magistrate has here
admitted that they could be opened
without injuring the seals

Shri Satish Chandra: Were they
actually opened before the District
Magistrate?

Prof. S. L. Saksena: Yes, the actual
counting was on the 4th, It was.then
changed and fixed for the 5th, then
12th. then 18th and then 19th. I
say that this is a very serius and
important matter to have the ballot
boxes tampered with in this fashion.
This has been a very common com-
olaint in *he U. P. from which my
hon. friend there hails.

Shri A. C. Guha: My predecessor
has stated that this Budget has not
attracted any public notice or has
practically been ignored. I do not,
however, think that that is a correct
statement of the position. This is an
interim Budget and as such Govern-
ment have tried aot to introduce
much controversial matters and the
public to» has recelved it as an
interim Budget. Still T feel the
Budget has had its repercussions in
“he commercial and business life of
the country and as far as I can see
it the reaction has been rather
¢avourable. First of all I would draw
attention to the fall of over 29 points
during the last few weeks in the in-
dex figures and after the presenta-
tion of the Budget I expect a further
fall in these figures. That js the ex-
pectation of the business and com-
mercial circles. At the same time I
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would state that the hon. Finance
Minister should not become com-
placent because of this drop of 29
points. He himself has admitted that
this drop is due mostly to inter-
national factors and not due so much
to the conditions prevailing inside the
country. He should now give his
attention to improving the conditions
mside the country so that an intrinsic
drop in the index figurss wmay b2
brought about. For this he should
pay special attehtion to the position
of the consumer goods.

Though there has been an all-round
increase of about 15 per cent. in our
industrial production I think the gap
> be covered is still wide. While
giving credit to Government for this
:5 per cent. increase I would like to
draw their attention to the fact that
even now our production is far short
af the installed capacity. Why should
ithose industries which have been
allowed to invest certain sums and
put up machinery and spend {rom
our foreign exchange resources, Le
allowed to continue this short pro-
duction? We can’'t allow a state of
affairs where production is still below
the installed capacity. On previous
occasions also. by means of questions
and interpellatons I have tried to draw
Government’s attention. and parti-
cularly the attention of the Minister
of Commerce and Industry to this
subject. but I could not get a satis-
factory reply. What directive has
the Government issued to these in-
dustries which have not been produc-
ing to their installed capacity? Last
year we had the plea of shortage of
rotton as regards the textile industry
is concerned. But in the current year
there is not very much shortage of
eotton and there has indeed, bcen an
increase of about 33 per cent. in our
textile production. Yet it is far below
our installed capacity.

In the matter of jute production 1
think the Government should bestow
greater attention to the preservation
of our almost monopolistic position
in regard to jute. I am afraid that
position has already been endangered.
We have not been able fo preserve
that position and Continental
countries are coming into competition
with the Indian jute industry and I
think that within the next year or so,
there will be some jute industry in
East Bengal also. Therefore the Gov-
ernment should bestow greater atten-
tion to this immportant indus of
ours. It is not merely a question of
reducing or increastng the export
duty. It is a question of tightening
up of the entire manufacturing vro-
cess of the Industry as a whole

Most of the jute manufacturers have
been allowed to become exporters of
jule goods and I am afraid that has
not added to our financial and in-
dustrial stability. ‘Those who were
manufacturers have been allowed to
be shippers as well. By that process
they have made several hundred
crores of rupees and have deprived
the Government and the nation of
their due share of the dollar reserve.

As regards the supply of raw
jute the Government should not
depend wupon - the contingency of
Pakistan making a gift to us. Either
there should be a long term arrange-
ment with East Bengal or there should
be an intensive drive to increase the
production of raw jute. Since 1949-50
there has been an increase in pro-
duction of jute by over 100 per cent.
and yet there is enough scope for
increasing our raw jute production
and India can become self-sufficient
as regards raw jute.

I would now like to draw the
attention to the position of the East
Bengal refugees. I regret that it has
become almost a fashion, even with
the hon. Minister concerned, to fling
some cruel jokes at the East Bengal
refugees, namely that they are reluct-
ant to go outside West Bengal. I
would humbly request the Minister to
state in this House if he is himself
catisfled with the conditions of re-
habilitation available to the East
Bengal refugees in provinces cutside
West Bengal. I would like to
ask the Minister whether he can as-
sure us that he has been able to
persuade the Governments of the
neighbouring provinces to implement
ltgxen directions or directives issued by

I know something about the condi-
tions available for the East Bengal
refugees in the neighbouring pro-
vinces. They are intolerable. They
are not wanted there and cvery
attempt is made to get them out of
those provinces. Governmment say
that it is all the blame of the East
Bengal refugees that they do not like
to move outside the province of West
Bengal. I think it is a cruel joke and
it is adding insult to the injury which
the refugees have been undergoing.

I would like to remind the YTiouse
that this nation owes some obligation
to the refugees who have come from
East ‘and West Pakistan. They are
the vietims of our politics. It is no
fault of theirs that they are today
homelless, something llke nomads or -
the unwanted Jews. They have
sacrificed themselves for the achieve-
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ment of the independence of the
nation. And on many occasions,
even last week, the Minister stated 1n
reply to a quesmon that the East
Bengal refugees do not like to go out-
side West Bengal. I deny that charge
and I say that conditions are not such
in the neighbouring provinces that
they can settle down there. They are
not wanted in those provinces and
_every attempt is made to push them
outside the provinces. I request the
Minister to state if he is himself satis-
filed about the conditions offered to the
East Bengal refugees in the neighbour-
ing provinces. 1 am sure he knows,
though he is not able to say it in this
House, in his heart of- hearis the
conditions are not favourable for the
East Bengal refugees to settle 1n
those neighbouring provinces. I hope
that he will not repeat that cruel insult
to the helpless refugees who are not
here to defend themselves.

There is another matter which I
would like to refer to concerning
West Bengal. It is now a partition-
ed province. It used to get a share
oi income-tax and also the jute export
duty from the Central Government.
After the partition I do not think the
revenues from income-tax collected in
Calcutta or in West Bengal have fallen
very much due to the partition. There
might have been a negligible fall but
the share of West Bengal hes been
reduced by about Rs. 3 crores or more.
As regards the jute duty also its share
has been flxed at 1-05 crores, whereas
the Central Government revenue from
jute has increased by aboutr 1,400 per
cent. Is it not fair for the Finance
Minister and the Government to allot
a greater share to West Bengal from
the jute export duty?

I would also like to request the
Finance Minister and through him the
Finance Commission to review the
allocation of income-tax share to West
Bengal. Fifty per cent. of the total
revenue collected through iucome-tax
is distributed to the provinces. 1 do
not see why the share of that 59 per
cent. to be allotted to West Bengal has
been reduced. Due to the partition
certain liabilities have increased in the
shape of settling 40 lakhs of refugees
and the province havm§ the problems
of being transformed into a frontier
province. Its liabilities have also
increased as regards law and order.
The development scheme that is to be
brought forward simply to maintain
Calcutta and the industrial area, woulld
also require some money. I hope
the Finance Minister will look into
the question sympathetically and see
that Bengal gets a greater shave, at
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least the share that she was getting
before the partition. There is no
logic in reducing the share of West
Bengal.

As for jute I think Bengal should
grt a much larger share. With these
words, I conclude, Sir.

Shri M. C. Shah (Bombay): I am
grateful to you for giving me an
opportunity to participate in the
general discussion on the Budget.

At the outset 1 congratulate the,
Finance Minister for presenting us a
very rosy picture of the ways and
means position of the Government of
India. 1 also congratulate tlre Minis-
ter of State for Finance for his
drive in bringing out undisclosed: in-
comes to the extent of a very good
sum,

The budget as is presented gives a
very rosy picture and as this budget
is again to be presented 1o the new
Parliament it will be no use going
over the details of the Budget, at
this stage, in this lame duck session
of the Parliament. However, I
would like to make some suggestions
for the consideration of the Minister
during the interval between the old
and the new Parliament.

I may say that the income side is
under-estimated. Last ‘year also I
had said so and mentioned that on
the customs side there °®was a very
great deal of under-estimating and
that there was going to be a very
big receipt from those customs duties.
It has come too true—there is a rise
of Rs. 76 crores in the customs reve-
nues. This year he has put down the
figure at nearly Rs. 42 crores less. I
hear speculation in many quarters
that there may be some contemplated
move for reductions of certain duties,
export as well as import, and it af
pears to be correct. But I would
like to suggest that there has begun
a downward tendency in prices .Really
speaking, there has been already the
beginning of a slump and I wish
that that slump or that downward
tendency in prices may not be arrested
by any' action on the part of the
Government by yielding to so many
cries that may be, raised by the
vested interests. Last time I sug-
gested that instead of Rs, 80 per
ton it ought to be Rs. 150 per ton
on groundnuts and I am glad the
Finance Minister took up the sug-
gestion and the duty was raised to
Rs. 150/-. The result today is that
the prices of oils have gone down
very muchr to the great benefit of
the consumers Now there may be
a hue and cry again that export is
affected and therefore the dut{ should
be reduced. but I with all the ear-
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nestness at my command will appeal
to the hon. Finance Minister to re-
sist the temptation of allowing more
exports at the cost of the consumer.
Simiarly with regard to the export
duty on Ctloth, coarse and medium,
Last time I suggested that instead of
10 per cent. the duty ought to have
been 25 per cent. It was a very be-
lated action but the action was taken
in August. Now the position is that
though there is a scarcity of medium
and coarse cloth in the country the
prices quoted were 25 per cent,
higher than the controlled rates, as
had been admitted by the hon. Minis-
ter of Commerce and Industry the
other day. But the prices are coming
down and according to my informa-
tion the present prices are about 5
per cent. above the controlled rates.
The coarse and medium counts .cloth
is consumed by the common in the
man in the country.

Last year I said the Budget was a
common man’s Budget, in the sense
that the common man was made to
pay additional taxes to the tune of
Rs. 31-5 crores or so in addition to
about Rs. 15 crores by way of en-
hanced railway fares. - The common
man has cheerfully borne these sacri-
fices in the hope that the ways and
means position of the Government of
India may be stronger and stronger
and it may be possible to take the
country to steadier progress and pros-
perity. When I toured the districts
during the elections there was much
criticism about Governmental policy
in many matters. but I assured the
people that the Government are alive
to the interests of the common man
at large and even if the common man
has to undergo certain sacrifices such
as bearing additional taxation he
must bear them with cheerfulness in
the hope that by the end of the next
five years the country may pro-
gress and bring prosperity to the
people at large. Today the steps
taken by the hon. Finance Minister
are towards ensuring a steadier pro-
gress of the country. Today we have
been able to induce the foreign coun-
tries to send financial help to us.
We have already got a loan from
America. to the extent of 625 mil-
lion dollars and I have read in the
papers that another 125 millions are
to be advanced to this country. So,
what I submit to the hon, Finance
Minister is that the consumer’s point
of view, the common man's point of
view should be always before the
Government and Government should
not succumb to the ories of the vested
interests.

The question about cheap money
policy was also raised last time

during the Budget and I had said
that a cheap money policy should be
avoided. I am glad that in Novem-
ber the bank rate has been raised to
34 per cent. and restrictions have
been placed on credit so that these
profiteers and speculators may not
take advantage ot the credit facilities
and meddle with the necessities of life
of the people at large. I hope the pre-
sent policy will be continued. It has
given good dividends. The prices
are coming down, the speculators
are bafiled the profiteers are also
batfled and if this policy is continued
with vigour then I am sure all these
hoarders and speculators will find
themselves in difficuit straits zs they
find themselves today.

There is another question which is
very important, and that is the ques-
tion of controls. I entriely agree
that as long as it is necessary we
must have controls, but there are
certain items on which we can raise
controls immediately. Take the case
of cement decontrolling of which I
advocated last year. The production
of cement has gone up very high.
In 1948 it was only 15 lakh tons,
today it is 35 lakh tons and it is still
going up. That being so, why should
there be control on cement even for
a day? That is the question that is
being debated in the countryside.
We have got eanough cement row,
the production last year was 35
lakh: tons and this year it may be
nearly 4 million tons. This question
of decontrol of cement is worthwhile
considering. Last year the hon.
Minister of Commerce and Industry
said at Madras that they have decl-
ded to decontrol cement, but unfor-
tunately because of certain vested in-
terests in the South, because of cer-
tain new cement factories who
thought they might stand to lose as
a result of decontrol, the control
was maintained. I request that the
Government of India should seriously
consider this question and control on
cement should be immediately abo-
lished. Similarly, why should there
be any restriction about the price of
coal? Production has gone up to 34
million tons; our consumptlon is
about 27 million tons and we have
to find markets for exporting our sur-
plus production. Then why should
not all restrictions on coal be lifted?
I am told that when the.Fiscal Com-
mission went to the collieries certaln
colliery owners wanted control for
prices to be maintained. The same i3
the case with suverfine cloth. I ad-
vocated that the control in superfine
cloth should he immediately abolished.

y should we care much for tne
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richer classes or for the higher mid-
dle classes? The control should be
only on coarse and medium cloth.
There should be no control on super-
fine cloth. A beginning should be
made in decontruling. We canaot
maintain controls all throughout—we
have to decontrol one day or the
other. So, if we begin slowly tae
position will not deteriorate, it will be
better. Again, control on sugar is not
necessary. This year we hope to prc-
duce 12 lakh tons or more of sugar.
This is enough for our internal con-
sumption which even according to
our present flgures is rather artificial
because in the countryside people do
not consume sugar but take it in
their rations in order to get higher
prices by selling it to others. Prices
are now going down. In fact, it is
now 11 annas per Ib. There is no
difference between the free sale sugar
and the ration sugar. When you are
going to have 12 lakh tons of sugar,
you can very easily lift the control
on sugar. Today, there is a glut in
gur. The prices have come down
from Rs. 12-8-0 to Rs. 8 and there is
very great anxiety and agitation
about this, Therefore, this view
should be considered. We can satis-
fy the countryside people by making
a move towards de-control about
certain necessities of life. about the
supply of which we have yery little
doubt now.

Now. I come to the
1 find only the Deputy Minister of
Commerce and Industry is here. I
want to discuss this matter with the
hon. Minister. Last yvear there wasa
scarcity of cotton. About 28 lakh
bales were our production and we
had to import cotton from America.
Due to delayed action by the Ministry,
we had to pay very heavy prices.
But this year the American crop is a
bumper one and it is about 1 crore
and 53 lakh bales. Prices are com-
ing down in India too. We have an
estimated production of about 34 lakh
bales—or perhaps between 33 and 34
lakh bales. Last year. due to scar-
city of cotton, the Government spe-
cified certain allocations to mills all
over India. It worked well, There
is no doubt about that, We got over
the difficulties, But now, owing to
the bumper crop and the falling
prices. millowners do not lift their
allotted quota and there is hardship to
the cotton <producers. If the mill-
owners do not lift the qunta. these
producers have not got the facilities.
thev have not got the means. to hold
over the cotton quotas and carry
them over. No millowner could have
imagined in 1939 that he would make

cotton policy. .

\

so much money. People have become
multi-millionaires. When, there-
fore, millowners hesitate to lift their
cotton quotas, because they want to
take advantage of the falling prices,
they cause immense hardship to the
producers. If we allow the produ-
cers to suffer, and producers are suf-
fering a lot today, the consequences
will be disastrous. Government
should do something immediately in
the matter. Let there be a ceiling
price for cotton and let there be
free movement of cotton.” Millowners
are waitiag for cheap2r prices. 1
';hink t_hey must be made to purchase
immediately the allotted quotas, or
else those quotas should be cancelled.
The producers should be allowed to
sell the quotas to any mill that would
purchase. The position today s
serious. I would request the hon,
Minister to take this matter into con-
sideration. It does not brook any
delay. If there is any delay, the
producers will be affected and we
shall never be able to achieve the
addlt}onal _target of 10 lakh bales
mentioned in the Planning Commis-
sion report. If the prices are allow-
ed to fall, the position will be very
difficult. ’

Having said that. I wish to make a
few more observations for the con-
sideration of the Finance Minister.
He has got a surplus and in fact he
has underestimated the revenue.
Last year, people were prepared to
n-_nake sacrifices, but under the present
circumstances it is possible for him
to do away with the excise duty on
coarse and medium cloth. This va-
riety of cloth is consumed by the
poorer classes and when this same
expige duty was imposed by our
British masters. we fought like any-
thmg. for a number of years., For a
certain flnancial necessity our Gov-
ernment imposed it and I have no
quarrel with that. When there is a
financial necessity. everybody must
pay according to his means, but now
the position has changed. T spoke on
this_sub:ect during the Budget dis-
cussion of 1950-51 but then Dr. John
Matthai said that the reduction would

be a negligible one. That is not
the point. You must consider sen-
timent also. Today the common

man has to pay the duty and if it is
removed. there will be countrywide
satisfaction about it.

I entirely agree with the policy of
abolishing the food subsidies. On
principle. why should all the 35
crores of people pay for a small por-
tion? The old policy was all right
for some time. but the new policy
that has been enunciated should be
'contlnued even if there be some pres-

.
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sure from certain quarters. Govern-
ment ought not to yield to the pres-
sure for reviving the food subsidies,

One more point I want to urge.
Last year, we wanted to have a sur-
plus Budget. We had taken certain
expenditure from the capital side to
the revenue side and there was a
deficit of Rs. 5 crores. This time the
position is very good and it will be
still better because of the underesti-
mate, The time has come when we
should consider the question of hav-
ing a flat rate on tobacce. Last time
the position was very difficult, but
if you impose a tlat rate now, you
will do away with so many mal-
practices and you will have a simpler
method of collecting the duty. I
make an earnest appeal to adopt my
suggestion,

There is one more thing, I want
that the 50% ad vclorem duty on
cotton waste should be levied on the
quantity and must not be an ad
valorem duty. In the invoices the
exporters always resort to underva-
luation. In order to avoid the full
duty of 50%. they resort to so many
malpractices. If this duty is levied on
quantity, instead of heing ad valorem,
it will be very good, because the mal-
practices will disappear and you
will have a simpler method of collec-
ting the duty. I have made several
suggestions and hope that they will
be given due consideration.

Again I congratulate the hou._the
Finance Minister and the hon. Minis-
ter of State for Finance for presenting
a rosy picture. I rather congratu-
late the hun. the Prime Minister also
for persuading the Finance Minister to
stand for election and to shoulder
this responsibility in the Govern-
ment of India. He is an asset to the
country and I wish him good success
in the next five years.

Shri Alagesan (Madras): I do not
know whether I will be able to im-
press the House after the very fine
speech of my hon friend. The
General Elections are over and a
fairly clear picture has emerged.
There will now be popularly clected
Governments both at the Centre and
in the wvarious States, though this
will not be possible in some of the
States as a result of the elections.
You know that the people in the
South are an intelligent lot and.........

Shri Kamath (Madhya Pradesh):
Are they?

An Hon. Member: And is the hon.
Member one of them?

Shri Alagesan: Please wait. They
know that an effective Opposition is

indispensable for the working of de-
mocracy. They were so much obses-
sed with the idea of, and concen-
trated so much on, providing an op-
position that in the end they found
that they forgot to provide a Govern-
ment. That has created a very tick-
lish situation in some of the States
in the South. Various solutions
are being put forward. There are
iwo suggestions: one is to have the
Governor’s rule, I do not think we
can lightly resort to Governor's rule
for more reasons than one. First of
all it will lead people to blame the
Government at the Centre that it wants
to flout the freely expressed will of
the people. Today we hear from a
leader in Travancore-Cochin that there
should be re-electinns soon. ‘thau
alternative also shouid not be thought
of very lightly. It wil mean & lut of
expense botn to the Government and
to the parties concernea. Hence, we
have to see whether any other solution
is possible, This House, I think, with
its experience of the Pupjab adminis-
tration will wot lightly embark upon
President’s rule.

Shri R. Velayudhan: You want,
Governor’s rule in Madras.

Shri Alagesan: Please hear me—the
hon. Member has not heard me evi-
dently.

Democracy is not like a scientific
experiment so that you can achieve
the desired results with given data.
It is not even a mathematical formula
to be so precise., It is not even logic,
because there is the very inconstant

- factor namely human psychology going

into it—so that you cannot have very
straight results. It i not made in
cast iron moulds as totalitarianism is.
Hence it is for all concerned to find
out a solution out of this difficulty.

Even the Press in Madras which
was day in and day out condemning
the Government and did everything to
bring down its prestige is now cla-
mouring that there should be a coali-
tion. Perhaps they feel that they
will lose their target of attack if
there is no Congress. Ministry. When
I see the vociferous pleading for coali-
tion ministries and that the largest
single party in the State should take
over the responsibility of forming
such a Ministry I.am reminded of the
Telugu proverb which says that sense
dawned upon the widow after the
husband had gone. (An Hon, Member:
Who is the husband?). I shall explain
to you later.

Pandit Thakur Das Bhargava (Pun-
jab): May I request the hon. Member
to expatiate upon i1? .
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Mr. Deputy-Speaker: I have abso-
lutely no objection to the hon. Mem-
ber expatiating wupon it, but I will
ring tne bell.

Shri Alagesan: After ail on reflec-
tion, you may find that want of an
abs.lute major.ty may no:¢ we such
an evil as it appears to be at first
sight, A defea. If it can make you
gird up your loins and readjust your
ministry, becomes more profitable
than a success that demoralises. In
the past huge majorities we know
have had an element of demoralising
effect in them. It is because of that
that many people outside the Con-
gress thought and grew jealous of
the Congress, because they thought
that these fellows will be perpetua-
ted. Now this election has driven
away .that misunderstanding wnd they
will be also in a sober mood to co-
operate with us.

I am glad the Prime Minister has
killed the idea in the very beginning,
nipped it in the bud, and said that
these two -alternatives, namely re-elec-
tion or Governor's rule. could not be
easily resorted to. lhe House is glad
that an eminent and worthy colleague
of his is being sent to Madras to take
up the gubernatorial responsibility
there, It will need all his geniality
and good humoured tact to bring
about a proper solution and to
launch a coalition ministry there.

Another result of the election is the
emergence of the backward classes as
a political force. In the South you
might have noted, in Madras especially,
about 25 of their men have been
returned to the local assembly. Five
or six of their men have been returned
to Parliament. There 1is a growing
political consciousness among them and
they demand political status. They
want to improve their economic lot.
The Vannikula Kshatriyas who live in
the Central districts of Madras have
entered a protest against the party in
power that they have not been looked
after well in the past. Here, there 1s
a duty cast not only upon the State
Government but also upon the Central
Government to study their problems
and try to solve them.

Shrimati Durgabai (Madras): May
1 know whether the Budget contains
any provision for Madras?

Shri Alagesan: Article 340 of the
Constitution places the responsibility
squarely on the shoulders of the
Government here. The President is
to appoint a Commission to go into
the condition in which these buckward
classes live and to recommend grants
to be made by the State Governments

and the Central Government to
ameliorate their condition. I think, it
is high time that such a Commission
is appointed and they go into the
question of the backward classes and
try to suggest remedies.

In this connection, I may tell you
that if any coalition is going to be
formed, it will be better to take the
representatives of these backward
classes in such a coalition so that they
may have ample opportunities for the
realisation of their ambitions.

My friend Mr. Shah paid enncomiums
to the Finance Minister for the way
he has given us a big surplus. But
I am sorry to say that he has hit us
hard,—1 mean the stoppage of the food
subsidies to the : various deficit
provinces. The Food  Ministers'
Conference, we thought was going to
improve our position, especially of
those who have been getting very
little rice. Of course it produced a
psychological effect in that taey said
that they are not going to allow rice
to the non-rice eating areas., But the
corollary did not rollow and the iice’
content of the rice-eating area was not
raised. Not only that. The Finance
Minister did not seem to have contem-
plated the stoppage of food subsidies
when he was preparing the bdudget.
Though he reduced the amount from
Rs. 39 crores to Rs. 25 crores he did
not want altogether to give up the
subsidy. There was a discrimination
as a result’ of subsidising foodgrains
only in the industrial areas, and that
was pointed out by the Madras Gov-
ernment. Instead of trying to remove
that discrimination and graating the
subsidy to all the rationed
population, the Centre hit upon the
idea—the very clever idea—of stopping
all subsidies altogether for all areas
With such & huge surplus at his hands
I should say that this was the
“unkindest cut” that the Finance
Minister has given. On the plea that
he is only presenting a care-taker
budget he has desisted from doing
several good things. Why, I ask, do
this bad turn while presenting the
care-taker budget and stop the sub-
sidies? He can as well wait for the
new Parliament to consider this
question and how this burden should
be shouldered, instead of straightway
cutting the subsidy. I should request
him that the new sum that he has
taken credit for and added on to the
surplus, namely Rs. 15 crores, should
not be so taken and that the rubsidies
be given at least to the rice-eating
deficit States in the country, snd then
the whole question may be cansidered
afresh when he brings the new budget.
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We are glad that the Finance
Minister nas created a special develop-
ment iund out or which ne can give
assistance to the various States when
they meed it in the shape ot grants,
loans, etc. he has created a fund with
about Rs. 71 crores and he proposes
to spend a sum of Rs. 15 crores from
out ot that tund in the budget year.
When that was so, recently it happened
in the State of Madras that they had
o stop and go slow on a very
important project in Malabar. The
project is called the Malampuzha pro-
ject apd the accommodation that the
Madras Government wanted was only
a paltry sum—in view of the huge sum
at my hon. friend’s disposal-—namely
a sum of only Rs. 20 lakhs. And it was
a temporary accommodation that they
wanted, But I do not know why it
was mnot possible for the Finance
Minister to extend that accommodation
to the State of Madras. As a result
of that the work had to be stopped
and many workmen numbering
thousands had to be disbanded and
they had to return. It is a pity that
such things should be done, and I hope
they will be avoided at least in the
future. -

Coming to the river valley schemes
it is very heartening to note that in
the current year they spent about
Rs. 7 crores more than they hudgeted
for. In the budget year they propose
to spend even still more; they propouse
to spend about Rs. 40 crores. These
are huge commitments., I only want
that these expenses on projects should
be evenly distributed among the
various regions. We hear criticisms
of very big projects being undertaken
even without proper project reports
and even without the preparation of
proper estimates, whereas in the State
of Madras it is well known that a
proper project report was prepared for
the Krishna-Pennar project and it was
placed before the Central Government
for being included in the second part
of the Five Year Plan.

The Minister of Finance (Shri C. D.
Deshmukh): The Central Government
or the Planning Commission?

Shri  Alagesan: Of course the
Planning Commission, but I think the
Finance Minister is a Member of the
Planning Commission.

Shri C. D. Deshmukh: No.

Shri Alagesan: At any rate he was.
Shri Kamath: He is an unpaid
Member. -

Shri Alagesan: In spite of it, a
roving Commission of PEnquiry, a

Technical Commission is sent, they
visit various places, go about inviting
expressions ot opimons and try to get
all sorts of contradictory opinions and
memoranda, and I do not kwnow what
report they are finally going tv make.
It is a pity that with such data there
should be such confusion in the enquiry
of a project by the Planning Commis-
sion or the Central Govermmneat. I
think that there should be a netter
consideration of this very huge project
which will simply wipe off the food
deficit not only in Madras but in
several other States also. It should be
given better comsideration at the hands
of the Government and it should be
included at a very early stage in the
Five Year Plan so that we may have
allotments for that work also when the
new Parliament meets, and I hope that
at least a token sum will be allotted
for the carrying out of that work.

Shri Massey (West Bengal): The
General budget brings us to the end
of the first chapter in the history of
Parliament, of Independent Republican
India and also perhaps of the Congress
Government. Many of us will be
going back, some,of us may return,
but we will have more time to talk
to the people, and they may want to
know whether we have confidence in
the Government, whether the Govern-
ment have fulfilled the obligations or
the articles of the Constitution.

The other ‘day I put some yuestions
in the House on the question of the
Anglo-Indian community and their
employment. In this connection I
would like to read to the House article
336 of the Comstitution because it has
got a specific bearing on this matter.
The article says:

“During the first two years after
the commencement of this Consti-
tution, appointments of members
of the Anglo-Indian community to
posts in the railway, customs.
postal and telegraph services of
the Union shall be made on the
same basis as immediately Lefore
the fifteenth day of August, 1947.

During every succeeding veriod
of two years, the number of posts
reserved for the members of the
said community in the said
services shall, as nearly as possi-
ble, be less by ten per cent. than
the numbers so reserved during
the immediately preceding period
of two years:

Provided that at the end of ten
years from the commencement of
this Constitution all such reserva-
tions shall cease.”
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I have not broughj this question up
because 1 am communal-minded.
am quite convinced from my
experience of Government departments
where reservation is not made aad
even in those departments where
reservations have been made that tbe
community has a lot to be grateful
for. Today in the Armed Forces, in
every wing of the Armed Forces,
Anglo-Indians are holding posts which
they wever held before, which they
never could have dreamed of holding
before. They are doing very, very
well. In civil life, if you look round
Calcutta, Anglo-Indians in  British
firms and in Indian firms are helding
jobs that they never held before: they
are oa jobs between two thousand to
three thousand rupees a month. In
indian firms, my friend, the kiggest
industrialist perhaps in Bengal, Sir
Biren Mukerjee is employing Anglo-
Indians on over two thousand rupees.
It shows that the community where
they are fit can get on. But when I
asked these questions I did not do so
from any point of view that I was
either frustragted or dissatisfied with
the actions of Government. I asked
them for a specific purpose, and I was
very disappointed when my hon. friend,
one of the Ministers—I do not want
to emphasize—gave the reoly “It is
considered that the time and labour
involved is disproportionate to the
usefulness of the information”. I must
have some good reason for asking this
information. There is a certain amount
of fear in the community that they
are not being well looked after. I do
not know whether my friends who
have given me that answer have read
an article that has appeared in a
widely circulated journal which has
been sent to every Minister and to the
British and American Information
Services, which talks about these
guarantees given to the Community.
I think I would read it. It is a short
paragraph.

“What are our chances of real
equality and opportunity in India?
It is perhaps our greatest problem
today. What kind of answer do
vou want me to give you? I am
not going to paint a roseate pic-
ture. 1 am not going to tint it.
That time has passed. Equal-
ity of opportunity has been
guaranteed  in the Consti-
tution. More and more 1T am be-
roming sceptical of the value of
that guarantee...”

Mr. Deputy-Speaker: What is it that
the hon. Member is reading from.

Shri Massey: That is the Review of

my hon. friend, Mr. Frank Anthony.
“More and more 1 have realised
that it is being relegated to the
position of nothing more than—
perhaps something less than—a
paper guarantee. More and more I
see today the position of the mino-
rities being threatened. More and
more I see today increasing pres-
sure as a result of policies and
motives of ill-conceived communa-
lism. More and more I see today

commissions and selection boards...”

Mr. Deputy-Speaker: The hon.
Member must know that any extract
read from any paper or journgl must
be made available to the other side,
whatever is quoted on the floor of this
House. We would like to know what
exactly. is the journal or the review?

Shri Massey: I have in the last
session sent an extract of this to my
hon. friend, the Home Minister.

Mr. Deputy-Speaker: W is
title of the Review? hat s the

'Shy’l Massey: It is called the “Re-
view"”. It is circulated to 90 per cent.
of the members of the Angio-Indian
Association who are Government
servants and as I said to all the
Mlmsgers as well as to the Brit:sh and
American Information Services and
to various departments overseas.

. Mr. Deputy-Speaker: Is it an Indian
journal?

Shri Massey: This was really the
report on the Annual General meeting
which is reproduced in the Review in
1850. (Interruption). I can give you
copies or you can obtain the copies.
There is alreatly a copy available in
the House. It turther reads: i

“More apd more I see tuday
commissions and selection Boards
being influenced . solely hy corasi-
derations of caste and sub-caste.
More and more I realize, inevi-
tably that as long as this country
subcribes to castzs and suab-castes
so long will we see this menace of
nepotism, jobbery aud corrupiion
increasing.”

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
On a point of order, I submit they are
reflecti~ns cast openly on the integrity .
of the U.P.S.C. I do not know whether
the editor is a responsible person. Is
it open to the hon. Member to quote
such things that are published outside
by  responsible or  irresponsiblz
persons?

An Hon. Member: It is a public
document.

Mr. Deputy-Speaker: It is about



the U.P.S.C. I do not think that they
hold the position of any court nor is
the matter sub-judice. It is osen to
the public to say that proper represen-
tation is not given and that the selec-
tion is not right. I do not see that
there is anything wrong in that.

Shri Massey: What is more even dis-
quieting is this. What senior Army
officers described to me as “bhai
bandi” is for the first time creeping
into the Army. . ...

Mr. Deputy-Speaker: The whole
book ought not to be read.

Shri Massey: I am only reading an
extract, Sir. . ..

Mr. Deputy-Speaker: Order, order.
The hon. Member will kindly resume
his seat. Whenever any extracts are
r_ead, it is for the purpose of impres-
sing upon the other side that is, the
Government, the importance of the

person who has made that statement’

and also ‘to bring to their pointed at-
tention particular facts of discrimina-
tion, etc. There is wo meaning in
going on reading the whole book.

Shri Massey: Not the whole book.

Mr. Deputy-Speaker: The hon.
Member will say what he has to say.

The Minister of State for Home
Affairs (Shri Sidhva): Who is the
editor?

Shri Massey: Mr. Frank Anthony,
a Member of this House.

The Minister of State for Finance
(Shri Tyagi): Oh, I see. Please read
on.

Shri Massey: These sorts of things
are definitely having a bad eflect on
the community which has got a lot to
be grateful for. There are other pas-
sages in this. I do not want to read
them. The hon. Minister has got a
copy of that and I do hope that he
will take some action to restore confl-
dence in the community.

I want to come back to the hon.
Minister’s reply with regard to the
disproportion of the usefulness of the
information asked for. My hon. friend
the Home Minister said the other day
that that side of the House had a sense
of proportion and this side had none.
I do not know to which side I belong,
but I am definitely a party member.
But what I am more perturbed for is
this: I do not know who has been
responsible for these answers. I do
not know whether the Home Minister
or the other Ministers have been in-
fluenced with regard to them: but I
belleve my hon. friend. Dr. Ambedkar
was influenced when he brouzht
before the House the Constitution
Amendment Bill,

Here again the same author of the
same journal says:

“That Parliament consists, ‘with
all due respect to its Members, of
some illiterates, a not inconsider-
able section who are semi-illiterate
and a fair number of lawyers,
few of whom are conversant with
Constitutional Law, can be no
justification for the perversion of
facts and of law with which Dr..
Ambedkar sought (o support an
Amendment which could find no
defence in democratic principle or
precedent.” )

I do not know whether my hon,
friend, the Minister thinks that we
are illiterates or semi-illiterates and
therefore they can give these answers
and we would have to put up with
them and go away with them. I hope
that in the new Parliament greater
respect will be shown to the Members.
After all they come here after being
elected by the people and they deserve
some respect, even from DMinisters.
1 hope that my hon. friend will take
some action in respect of this also.
There is something more important

than this that I want to bring to the
notice of the House and that is the

* demand in connection with the Rail-

way Inspectorate under the Ministry
of Communication. . . . .

Mr. Deputy-Speaker: May I sug-
gest to hon. Members that the time
allowed is only 10 minutes. Hon.
Members go on speaking on other mat-
ters and when the 10 minutes are over
and the bell rings, they say that some-
thing is more important. They must
start with the most important thing
first and then when the bell rings’
stop with the less important ones.

Shri Massey: If you will permit
me. I will take the opportunity on the
cut motion.

Mr. Deputy-Speaker: I~ cannot
guarantee giving him time and op-
portunity on the cut motion.

Shri Massey: The Railway Inspec-
torate is an important matter. I want
to speak on this. but untortun'ately
there is not much time. The Railway
Inspectorate s a very important
branch 'and something should be done
to give it more status. I remember
that in olden days when a Senior
Inspextor of Railways inspected the
Railways. although he held the rank
of a junior to the head of a Depart-
ment, let alone the General Manager
class—he belonged to a Government
organization and the Railways were
company managed—the respect paid
to that man was considerable. So
much so that no railway Officer from
the General Manager down to the
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junior officers would sit down to a
dinner until the Government Inspector
sat first. Today with all the Railways
coming over to the State the Govern-
ment Inspectors are in position of
subordinate officers by virtue of their
salary and much junior to the Genersl
Managers of Railways. They are
selected from the Railway cadre and
they have therefore to a certain ex-
tent that Railway atmosphere. They
think that they must put up their
report to the General Manager hefore
it is sent to the Chief Inspector. This
does not make them the independent
authority as was envisaged in the
Government of India Act. The recent
Toofan Express accident has brought
out a serious state of affairs. I do not
want to go into the details. The Chief
Justice who presided over the enquiry
remarked that unfortunately, the
terms of reference did not permit him
to comment on the Railway adminis-
tration. There were obviously several
flaws in the whole organisation. I
feel that the Ministry of Communica-
tion or the Ministry of Railways should
ask the Chief Justice for further in-
formation as to what is wrong with
the Railway administration, etc.

12 Noon

In conclusion, I would only say that
the Railway Inspectorate should be
re-orgamsed and when it is re-organis-
ed, it should be placed under the
Defence Department. My hon. friend
will probably want to know why 1

am suggesting the Defence depart- .

ment. In the olden days, some of these
‘Inspectors were from the Corps of
Royal Engineers. In the Defence
Department you have a qualified
Corps of Engineers and they will be
free from Rallways influence. In
addition.. they will have this
advantage. Rallways are of strategic
importance. In times of war, they
will have a thorrugh knowledge of the
working of the Railways and it will
be much more useful.

Mr. Deputy-Speaker: Mr. Kamath.
I intend to follow this procedure. Hon.
Members. who are nnt coming to
Parliament again, will be ' given
preference.

Shri R. Velayudhan: You have al-
tt-le1ady given chance to people onver
ere

Mr. Deputy-Speaker: I am changing
the procedure now.

Shri R. Velayudhan: Is it only to
those Members?

Mr. Dewty-Spuker- Not only; but
preference will be given.

Shri Kamath: Mr. Deputy-Speaker,
even tliose who wili not come back' in
May, may come in at a later stage.

Mr. Deputy-Speaker: Nobody would
be more glad than Members of the
House if hon. Members, all of them

‘come back. We can even increase the

number of Members.

Shri Kamath: Mr. Deputy-Speaker,
the Finance Minister is in the happy
position of ©being the financial
custodian of the Government of the

_country and is also, a Member of the

Planning Commission. He will there-
fore be able to reply in detail to the
various economic, financial affairs or
matters that may be raised in the
course of this debate.

My friend Mr. Alagesan, who is not
here, referred in detail to the elections.
My hon. f{riend Prof. Shibban Lal
Saksena also referred to the elections
which have now come to a close. The
results of the elections have shown a
definite trend and 1 hope that Govern-
ment will now repay at the earliest
opportunity their debt to the bullocks
on which they have been voted to
power. That debt must be repaid be-
fore anything else. I hope they will
take early measures to improve
agriculture in the country, pay some
attention fo animal husbandry, and to
what was described in the last session,
I believe, as the evolution of the muliti-
purposes cow. the Kamadhenu. These
matters demand the earliest attention
of the Government; otherwise the
charge may be brought against them
that they are ungrateful to the bul-
locks which have brought them back
to power.

Our democracy is very young. I am
afraid ‘that unless we take vigorous .
and dynamic steps in the unext five
years towards the establishment of a
Welfare State as compared with the
Police State which has been more or
less in existence so far, we will be
heading either for a totalitarian State
at the end of flve years, or which is
worse still, chaos in the country. The
socio-economic revolution must be
furthered in the next five years; other-
wise, not only this Government, but
the country will be in peril. In other
words. we have to establish what the
Constitution has described as an
economic and social democracy or &
true democracy. Unfortunately, the
other day, the Prime Minister. speak-
ing at the Press Conference or some-
where else. I am not quite sure where,
did not give an example of his shining
faith in democracy when he resorted
to very queer logic about electiorls and
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franchise, and the result of tne
tranchise. He is reported to have
said—I do not know how far the Press
report is correct—in defence of a
certain person who got defeated at the
polls, but is about to be appointed ss
the Chief Minister of a State: “What
are 19 votes compared to millions of
voters who want him as Chief
Minister?”

Shri Tyagli May 1 know if a
gentleman who is defeated at the polls
is really not trustworthy? 1Is that
;l;‘e; conclusion my hon. friend comes

Shri A. Joseph (Madras): Is it right
that such people should be brought in
by the backdoor?

Shri Kamath: My reply is, I donot
think even those who are elected are
trustworthy. I am only referring to

......

Mr. Deputy-Speaker: But, is not
this a State subject” The hon. Member
could not go into this matter which is
peculiarly within the province of a
State. Whichever party comes into
power, the Governor is bound to call
the leader of that party. 1t is open
to the Members of the party to choose
the leader. How is it relevant to the
subject of the Budget here? We are
not discussing provincial matters.
The hon. Member knows well that .we
are discussing the responsibilities of
the Union Government and not of the
provincial Governments.

Shri Kamath: I was referring to
the general question of promotion of
democracy in the country.

Mr. Deputy-Speaker: We are not
generally entering into a discussion on
the principles of democracy her~. We
are concerned with the Budget. the
action of the Government so far, the
provisions made in the Budget, the
Demands and so on. I think the hon.
Member has said emough.

Shri Kamath: I only wanted to say,
you could as well say about the Gov-
ernment itself that has been returned
to power that out of 105 million voters
who have gone to the polls, what do
40 million voters matter when 65
million voters have voted against their
coming to power. If that logic 1is
pursued. you come to this conclusion.
What 1 was driving at is this: one has
got to be more careful while talking
about these matters. Sometimes 1 am
inclined to feel that the Prime
Minister’s contribution on  various
subjects would be much more valuable
if he were a little less voluble. Ileave
it at that.

. Mr. Deputy-Speaker: It is unneces-
sary to make remarks of that kind.

The hon. Member is also. . . .

Shri Kamath: I am not a Member
of Government; I hope | shail not lbe,

The Deputy Minister of Food and
Agriculture (Shri  Thirumala Rao):
It is only a legitimate aspiration of
all hon. Members.

Shri Kamath: [ aspire for other
things than to become a Minister of
Government.

.Now, coming to the subjects dealt
with in the Budget, with this as a pre-
amble to my speech, I shall first take
up the question of the serious
irregularities that hav. been disclosed
by the Public Accounts Committee in
their report laid on the Table of the
House. It appears that the High Com-
missioner’s office at London has been
the worst sinner in this respect and
in spite of his attention having been
drawn so many times and repeatedly
to the proper procedure to be adopted
with regard to entering into wvarious
transactions, in regard to audit and
other cognate matters, the High Com-
missioner’s Office has shown a cus-
sedness which, I think, is hardly laud-
able. I think the hon. Finance
Minister must take this matter in hand
and take the High Commissioner also
to task, and see that matters do not
get worse. I do not want to deal with
this matter in detail here, but I shall
try to do so, in connection with my
cut motion to-morrow. In passing. I
would only say that this is « serious
matter which has been discussed by
the Public Accounts Commiitee,
particularly in regard to the High
Commissioner’s office in London.

I now refer to another transaction
which I understand was entered into
recently by the High Commissioner,
London. That relates to certain anti-
tank grenades manufactured in
France. The order for these anti-tank
grenades was placed in London with
a retired French officer or some such
person, I believe, by the High Com-
missioner without caring to enquire
into the actual manufacturing prices
or the supply prices of these grenades
in France itself where they are manu-
factured. And I am given fo under-
stand the French supplier in London
had overcharged the High Commis-
sioner, that is, our Government to the
extent of a hundred thousand pounds
or more. I would like to know from the
Finarce Minister whether the matter
was referred to Government before the
order was placed with the firm in
London, and whether an irregular pro-
cedure was adopted by the High Com-
missioner as has been done in the case
of several other {ransact'oni. One
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such wuas the fertilizer deal into woich
Mr. Rajadhyaksha enquired last year,
and though the Report has not been
placed on the Table of the House, re-
ports in the press suggest that the
main blunder committed by thc High
Commissioner ~was the failure to
insert a penalty clause in the contract
with the firm in London. Why thecse
transactions have been enterec into in
this fashion and why this procedure
has been adopted in this manner is a
matter for a very searching enquiry by
Government and if it is found to be
necessary, the High Comaiss‘oner
should be replaced. This sort of thing
cannot go on for long.

Before ] pass on to the next subject
I would like to mention that the old
habit of the Government of suppress-
ing enquiry reports per-:sis. We were
told in the last session that the reports
of inquiries of the Mulgaunkar and
Bhatnagar committees into the aflairs
of the Government Housing Factory
would be laid on the Table of the
House as soon as the future of the
prefabricated housing factory was
considered and a decision arrived
at in the matter. But even to-day
after the deteails have been
submitted by the Minister of Works,
Production and Supply about Govern-
ment plans for this factory, we find
that neither report has been made pub-
lic nor is it placed on the Table of the
House. The question was also raised
last year in this House about taking
legal proceedmgs against the British
firm, that js the Structural and
Mechanical Engineers Ltd. London, for
non-fulfilment of the contract for the
manufacture of these houses. What
decision was taken on this matter God
alone knows. At uny ra!e, the reports
of these committees must ke laid on the
Table of the House so that we may be
in a position to know who gave wrong
advice and why the culprits have gone
unpunished so far.

Next, I come to a matier which has
heen agitating the people a great deal
during the last few months, and that
is the unsatisfactory state of affairs in
the Civil Aviation Department. This
has been highlighted by the recent
accidents, one in Dum-Dum and the
other in Nagpur, and there have been
various allegations in the press that
the whole method of training and
testing of pilots and other cognate
matters is not going on satisfactorily.
I understand that the Government of
India have stopped the subsidy to the
Bombay Flying Club at Juhu because
nf certain mal-administration in the

" Club, and as a consequence o? that
the training of pilots is suffering. 1
also understand that last year the
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Government of India sanctioned a very
amoitious and usetul scneme tor giving
an “All-through Course” tor flying at
the Civil Aviation Training Centre at
Allahabad. .Such a course would have
naturally to impart training from the
earliest stages tor the new cadets. But
the Director General of Civil Aviation
who was formerly a police utficer in
the U.P, has appointed to this Centre
as Chief Flying Instructor a person
who had got a licence only a few
months earlier. It was hardly proper
for an appointment to such an
important post to have such a person.
The ‘Iraining Centre at Allahabad is
an jmportant Centre and it should
be managed by a qualified and
efficient man and it should be
explained why this particular man has
been entrusted with this responsibility.
It is absolutely necessary, in view of
the recent accidents at Dum-Dum and
at Nagpur that a judicial enquiry
should be instituted into the causes
and the factors responsible for these
accidents which did not happen when
the Himalayan Aviation was running
the night-mail service.

Then I come to one or two matters
and I will have done. My hon. friend
Prof. Saksena has referred to Jammu
and Kashmir and I would not repeat
the points that he has made out. But
I would certainly say fhat 1 hope
our ‘troops in Jammu and Kashmir
will not in any way lend themse.ves
to be usetd or exploited for the
suppression of or for dealing with the
internal disturbances in Jammu and
Kashmir. And I would also like to
say, before I close, that it is rather
a paradox that the Praja Parishad of
Kashmir which stands for complete
integration of Kashmir with India and
even the deletioa of Article 370 from
the Constitution, should be looked
upon as a hostile body; and it behoves
Shri Gopalaswami who is known to
be a very good conciliator, to bring
about better relations between the
National Conference and the Praja
Parishad of Kashmir so that the
future .of Kashmir may not be in
jeopardy. :

The hon. Finance Minister in his
speech on the Budget said that
inflationary forces had been checked
and deflation or disinflation had set
in. I do not know to what extent this
has been brought about by govern-
mental efforts and to what extent by
various international factors. But I
must observe that in spite of what he
has said, the fond position continves
to be unsatisfactory and the gap
between supply and demand for
consumer goods is still in evidence. It
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would * therefore be necessary for
Government to take measures for
augmenting the output, not merely
of industry -but a.so of agriculture,
Jest the economy of the country
should be imperilled.

One word more, Sir, before I close.
Th: Finance Minister is entering upon
a new term of office, what may te
called the five crucial years in our
Free India or the Republic of India.
They are difficult years and the
Government will have to act boldly
and with imagination and not yicld to
any conservative forces, social or
economic, in this task of achieving the
socio-economic revolution or socio-
economic democracy in our country.
I wish him well and I hope that before
he closes his term, at the end -of flve
years, he will leave footprints on the
sandy waste of our planned plan'ess-
ness, unfulfilled pledges and thought-
less expenditure.

Shri R. Velayudhan rose—

Shrimati’ Renuka Ray (West

Bengal): He has been elected to the:

new House as a communist.

Mr. Deputy-Speaker: He represents
a particular view point in the House.
He came as a socialist and is now
turned & Communist.

An Hon. Member:
Congressite too! _

Shri R. Velayudhan: This is the
third budget over which I am speak-
ing in this Parliament........ .

An Hon. Member: And for a third
party too!

Shri R. Velayudhan, I have to tell
you that on the previous occasions too
[ did not support the budgets. I was
always a critic of the Government
even from the beginning......

“Shm Nagiruddin Ahmad  (West
Bengal): Yes, and very ronsistent
too!

Shri R. Velayndhan: Before 1 deal
with the budget I want to refer to a
particular matter about which the
hon. Prime Minister spoke the other
day in his press conference. Let me
tell you that I was trying to under-
stand what was the ideal or ideol
behind’ this particular budget whic
has been presented in this House by
the PFinance Minister and was
comparing it with the points made by
the Prime Ministerr The House
may remember that the other
day when the hon. Prime Minister
was speaking at the presg conference
he mentioned about the economic

423 P.8.D.

He was a

_ policy of India, about Das Capital and

of Marxism as counter-revolutionary.
I went through the White Paper as
also the speech of the Finance Minister
made in this House and I have leen
trying to convince myseif ubout the
economic policy which the Govern-
ment has been following for the last
flve years.

In the first budget it was said that
the Budget was a welfare Budget. At
the time of the second budget whem
the Prime Minister spoke he said that
he believed in a mixed economy and
that was what the Government was
following.

What is the third budget that the
Finance Minister has presented to the
House?

Shrimati Renuka Ray: It is the
same .as last year.

Shri R. Velayudhan: It is not Lhe
same &s last year. I say it is a
capitalist’s budget, the budget of an
exploiter or a banker’s Budget.

An Hon. Member: He means a
bank magnate.

Shri J. R. Kapoor (Uttar Pradesh) :
Bankrupt.

Shri R. Velgyudhan : What does the
budget do for the common man? Have
you got any plan? Of course there
is a Five Year Plan about which the
Government talks so much but as far
as the plan is concerned the pecrple
have not taken it seriously. We are
certain that the Government is not
going to implement it, evea if it wants
to, though it is only a capitalists’ plan.
Whet is the condition of India? They
have during the last four years led
the country imto an economic mess.
We are forced to be the stooge of the
Anglo-American bloc. How much loan
have you taken from America during
the last three years? 300 million
dollars from U.S.A. and . the. Iater-
national Bank.

,t’sm C. D, Deshmukh: When was
17

Shri R. Velayudhan: Your budget
says that. First 50 million, then 1490
wheat loan and 62 milllon from the
International Bank. I say that this
method of takin® loan from one bloc
has created an impression throuzhout
the country that you are taking the
coomiry towards the Anglo-Ame-ican
bloc. Is it not a serious thing? It
affects not only the economy of India
but the social order that we are going
to adopt i the country in future.
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LShri R. Velayudhan]

Now what is your foreign policy?
Is it independent? : The hon. Prime
Minister repeatedly said that he is
neutral and his was an independent
foreign policy. (Interruption). What-
ever comes from London, Whitehall or
Washington is the foreign policy of
Indig today. ,

Then what is his domestic policy?
It is a policy of repression, there is
police raj in the country. Why do
Government want the loans from
America or the Anglo-American bloc?
It is to suppress us. We saw ‘the
infiltration that had taken place ii
China and there is a similar type of
infiltration in this country also by the
Anglo-American Bloc. This hag been
going om for the last four years. We
thought that the Prime Minister would
follow an independent foreign policy.
We had confidence in him and we
thought that he will not ruin the
country or sell awav the country. But
mow I fear, not only myself but the
whole intelligentsia «f +h2 country
feel that the Prime Min'ster has
practically sold away India to the
Anglo-American bloc.

The Finance Minister' says -that he
is very proud that he has achieved
something in the domestic economy of
the country. Take for example.........

Shri C. D. Deshmukh: Have I said
that I am proud. that I have achieved
something?

Shri R. Velayudhan: You have
made a statement through the White
Paper and I thought you were proud
of your achievement, because you said
that the price of materials has fallen
to a great extent and the impression
created was......

Mr. Deputy-Speaker : The hon.
Member will address the Chair.

Shri R. Velayudhan: And the im-
pression created was that inflation has
been prevented and at the sam= time
there has been development in the
agricultural and industrial production.
But whom has this benefited? Is it
the common man in the country, the
lower middle classes, the poor man or
the Harijan in the country who was
benefited. No, Sir. It has only
benefited the rich. You have made
the rich richer. (An Hon. Member:
No. no.). That is thé benefit of your
administration for the last four years.

I want to speak about one or two
more points. Mr. Alagesan mentioned
about the Goveraor’'s or Rajpramukh’s
administration in Madras or Travan-
core-Cochin State. As one who comes

.gave to the

from Travancore-Cochin and who has
been elected to this Parliament......

Shrimati Renuka Ray: It .was by
Congress four years' ago.

Shri R, Velayudhan: Not by the
Congress but by the party taat *is
going to come into power after five
years. I say it from this bench, just
as I told last year that I am going to
come here again though nobody could
believe it. And I know the Hon. Lady
Member has not been returned to
Parliament this time.

Shrimati Renuh Ray: It is the
party that counts and not individuals.

8hri R, Velayudhan: I have to say
a few word, about my State. Wnat
is the threat which has been givea to
my State? The threat is this. An
officer of the States Ministry has been
sent to my State to enquire how the
State should be taken over by the
Centre. That is the report he himself
Press reporters at
Ernsaltulam.  Mr, Buch has given that
statement there. Now, why is i that
this Rajoramukh’s rule is goint to
take nlace m my State? Is 't becavse
Congress - has been utterly defeated
in my State? Can there not be any
other Ministry than a Congress
Ministry in any State in India® The
alternative is only police adminis-
tration: that is the threat, either a
Congress Ministry or the President's
rule, not any other Ministry at any
cost. Then, what is the other trick
that is being played by the States
Ministry? It has given instructions—
that is what the Press reports say. and
it i3 common knowledge everywhere—
it has given instructions to the
Rajpramukh that no party should be
allowed to form a Ministry unless it
has a clear majority.

An Hon. Member:
about it?

Shri R. Velayudhan: If only the
Member can understand what is
meant by a “clear majority”! Speak-
ing in terms of the number of seats
in my State, we have got 108 seats in
the local legislature: out of that vru
must have at least 55 and that party
which has 55 alone can form a
Ministry. ’

An Hon. Member: Is
democratic?

Shri R. Velayudhan: Any party
that can control a majority over the
aother should be given the task. That
is the democratic procedure, that is
the constitutional proceduré. There

What iy wrordg

not that
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is no written constitution saying that
only a party that has got a clear
majority can form a Ministry. Why
were ' a1l these hurdles raised? Were
they raised purposely, deliberately to
curb the other parties who have come
out successful in the election?

Shri T. Husain (Bihar): No, that
is not the intention.

,Shri R. Velayudhan: I want to
bring one more point before this
House. Now, you yourself objected
when Mr. Kamath said that Mr.
Morarji Desai is coming as Chief

Minister of Bombay as it is a subject
for the State. I may say there are
cases in this House also. Defeated
candidates were sent as Governors or
as Lieutenant-Governors. Is it a
democratic practice? It was a Kkick
on the back or a slap on the face of
democracy. Where have you seen
such kind of democracy at work?
Defeated Members are going as Gov-
ernors and Lieutenant-Governors or
even as Chief Ministers. Have you
not got men in your party, men who
have come out successful in the elec-
tion? Why cannot the defeated men
be given some administrative jobs? I
do not mind if they are given adminis-
trative jobs on Rs. 3000 or 4000, or
even sent as Ambassadors, but why
should Government appoint them as
Governors or Chief Ministers? They
are becoming heads of States and
that is why I say it is against demo-
cratic practice. It is a mockery of
democracy, that is what my friend, Mr.
Kamath says now. Of course, I have
used stronger words than what he has
used. It is not a democratic state
that we are having today. My only
"humble request to the Treasury Bench
is that if they want a democratic
state in India they should desist from
this policy.

An Hon.
munism?

Member: Only com-

. Shri R. Velayndhan: Of course,
communism is going to come in this
country and in the next five years
you are going to see it in this country.
If you want democracy in India I
think a thoroughly different policy will
have to be followed by the Govern-
ment. And instead of giving chances
to a foreizgn Power to peneirate this
country, why should we not stand on
our own legs. why not we 1mprove
our social structure and make a new
social ‘order? It ig a plain fact that
we cannot go away from democracy.
we cannot go away from a new
socialistic structure in the world. The
capitalist order has gone. it has gone
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for good. and therefore a new order
will have to come into India. This
Government represents a particular
interest: they represent the capirtalist’s’
interegt and they want to retain it.
That is a fruitless effort and I say
thoqe people who want to perpetuate
capitalism in the country are going
to ruin themselves.

Mr. Deputy-Speaker: Prof. K. T.
Shah. Before the hon. Member
begins I would say that I would like
a larger number of Ministers 11ust be
Here.” Though it may be a caretaker
Budget a number of points are ,nade-—

_about the States Ministry and other

Ministries also. Some of the hon.
Ministers are taking.notes for others,
but why should not the others be
there unless they are absent from the
town?

Shri Thirumala Rao: We are
present, eight of us.

The Deputy Minister of Commercr
and Industry '(Shri Karmakar): One
or two are preoccupied but we are
taking notes.

Mr. Deputy-Speaker: Unless they
are preoccupied elsewhere or have
gone outside the town they shnuid be
here to hear the Budget speeches.

Prof. K. T. Shah (Bihar): _Ever
since I have found myself obliged to
adopt the role of a critic of this Gov-
ernment, I have tried to avoid opposi-
tion for its own sake. ‘I have also
wished to save myself from the usual
criticism to which I was very much
accustomed in the previous regime
that the criticism is unhelpful; \and
1 have, therefore, tried every tume I
had occasion to participate 1n this
debate to put forward suggestions
which, given a measure of sympathy,
might  be regarded as constructive
even if they were not fully adopted.

Speaking today on perhaps what
might be my last utterance in this
House, I do mot wish to depart from
that policy, even though I have to
offer certain suggestions whicn may
not prove quite acceptable. In doing
so. I would like to begin by reminding
the Finance Minister of a promise
given more than flve years ago of a
Taxation Enquiry Committee which
has still to be appointed. Our system
of taxation is not as scientilic as it
might be and it needs to be overhaul- .
ed, reconsidered under charged
circumstances, and re-adapted to our
new mode of lite. That cannot be done
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[Prof. K. T. Shah]

merely by ad hoc changes or improve-
ments; but it needs to be carefully
considered, scientifically advised upon
and systematically carried out. I do
not know whether the Finance
Minister still maintains that desire or
will hold to that promise of his
predecessor. Speaking for myself, I
think, Sir, that when one looks ot the
whole picture of public finance in
India, including not merely the
finances of the Central Government,
but also of the State Governments.
many of them innocent of proper
budgeting more than some flve years
ago, and certainly all of them need-
ing the helpful advice of scientific
considerations of the entire revenue
system of this Government, one feels
tlﬁe'need for such an enquiry indisput-
a

On past occasions in the previous
regime. I had frequently occasion to
point out the very chaotic condition,
which  inevitably resulted from
the distinction that that, regime impos-
ed on more than two inseparable ifems
that ought to be, in my judgment,
simultaneously and sympathetically
considered by the same body in
order to provide a proper picture. I
am particularly referring not only to
the Revenue or expenditure side of
the Budget, whether of the Centre or
of the States, but also the credit
policy in general; the borrowing and
the application of borrowed monies,
whether from the country itself or
outside; and, in connection therewith,
also the currency policy of the State;
so that the entire economy of the
tountry may correlated and
integrated. as we are told, in a proper-
ly planned economy. I consider that
it is highly necessary not to disjoin
the several points that I just referred
to. as had been the practice in the
past, as these require to be carefully
considered if we want a coordinated
picture. And for this purpose I
would suggest. with all the earnest-
ness at my command that it is high
time a proper National Finance Com-
mittee is appointed to advise upon
all these matters not only from the
point of just raising money or meet-

the ordinary administrative
charges, but also so handling the
public finance of the country as to
minister to the greatest good of the
greatest number and also to make the
entire economy of the country as
integrated and correlated as your
Plan would require, and as our hopes
would demand.

There is one other aspect also in
this connection which- I would like
to. touch upon, and that is with re-

gard to the division of resources and
obligations as between the units and
the Centre. At the time we framed
the Constitution and made this
distribution we were, if I may sav so,
unduly impressed with a desire to
strengthen the Centre even perhaps
at the expense of the States. I held
the view. however, and I used to put it
forward _when the Constitution was
going through this House—that true,
real working democracy, that is to
say, the Government of the people, for
the people, and by the people,—will
not fully be established. unless the
units which _compose a federation like
ours are also given, not only sufficient
and adequate resources but also en-
abled to share certain obligations of
their owm which they should meet from
their own resources or by their own
ingenuity. As I view the system of
Indian finance today, I feel that the
units are by no means given the
chance and scope for their self-expres-
sion, for their own effarts, to develop
and regulate their own e»penditure,
to the extent that a real democracy
will and should demand. The cry
was raised here by one of the Hon.
Members who spoke earlier about the
need for certain items of revenue be-
ing made over to West Bengal or any
other State. If this problem is ex-
amined as it should be from a really
constructive point of view so as to
make democracy active and working,
a democracy in which every citizen
should take the keenest interest, a
live interest, then it would be of the
utmost importance that the system
of division between the Centre and
the States in respect of taxes and ex-
penditure should be viewed collective-
ly, comprehensively, and readjusted
to meet this idea. It is not a matter
in my opinion merely of distributing
certain items or re-distributing certain
obligations. It is a matter funda-
mentally of making democracy live;
of making the people appreciate their
requirements, their own line of
development; and as such encourage
them, stimulate them, to find their.
own ways and means. ’

I have come to know, for instance,
that in States where previously there
were no democratic institutions or
hardly a name of them, and where
now self-governing institutions have
been installed, they shrink from any
desire to impose burdens upon them-
selves and so provide services for
themselves which are indispensable,
but depend on grants from the Centre
if they are to deserve the name of
civilised administrations. - And yet
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without the people learning to
shoulder their own burdens. without
the people ceasing to be spoon-fed
from the Centre, as it seems to be the
fashion today, I do not think that a
real, working democracy will be
established in this country.

It is for thig reason also, therefore,
that it becomes imperative, without
much loss of time, that a comprehen-
sive investigation of the type I have
been suggesting should be*taken in
hand. It may take some time. It
should not be by such bodies or insti-
tutions as we already have like the
Finance Commission, which has been
given a specifically statutory role
which is not the role that I am sug-
gesting ought to be the case, It is
also necessary to do this from another
standpoint,  though not departing
from my general view, to bring about
a working democracy in this country
both in the material as well as in the
cultural sense.

You have been hearing in this
House time and again ahout the
heavy burden of the electiops. If I
remember correctly, it was recently
suggested that something like Rs. 10
croreg was the cost of the election to
the Central Government. This is
apart from the cost incurred by the
candidates, successful or otherwise.
And those figures, may I tell you in
all sincerity, wjll not be true figures,
because from my personal experience
I know that the actual cost, arti-
cularly for independent candidates,
is very much more than is legally
permissible, just because they might
take seriously their task of educating
the electorate, and making the
electorate cast their votes according
to the full realisation of the obliga-
tion and responsibility they have for
governing themselves. The matter is
not a matter of individual complaint
or personal burdens; it is a matter
that concerns the whale country in
this sense that unless steps are taken,
the election will become a tool only
of excessively rich people whn can
afford to throw away large sums of

money or who can make good such °

money spent without scruple by the op-
portunities they get by being Mem-
bers of Parliament. 1 do think this
is a very serious matter. Tt is not
merely that the rich people may have
a chance. It is posgible that good
party Members have a
chance, but then too lies the risk and
I hope my words will not be mis-
understood by the other side. If
that happens, only one party may

come to predominate and the over-
~ whelming importance of one party 1s
a very easy road to the correspond-
ing increase of one man's influence °
and therefore the negation of work-
ing democracy. I trust, Sir, speaking
as I do on perhaps the last occasion
of this kind, that this eventuality may
not arise; that my apprehensions may
prove unfounded, But as | have
given to myself the task of raising a
warning finger or a warning voice, 1
cannot h adding these words and
trust that I would not be misunder-
stood. There are many people who
have the misfortune of studying close-
ly and critically such matters and
giving some thought over them. They
may not be appreciated by their
contemiporaries, but alang with the
ancient classical poet, I ,can only
content myself by saying:

e w’g iy gaAaai
srevifaes  faqer wqedi |

' Maulvi Wajed AN (Assam): 1
must congratulate the hon. the
Pinance Minister for presenting a
very sound and healthy Budget with
a big closing balance. I also welcome
the fact that there has been no fresh
taxation for the coming year, or at
any rate during the period for which
we have been asked to vote. At the
same time, I feel that certain reliefs
may have been given to the poor.
For example, the Posts ' and Tele-
graphs Department has shown a
surplus. By way of relief, some re-
duction could have been made in the
price of postcards and envelopes. I
would have welcomed if a provision
had been made in the Budget for
the backward and tribal areas in
Assam. In the recent elections to
the Assam State Assembly, the Naga
tribals have twice refused to stand
for election and have been claiming
for independence. They interviewed
the hon. the Prime Minister when he
recently visited Assam in December
last. If more provikions had been
made for these backward and tribal
areas in the Budget, it would have
been an incentive to these people.

I am sorry to note that the
financial arrangement under Articles
273 and 275 of the Constitution has
remained as they are pending the re-
part of the Finance Commission.
The ' State of Assam is getting Rs. 30
lakhs as contribution and Rs. 40 lakhs
as share of jute export duty; they
are also getting 39, of the divisible
pool of the Income tax. Assam, as

,
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[Maulvi Wajed Ali]

the House knows, is the poorest of
the States in India, though it is one of
the Part A States since 1921, the
fnauguration of the Montagu-Chelms-
ford Reforms. Inspite of tapping all
sources of revenue, it is carrying its
budget deficits every year. There-
fore, pending the enquiry of the
Finance Commission, which is not
expected to finish its labours within
a year or so, the Finance Minister
could have been more libera] in giving
some extra grants to the State of
Assam under Article 275 of the
Constitution.

The Finance Commission has
already begun its work and Assam’s
case has. been already submitted to
it—I myself submitted a humble
memorandum. I hope that the case
of Assam which needs very careful
and liberal understanding will be
very carefully considered by the
Finance Commission. Assam is the
second largest jute producing State
in India. So far as tea is concerned,
being - the province producing the
largest quantity of tea, it contributes
the bulk of the tea excise and tea ex-
port duty to the Centre. It is the
only petroleum and kerosene pro-
ducing State in India. All these
matters, I hope, will be considered
by the Finance Commission and full
justice done to the claims of Assam.

Shri Tyagi: Did my friend take
note of the refund of excise duty on
all tea which is exported outside and
most of the tea grown in Assam is
exported?

Maulvi Wajed Al: The export
duty is four annas a pound. The
refund excise duty is realised in the
shape of Export Duty, when exported.
Moreover it brings much needed
sterling to the Centre.

* Shri Tyagi: Of which three annas
is returned.

Maulvi Wajed Ali: I again
congratulate the hon. the Finance
Minister for his able budget and hope
that the matter which I have brought
to the notice of the House will receive
his consideration.

Shri Sivan Pillay (Travancore-Co-
chin): Ome notable feature in the
revised estimate for 1951-52 is that
there is a surglus of about Rs. 66}
crores. The expectation for the
year was only Rs. 26:10 crores and
the increase is to the extent of
Rs. 9261 crores. The increase in

A}

revenue has been mainly from
customs and import duties and the
hon. the Finance Minister takes
satisfaction in that things are improv-
ing in the country. The Finance
Minister says that this ~ substantial
transfer of purchasing power from
the hands of the public to the ex-
chequer helped to hold inflation in
check and quotes the index. number
of wholesale prices whith showed
a rise up to April 1951 and now has
shown a decrease up to January 1952.
It is true, Sir, but my question is:
has any substantial decrease been
registered in the index number of the
cost of living of the people of this
country? -As far as that is concerned,
what we find is that there is really
no substantial decrease in the cost of
living. Unless we are able to bring
down the cost of living of the masses
of this country, this surplus or this
improved position has no meaning for
the common man.

In this connection I am reminded
of a sentence in a speech by my late.
father in the Assembly of Travancore
when he said: “Inflated revenues are
as much a sign of prosperity as
elephantiasis is a sign of muscular
development.” My submission is if
only this inflated revenues are used
for «the ameMoration of the people
at large can we have any satisfaction
in this respect? In this connection I
would like to refer to the change in
policy in regard to food_ subsidies, The
price of food is the main factor which-

- affects the_cost of living. These sub-

sidies were given to the States in
order that they may be able to redure
the cost of lwving in those areas where
food is deficit. This year a change
of policy was made to the effect that
only in industrial towns will this sub-
sidy be given and in other places no
subsidy will be given. Though as

“far as the State which I have the

honour to represent was treated
differently, the other deficit areas in
this country were refused subsidy.
Members on this side really fought
for these subsidies being revived and
we really hoped that at least in this
Budget the subsidy would be extended
to all the deflcit areas. On the other
hand what has happened is that a$
a policy, ‘food subsidies have been
taken away. And so I am one with
my hon. friend Mr. Alagesan, when
he' said that these subsidies should
be revived'in respect of -all deficit
areas. In this connection let me
thank the Government for consider-
ing Travancore-Cochin on a different
footing. :
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Mr. Deputy-Speaker: The hon.
Member may continue his speech
after Lunch,

The Rouuse then adjourned for Lunch
till Three of the Clock

The House re-assembled ajfter Lunch
at Three of the Clock

[MR. DEPUTY-SPEAKER in the Chair]

Shri Sivan Pillay: So much about
the question of food subsidies. 1 am
glad to find that the Planning Com-
mission has recognised the importanece
of basic and social education; the Gov-
ernment has though very latelv also
accepted their recommendation. A
provision has been made for one crore
of rupees initially for the coming
yeur. 1 hope that this will be continu-
ed and basic education will be en-
couraged so that the present system
of education may be put an end to.
As regards the planning for the future,
1 am a person who believes in all
round decentralization. I think our
experts in the Government who are
perhaps true disciples of Marshall and
that out dated theory of laissez faire,
are more concerned with centralized
industries than decentralized -
dustries, Perhaps it may be that since
we are getting aid from western
countries we are following their trod-
den path. My submission is that if
we nave any future in this country at
all, it is only through decentralization
of industries. 1 ask if it is not
possible for the textile Mills at
Ahmedabad or Bombay, to split their
looms and spindles and spread them
over the length and breadth of this
country, through the 7 lakhs of vil-
lages in this country. I am sure our
experts if they have a mind can find—
if they do not believe in that "great
machine which Mahatmaji gave us,
the Charka—at least a more efficient
machine which could be distributed
throughout the length and breadth of
this country and the most important
textile industry be decentralized in
that way. Take for -example the hous-
ing pre-fabrication business. What
is the hecessity’ for an industry for
%roducmg houses in a Central place?

here are. materials in our villages.
There are artisans in our villages. We
can help those artisans and the
villagers themselves constructing ~ the
houses there: with the materials that
thev can get in the villages. They ean
make their bricks there; they can make
their tiles there and a}l .these
fhings can be used in the construction
1 those villages themselves. I .do.not
find ahy reaton why we should have a

~ centralized mdustry for the pre-fabrica-

tion of houses at all.

Even our Constitution; -I think is a,
monument of centralization. Some-

times- I think that it is a pyramia
standing on top and instead of demo-
cracy starung from the villages in &«
broad-based fashion, from the village
panchayats, and the State Govern-
ments acting as liaison officers, we
are having just as Professor Shah
satd. more and more spoon-feeding
from the top. It seems that even in
States where we have got a democratic
set-up, the Cc're is prepared to send
men from here- as counsellors or ad-
visers. What is the necessity for
that kind of centralization at all? So
in my opinion our future lies only in
decentralization. One word regarding
the atftitude of the Government
rdezarding prohibition and I have
one,

- As regards prohibition, I know it
18 a State subject but we have been
finding very highly placed persons in
the Central Government going about
speaking very discouragingly of States’

. mtroducing or extending prohibition

in their areas. My submission is if
the critérion is only to make money
and administer the States and the
Centre in a top heavy fashion. then
prohibition may be a failure but if
the criterion {s the happiness of the
largest number of people in this
country, I can assert here and now
that prohibition is a success. I come
from an area where prohibit.ion has
been in existence for the last 2 or 3
vears and I am one who has been
doing prohibition propaganda even
before. I know the condition before
and now. I can assert with confidence
that economically the people in that
area are benefited aud more than all
that there is hanpiness in their
family, With these words. I would
reauest the Central Government to
encourage such welfare activities of
the States.

Mr. Deputy-Speaker: Before I call
upon other hon. Members. may I know
what time the hon. Finante Minister
is likely to.take and also if any other
hon. Minister is intervening in the
debate, so that I may apportion the
time and call them accordingly.

Shri C. D. Deshmukh: I shall take
about 40" minutes. -

‘Mr. ‘-Deputy-Speaker: Then I will
call the hon. Fxnance Minister at 4-20.
The Minister of Tnuport
and Rallways (Shri Goplhﬂmnl)
gould like to take only 5 to 8 minutes
ir. .

Mr. Deéputy-Spesker: Very well.
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(English translation of the abone

speech)

Maulana Masuodi (Jammu and
Kashmir): Sir, I stand to congratulate
the hon. Minister of Finance for
presenting this Budget which shows
a surplus of about twenty-five crores
of rupees without imposing any new
taxes whatsoever. There is no doubht
that this Budget is yet to be ronsider-
ed by the new Parliament and as

such 1is still to be finalised. But
with all that this Parliament has

nothing but pride in presenting such
a budget because it fairly shows that
this House has not left the finances
of the country dwindling at a time
when it was going to hand over its
charge to the new House. But on
the other hand it is leaving a surplus
budget for the successor Parliament.

I would like to congratulate the
hon. Minister of Finance for one
thing more and it is that the rumours
regarding a possible reduction in our
detence budget this year have been
falsified. I specially mentioned it
because I come from a State which
still is a war zone and as such I dnd
it necessary to say that the time is
not ripe when India should make a
reduction in her defence forres being
influenced by the cheap slogans of
the day. Time and circumstances
demand that our defence should be
as strong as possible and our forces
should be equipped with the most up-
to-date arms. It is so because a
large area of Kashmir which is a part
of India is still under the enemy
occupation. It is true that we have
declared time and again that we
would try to get this area liberated
from the enemy hands with the help
of the peaceful machinery of the
U.N.O.; but nobody can say that every
effort made will necessarily ]
crowned with success. May be that
our peaceful endeavours may not
succeed in the long run; then of
course, we may have to resort to force
to get back the enemy occupied area
which forms a part of our land, Under
these circumstances none can suggest
that any reduction in our detence
forces at this time would be in the
interests of the country, Again when
I see that no cut has been made in
the Defence Budget a sense of relief
comes over me and I thank the hon.
Minister of Finarnce once more.

Sir, with your wpermission I would
like to avail myself of this opportunity
and. like to throw some light on what
one or two of our hon. Members
sitting on the opposite benches referred
to as the ‘Jammu situation’. I am
afraid their words may create some
misunderstanding in the public mind
and give a- bad impression about the
State from which I have the honour to
come. I want that those impressjqns
should be cast off. The first thing
that I want to bring to the notice of
this House is that so far as the ques-
tion of anv disturbances is concerned,
thevy ended one or two days after they
had started on 8th February. There is
no truth whatsoever in the reports that
are being publicised and commented
upon here that some definite movement,
some movement of the students or of
hunger strikers—is going on there.
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The truth is-only this much that on
the 8th February when the distur-
bances started some persons were
inciting the crowd to peit stones on the
Government offices. Police noted down
the names of some such persons and
warrants of arrest were issued against
them. Some of them managed to run
away from Kashmir wviea Pathankot.
Now they have taken refuge

in the offices of the irresponsible -

newspapers and see some persons
here and there thus spreading
reports which are far from truth.
So far. as the question of a:g
difference of opinion is concerned.
you know, Sir, what sort of difference
it is. You may be knowing that when
the tribesmen attacked Kashmir on
the one side there were some persons.
connected with the R.S.S. movement
in Jammu busy in loot, arson and
murder. The party which is known as
the Praja Parishad today is composed
of those very persons who directly
indulged in loot. arson and murder
of a number of innocent persons. Their
mentality is unchanged even today.
Had any section of the population co-
operated with them they would not
have hesitated in creating some major
mischief. But this is a matter of relief
that the people understand them fully
well and do not help them in their
activities. Sir, you know that Pakistan
took advantage of their activities not
only at that time and said that
Muslims were being killed there, (and
this was one of the things which
resulted from the mischiefs of this
pvarty) but even at this time they
make capital out of it in U.N.O. and
other places whenever that party
resorts to such nefarious activities.
You might have heard that when these
incidents took place there, the Radio
Pakistan broadcast the news that
Jammu was bombed and_several
hundred persons were killed there; it
further announced that the Military
has ruined half the city and all that.
Please think for a while what after
all were the intentions of Pakistan in
doing so. Didn’t they know that they
would only come to disrepute by
spreading such false and unauthenti-
cated revorts? Of course they knew
it but they were only making capital
out of the activities of these persons.
Their aim was to incite Pro-Pdkistan
elements. if there were any, in the
Kashmir Province and encourage them
by sFreading alarming reports that
Abdulla Government was overthrown
by the Praja Parishad in Jammu and
that new was the time for them to
indulge in such nefarious activities in
the Kashmir Province as may ulti-
mately benefit Pakistan. This is the fold
to which these Praja Parishad people
belong. And see what . they have
picked up as a cause of their action,

the unfurling of a flag which-was not
a new thing. You r:fght have heard,
as the hon. Prime Minister told vou
some days back, that two flags are
used in the State of Jammu and
Kashmir and which enjoy equal es-
teem of the people of that place. One
is that of the Indian Republic i.e., the
tricolour of India which is honoured
on every occasion and at every place
and is unfurled on major functions
or celebrations. But in addition to

‘it one more flag, under which the

people of Kashmir have fought for
their freedom, is' also displayed on
general occasions and in local func-
tions. This is a flag which has noth-
ing +4in it to make it a flag of any
particular party, community or in-
dividual, This is a red flag—a flag
of toiling humamity. With regard to
this flag it has been made clear that
every person ‘whether he comes from
the East or the West has red blood
in his veins not withstanding his
colour of the skin, whether it be
black or white, yellow or red. All of
them possess red blood which is the
essence of life and which is a symbol
of the inherent oneness of man, So
the symbol which we have chosen for
the State of Jammu and Kashmir is
the symbol of toiling masses. This
has nothing to do with any particular
community, party or religion. There
is only one red flag which is being
used for the last fifteen years. The
National Conference fought Mr.
Jinnah and his Pakistan with this
very flagg When he had come to
Kashmir and tried to convert the
Kashmiris to the League ideology, the
National Conference had fought him
with this very weapon—the red flag
with the symbol of a plough on it
and when the (ribesmen attacked
Kashmir the National Conference saved

-the lives and honour of hundreds and

thousands of women, children and
the aged under this very flag. And
it was under this very flag that
veterans like Master Abdul Aziz
and Magbool Sherwani of the
Conference laid down their lives
facing the bullets of the enemy. And
I may say there is no section of popu-
lation which dislikes this flag.

So this flag controversy is only a
sham excuse. I would appeal to the
hon. Members and through them to
the public that so far as the Jammu
affair is concerned. some persons and
groups are exploiting it in their own
interest and this will in no way
benecfit India, our country and
defence. Such things would be bene-
ficial neither to our internal peace nor
to anything else. So it would be
better not to pay any heed to things
which come from the irresponsible
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persons. It is. also desirable not to
be led away by their utterances and
give any encouragement to the parties
whose activities are a.threat not only
to the internadl peace but to the
security of the country as well,

A prominent Press correspondent
visited Jammu some time back. He
saw the Praja Parishad leaders and
brought it to their notice that their

- activities and statements were serving
no purpose other than helping
Pakistan. He also told them that
Pakistan made capital out of their
statements and did propaganda against
India in the foreign countries. He
told them that this weakened the
defence ‘'not only of Kashmir but of
India as a whole. The President of
the Praja Parishad agreed with what
the correspondent said but at the same
time told him, “Well it is true that i:
helped Pakistan, but I can’t help 1t.”

Apparently it is no use to lend
support to such persons. Sir,
congratulate the hon. Minister of
Finance once more for presenting
this budget.

-
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Shri Karmarkar: Is it the complaint
that cotton is not being purchased at
all, or that it is not being sold at the
prices which the buyers expect?

qfex s am Wi o1t is
not being purchased at present at all.
That is the difficulty. The qqestion
"of price is also very material i 5w
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g A« T Aw qdargt §
I AT FH Y FW AT Fww Ay
feomr & 1@ st @i A @
fox a8 7 o4 o@ wWE
®E q¥t g€ & 99 F1 ar ymfew W
9 9BAT & | AGT 9% TEW A1 A T A9
FH G § AT FgT FT WS AALT
It § wofen g7 aww R o s
qaooE feo Y TF @ T |

# wf a7 T9 FOW T I HT T
g R dar f5 gk wE awEw /@ A
w31 § 5 2Wm TAEEd R
(Taxation Enquiry Committee)
WA AFR N O R A ANy
overdue) § | T/ wA & fr gm}
g fafrex agw @ #1708

Taeg # X § 5 SRmm T
WA BT TR A 00 |

W e # a9 wew f gt
e same fgg wfeY (Joint Hindu
Family) s qa= &, fre®) wdar
W W & R} T qIoA Hw AW AT
q et ¥ frefer g mar, Sfew
wree fafeet qee 7 awer fer
a1 fF ag @ fawgy 9T ok wEER
# amgar g fF o@ aw o mar & AR
T W IR R @ AW
&z (Secular State) ® fgg wfirshr
< gg W I F A -
faw  (hardship) #aw § 3w ®
ger | ERTA 1 g A% Aer
g, sTiam ot mEEIC @mh A o
W Y g faoman & e 9w A fawely
F AT AT QI AZ 9T Aforar
TAT CH @O A afEs w5 d |
# agar § fF omu R @ 9y
T afeft ek g S A Ak &
e fifod | 1w faofed 7 wai
AT FoFTT § oTaEE Afead qF
fra m@ &1 ow fogre 7 Tw Re @
& art ¥ gg v ¢ faar e fom ot
N e qanfem & awmn w2
A IGF qx I 7 AT (deed)
fomm war g, A T % U F d
T & wwdt | F wgar £ fF a9 @
Fxwfodt 1 w@Er 7 IE WR
Jg Ay gg war A WY & fF I @
AT W FEIT G | R ATEAT
fe ag oY ST farr € @ oY i
# ug w¢ faar oma e foeft et &
g aw gqEafe  (deeds of
partnership) & s w1 tfogaT awr
R& ® Y awar ) wC & qAT v
¥ B 7 A oF WA e @R
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[dfexr s & wia]
wre FEATl FR R @S Jar g
t g o @ R & SR §
fis ¥& ¥ aXw YA TN g Arfeh
AR FEA % T F7 3% qafafre
AT =Jfed
# g 7gt Tean § fF e gew
F AR AR IR IS I frgmd
& #Eegme s § §)K 3w #
wAsmet ifFmas dgu
¥ oz arEiw o1 & | ¥fEw I} e
AT T § AR TR W AR A
alY AR § | g A T g AR W
aoer foqr a1, S s M A
FAY a% g A T 4% §, wEw
Y & X § N R IR %,
wg aft arpEfos € @ e om
wEEgm & N W fear § e
TR frd § 99§ g e (im
plement) & & § T T FQ@
A g I g IR W ¥ ¥
Fawrf G | A FS O el &
qRL W IT qF FH F AT g, A
© g ¥ AR gH aq & aEm AT §
fog w1 g & faww & agEn fean
g AR F wgrn § R e o
&Y % ¥ AU WY JE g frar
oy | '

AW &% G /| AL F oft 22w
#fafreefmiam @, se v ae &
¥ oy o w7 agar § 5o Aw
fafeeex (Chief Minister) =, ag
wit . qEwfedr  (portfolio)
9 q &, Wife. IT wT AW
(charge) @t @ €I .& I
T § | T AT AN W, W
g i o M EwfE A
aE ™ ¥ | gEd FerET &A@ §

fr srew fafiree w1 g Wy A feear
¥ WX 39§ Aoy ik, 1o
warer AATfew Y €, wife o fafre
9 Y 7 A § I & Jfcafem
( jurisdiction ) # wefrrtw
( interference ) #var & 1 &
wrge g f6 s e A -
wfeqt s fod 7 &, afes s@ #7
qIq AT A ZT | ATH IARY
R gArEi ¥ ¢ amwfeaa & oY o

| # oY agt a% e ¢ frw A
T 9 AR FIfaE WA, WEaw
ot MurerAn s fafree fagr-
Iz TERIERY 4 I a3g 9= e
# o arfs fre oo gfean & w
gl I FAT T TR ST SW &Y
qASIE WATS N AE |

? wf ¥ €9 GIF F IS T [
g & agt o< ¥ § qF ae afew
(social justice) ar e fownt
(social reform) %Y fafrefy srex
TR A AW |

g ag Pfame gresw (criminal
tribes ) ®1 FA™ § | I AA-
aeT A FEH W@ § S Wy
foié Tq aS § I A v gew
3 I g7 su= fear ¥few @ aw
TR gt W foq W fafesy =
B o fir Gt Aw & Prfee qresw
¥ WS B AT IE 7@ qE qA AT
W aWe & 6 T &) g

dregrs gresw ¥ wre™ (Schedul-
ed tribes and castes) ®1 #wrET

O AR R T € | g9 X wifee-

T ¥ @ & e W A 3w
T €, ¥fiew gw d 3T ¥ v |y
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feqr ? 2@ ¥ @& g9 S A A9
feds=@wm  (special represonta-
tion) MW 7g gw e ¥ Afew
¥z g ¥ 3g A7 & & I )
T A I JAG qT 9T 4 & 7 A\
A I AT awe ) qaveg A §
T T v q@ frar @ 7 A
¥l qaowg AYATE FEH T ITHE WY
aeE femr ameen g T FgA e
g S giw @) #awe gF o
Fiferr F 1fed fF @ gw I W
e fold=es e w3 dY &7 8
% 5 g7 99 A o qUad & A
9T ¥ qd.§ T @ TR e Fie-
ZquA A ot amer feqr € 99 ¥ A9
Fawrd gl )

oTE AT, AT gag A feet O
7 qaoog feerd fF o @ TETE A
g Td § ST A FRAT TAAT qAq
fear mar.g 1| § o W @ g
T qH 7w &, § wrew fafreT @
913 ar, =N aEw GY Fifae qed
Y TAAT J W AT A AT | A BT
TR & 3T N X QU G FwHAT
# ot Frm B qu AE qwwE,
IET FIE ATRT T Mo T A T
& qHEAT | AT A R AT IRNRE
( electorate ) # T=r ¥ 7w,
RIE 7 I A Fifafona & @
e | ot g A gAWT ASeT wIH
fiFaT, g9 99 A TEET A S 9,
T AMA IT F JWAT TAEL JAT
feam amar & At ¥R W W E f o
gu st & gy s faar wmam
# For wAT A g fF gyt o sk
fafreex iz § 9 9 o< aga I
=1 T T Iy Afkgw (mertis)

428 PSD '

9T REST T | W g G FL 3
g 5 felt 3 ot g & =9 IR
¥ A% I & FuT g g frmr ) #
ad F e g g awt w%
¥R AN @A TG PR
R %1 & 9w 3 a9 wTgw G wrfae
s N A AT | FIAE I
@ §, qg ATew g @ g A I
® awad @ @ | fw g ¥ e
¥ & & omaT , o fod W A A
T w0 g A & | I AW _e
gu o= ag WA fafeex & 4 @R
W e & fea o fF WA
vefafreea T 99 &) q¥7 9% W
T ot | =Y gefafraw & arer-
o 9TgE AT GqA qgd & a6
(best) amedy & 1 # At IR FTAT
aqr f§ Toeeardr qEd & femt
¥ a1 9T qET I AT T
R | N ST TAdE 91w sfear | S
%T FoBT TAAW F §, 07 I7 9T
aEed 9 W glee g § A
ag adG F e § | § qwar g fF
feamadt (democracy) ® 7§ g
§ 1oz qar & & e o A% fafreh

. wd & gAr wew fafreet agw

FY Tl FTH  ZET YEEE IF &
gg&m&wmuﬁveﬁmﬁfﬁ‘f
a% wrsHE §1 Aweny fear & 99
£ gfaqT ¥ ¥ F 9TEA FEAT W
¥ amg merd & e | § fagaw
sEa ¥ @St HIAT AEAT § 5w Ay
g F A A7 GqTT dgE g
ﬁ@’mﬁimmm-‘-tmt

w1 sivger o fafre & o A &

182
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TF AWAT A%ET: 9T ged A
AT FET G )

dfer T TT@ WME: AT I A
FIT EF & | AT TF AT AA qgH
¥ T goawH § g T € oY A 9,
FT g AT 99 § Y 7gf § 7 W
FIE TIRIE HT IHAT F g AT §
A A g gar s WY @ 1 i
aF fufaedy =1 gao &, Gw fafasd
F =T FW (AT & 35 # @ a9 A
f fafeedy & frmefenr (reshuffl-
ing) e & e 4@ e
Fr qifgq | 98 fafeex & @
afgd | gATR AR dTEE g WE
TE & | N T IR AT F AWS
¥ foar § ag ordt &1 fewar a1 oA
frgra sreer & fear & 1 R A
oEEE N fF I & &Y a9 qoan
T F I AT ATRHT IA FT I
QT AT Y G gEEA A T T
ym {5 F™ &7 ffar I | W 3@
g & f& S & Fgr o 5 s
W aga w81 w19 fRar § @ fed
A &1 ga e § 0

T A’ | A FT AEAT g 6
# 719 ST § 39 e | % 0F a1
qHFeAT ETRE Ao §, FHA qAH

gmT fag 977 O AET oHF § 1

# q1 a9d °g FgaT § 5 7 0w o

wFTH! ( planned economy) FHIT
Afod frga S ag s g 1 TR Y

Fr T I gw e W adl e
&N | T9 & SaTEr gw fedr ® A
T IS &7 AT IG H FIGH FL F A
9T gH A= aYg § FEw @ o |
&7 ST G A A 2w A I el
I | 57 T oW a8 € fr gw aw

@ ¥ 7 &% | g T fF wma &
AL T FF & A o & T
wE FE B | AR ¥ AR SR AW

I I g N o gw wg Ao Iww

g &1 & ormw & ok FTT e §
& & 1 @ fowew & T | 57
A T ARt AW § 1 A9 W
T 0F ql Y T & FW O
wifed o8 T fF faw ¥ amafagi
N W ¥ w1 fear s 1 wfeeg-
qT § FH T 9 $T I¢@ 1490 § d
SIS gA A wOE fFAT § Sw R e
Y FTYW TEAT § | A9 I9 3T HFF
TR HT T § I I A F{A |
Iz 7€ fF 99 &1 A9 a1 5T fear
7 A W wE qT9E H q@rtew g
T, AT AT § AN FA | T wH
N S wfmem # e Qo
sTef (property) & 3d=w (tax-
ation) & fed ¥ gfrade FA
& fedlt F1 fomrae 7 @) 1 Gen F
9% @ 3 TEH F W 97 I9 FFAT
&1 it § 7 @ 5 wiEEE AR
Feowg | WOt dFw ST o,
¥ & few wafedeT (imagina-
tion) st fawidt (sympathy)
TR g & qan W FE W@ wE g
st w M e F@ 4 fH I A
AR o guedl 7Y & 1 *fFT wh=-
WX d FEOWE W dFE NI4T 4,
T F o ag 7 @ § fr fow st
I 975 WA a9 AT WIEd I 9
qaTE TAT ST T T T F Ta-
¥ &1 ¥ $GT & ! W WA w0
w1 QW ¢ 7 oAt gy AR @ gy
& oy &7 9w FT @ & | & wegAr Jg
g fF s o wifedes s ferddt
g w7 g8 T @ o ) fre §
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wagd F ¥ WA qF qrearg qG
faedt | arfaT 78 ffe & T 99,
7% foq ¥ % 990 qHE FatE  IT
F g gafoRee R farnft 7 & 1
& fAgrae oEw ¥ 3 F AE
f& ax o1 AT &, AT wEAEE @R
TAR AROT &1 g afeq f ot
BN B Swe fawd €, o w
€ s ¥ g fEAr 9 awan g,
T A ACH AW AW F qgowg & |
X 98 3w & wifw ey § A aex
¥ AR TR EIFN

It 9 AR AT ATEd fgae
& 03 &1 I 9 7 FA F I
(doputation) & w, f& 77 3
ST W R T g Al e
FA T I S FT I G E T W .
ywe A frar w1 agt w@m dar §
fiF Qoo ITadT A & vy & AT W@,
TS #7 TGS G FoqT ST & |
& STgaT a7 i 39 0¥ qassrg & ar )
Fra wer faT S 1 e 3R gee
¥ 9% §9 & ag Y s ax w0
w7 gt o 3w o A7 A
.ugma‘ﬁta%é’uﬁmg"
f fagae (4o 7 gt agee ¥ @
300-Q00 ATTH WY §, &F T ATATAY
g X FoAT FT IV & | 99 & foerw
fowras & F7 @ gfew & am €
ag Fedt & f5 &% F o | AR F
oy &t gk o g &1
A & A Torelt o Y AW sidwy
2 f& o grow A 7 A A ¢
wR fegeam & & e 1 R 9w
o & feredt ok § Forerdy o o §
fr agt 9T &1 ¢¥ FET F | g
2, W@ ¥ 7 * aga [ g w1
Loty
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# W AT FT agw AN E e
FER AT AN A1 WY QAR w7 AT
faar Mifs I 78 aw w3 foar @
f& ag o a1 e & 9 g ww
aw g

(English translation of the aboOwne
speech)

‘Pandit Thakur Das Bhargava: Sir,
as the time at my disposal is very
short, 1 would briefly deal with a few
points on this occasion. .

irstly, so far as the question of
refugees is concerned, Government
have for a long time been holding
out the hope that they would be given
compensation. Now that the Budget
shows a surplus, it becomés all the
more necessary to remind the Govern-
ment that they have to pay some
compensation to the refugees. Even
the hon. Finance Minister himself did
not expect so much surplus. I would,
therefore, suggest that the wtiole of
the surplus amount or a substantial
portion of’ it, should be set apart as
aid to the refugees in the form of
compensation. The opportunity
which has come now may or may not
come again, Therefore. I suggest
that full advantage should be taken
of it, and the whole amount or a
good part of it should be added to the
compensation fund.

Secondly, I submit that I agree with
Shri Shah in demanding that sugar,
gur and cement should be immediately
decontrolled by the Government.
There is no reasor why these commo-
dittes should not be decontrolled.
For the last one year we have been
told that cement would be decontroll-
ed. but it has not yet been done. The
price of sugar is falling day by day
and the price of gur has gone down
so much as to come down to eight
rupees per maund. If this goes on
we wonder what would happen to the
poor ' producers. Control should be
lifted. so far as these commodities are
concerned. You may not decontrol
feodgrains and cereals, but so far as

‘the inter-state restrictions are concern-

ed, great discontentment prevails on
account of them and,people are ex-
periencing severe hardships. The
cotton policy of the Government is
also not understandable. In the Hansi
tehsil of my district Hissar, cotton
worth 75 lakhs of rupees is lying idle
and no buyers are coming forth. The
Punjab Government have passed a
law and imposed & restriction that. no
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variety of cotton ‘other than American
long staple cotton should be sown.
There are no buyers to buy the huge
guantities or cotton we have produc-
ed. After March 16, its decolouring
would begin, ° Now imagine. how
mucn loss wne country is incurring cn
account of this policy. You import
cotton from abroad at much higher
prices, but we eannot get proper prices
for the large quantity we produce in
our own country. If you want that
cotton produced in this country should
be properly utilized and we should
not pay a high price for its......

*Shri Karmarkar: Is it the complaint
that cotton is not being purchased at
all, or that it is not being sold at the
prices which the buyers expect?

Pandit Thakur Das Bhargava: It is
not being purchased at present at all.
That is the difficulty. The question
of price is also very material.

I request that arrangements should

be made to fetch at least a fair price
for the cotton produced in this country
and to dispose of at reasonable rates
the 75 lakhs rupees worth of cotton
lying in Hissar district alone. The
scarcity of foodgrains obtaining there
also borders on famine conditions and
80 it becomes all the more necessary
to pay attention to this problem.

I have, like Shri Shah, emphasized
many times in the House the need of
appointing a Taxation Enquiry Com-
mittee. This Committee is over-due.
I am glad to note that the hon.
Minister of Finance h&s paid attention
to this matter,

Regarding the issue of Joint Hindu
Family, the last time I had an opportu-
nity to speak about it, unfortunately
the guillotine was applied, but the
hon. Minister of Finance had kindly
promised that he would consider the
matter. Time has now come for him
to do so and remove this hardship
which exists for the Hindu families
like the Jaziya tax in this secular
State, Regarding taxation, hon.
Shri Mahavir Tyagi has declared that
his campaign would go in and that
people should disclose their taxable
incomes. I want that the new policy
of taxation should be fully imple-
mented,

In Bombay and Calcutta where
license officers have been appointed,
a tribunal has given this verdict about
Sec. 26 A that the firms which were
constituted by oral agreements and
whose deeds were" written afterwards,
carinot be registered under Sec. 26 A.

.

I want that you should not take ad-
vantage of this technicality nqd it
should not also be your intention to
take much advantage of it. This
legal point should be interpreted in
this manner that all such deeds of
partnership may be registered under
Section 26. If the Government do
not do so, the people would be en-
couraged to adopt unfair means in
order to circumvent this legal hitch.
That is why I want that attention
should be paid to this matter imme-
diately and Section 26A should be
administered properly.

I always pear vigorous claims being
made in the House that in the consti-
tution we have pledged to spread
education in the country in a period
of ten years. Four vears have passed
since then, but our pledge and pro-
mises still remain unfulfilled.

We have also not yet been able to
fulfil the promises for removing
unemployment. The promises about
cottage indusiries are also incomplete.
If we do not implement the promises
we have made in the Constitution, we
would be disloyal to the Constitution

. and to the country also. We have to

achieve’ all these things in the next
five years. We have to provide for
‘universal education in these five
years. I want that this promise
should be implemented as socn as
possible.

.

These days Ministries are being
formed in the different states of the
country. In this connection, L
would like to suggest that Chief
Ministers of these states should not
ehold any portfolio themselves. be-
cause they. have over-all charge of
all the Departments. They may keep
some minor portfolio in their hands.
but their main task should be to-
have an overall control of the whoie
administration. At the same time‘l
would say that it is not quite proper
for the hon. Prime Minister to have a
say in every thing without specializing
in it. because it would amount to
interference in the jyrisdiction of the
Minister-in-charge. I submit that
the hon. Prime Minister should not
take any portfolio himself, he should
rather have an overall charge of the
administration as a whole so that Le
mav familiarise himse!f with all the
matters concerning it. I would go
sn far as to say that just as hon.
Shri Govoalaswami Ayyangar was a
Minister without Portfolio. similarly
a few other ministries should be
constituted which may be able to
pay attention to all the matters con-
:ierninz the whole onf India at al}

mes.
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1 have many times suggested 1in
this House that a Ministry of Social
Justice or Social Reforms should be
set up at the Centre.

The question of Criminal Tribes
is also relevant. Day before yester-
day, your report Sir, in regard to them
was presented. The House appreciated
it very much, but unless there is a
separate Ministry to deal with the
problem of criminal tribes, no pro-
gress can be made in this direction,

The matter of Scheduled Tribes
and Castes comes up before us
frequently. We have made a pro-
vision in regard to them in the Cons-
titution, but what have we actually
done tfor them? We have given
them special representation for ten
years, but in a few years this will be
stopped. Have they come up to the
proper, level and have we done our
duty towards them by paying full
attention to them? In the next flve
years we should better their lot, so
that when their special representation
lapses. we may be able to claim that
they are now at par with us. Other-
wise we shall be untrue to the pledge
we have given in the Constitution.

Sir. one of my friends remarked
this morning that candidates who
have been defeated in the Elections
have been made Lieutenant Gover-
nors. I say that if I had the power,
or if I were the Prime Minister I
would not have given an eminent
gentleman like Shri Santhanam a post
lower than that of a Governor. I do
not believe that the persons who have
been defeated are 'bad or incompe-
tent in any way. I -do not believe
that Shri Kamath, Dr. Kunzru and
Prof. Shah are bad. Their defeat is
due to the mistake of the electorate,
which has not taken their ability into
cnnsideration. Shri Santhanam has
done fine work and we respect him,
But when he is made a Lieutenant
Governor my friends complain that a
defeated candidate has been elevated
to this post. In my opinion some of
the Ministers present here would
deserve a much higher position, if
their cases were decided on merit,

I am sorry to note that this attack
has been made after he has left. I
submit that many Ministers have done
very good work. In svite of that, if
they suffer defeat. the fault is of the
electorate. which has not returned
candidates of the calibre of Shri
Santhanam. If Shri Kunzru and Shri
Shah have been defeated. it does not
mean that their importance is finished.
I know how people have managed to
win. It is therefore not proper to
say things like that. Three years

back he took over as Railway Minister
and his work was so good that he
made his mark on the whole Railway
administration. Shri Gopalaswami
and Shri Santhanam were the two
best men in the Railway administra-
tion. I expected that after Shri
Gopalaswami’s retirement, Shri . San-
thanam would step into his shoes.
You transfer the people who bave
done good work in the Government of
India and have gained valuable ex-
perience. 1 know that this happens
in democracy. It is just like trans-
ferring our hon. Finance Minister to
some other Department when a new
Government is formed. To deprive
the country of the services,of a person
who has specialised in Finance all
these years. would be nothing but
treacherv tn the country. I respect-
fully submit that if I had my way, I
would let Shri Santhanam remain here
as a Minister. as the post of a Lieute-
nant Governor is lesser than that of a
Minister.

-An Hon, Member: He can seek
election to the Upper House

Pandit Thakur Das Bhargava:
There is no harm in that. It does
not mean that a person who has been
defeated in this election has no right
to contest election to the Upper House
also. A person who has been defeat-
ed on account of the mistake on the
part of the electorate is not a defeated
candidate. So far as the Ministry is
concerned, those who have given &
good account of themselves must not
be transferred on the ground that a
reshuffling is necessary in the
Ministry. Those Ministers should be
retained where they are.  Shri
Munshi. who is not present here now
has done remarkable work as Food
Minister. I woula be very sorry if
after his two years’' experience, a new
man is appointed in his place, who
would take time to pick up the work
I am very much pained to observe
that people who have done very good
work are asked to quit.

I submit that in this House Shri
Venkatraman and Shri Shiv Charan
Lal speak with two voices. I would
suggest that a_definite economic plan
be adopted, which should lay down
the maximum ownership of land and
the maximum profits to -be taken. If
we implement this plan firmly, then
only the country will prosper, other-
wise the uneasiness would go on
increasing, For this purpose we
should plan accurately. There should
not be different Taws in Madras and in
the Punjab. Everywhere separate
laws are enforced. I submit that I
do not want a particular system. The
country is our common heritage
Everybody in it should be consulied
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and not only the big ones among
them. We have accepted the
principles of the equality of all
individuals in the Constitution, and
we have to stick to this principle.
We have to make it a reality and to
act strictly in accordance with it, It
should ' not be changed évery other

day. This would lead only to mutual
quarrels and disputes among the
people. The Planning Commission

will have to look into this matter.
The laws relating to the taxation

of property should be universal
laws and should not give any
cause of complaint to anybody.

Only in this way the country can
prosper. Property tax has been
levied in Faridabad and Ballabhgarh.
Well and good, But God knows
where has our imagination and

sympathy gone? We used to curse.

the British for their lack of sympathy.
The people of Faridabad and Ballabh-
garh complain that the amourdt of tax
on an individual which should have
been fifteen rupees has been fixed at
fifty rupees. But is the Government
to blame? Is Dr. Katju to blame?
This is being done by other people.
Had they imagination and sympathy,
everything would have been all right.
Labourers in Hissar do not get their
wages for 14 months. Before whom
shall they place their grievances?
Shall they place their grievances be-
fore the people who have no imagina-
tion and sympathy? I would suggest
that our Government and ofir officers
can very easily deal with the minor
local complaints of the people.” If
they want peace in the country they
should pay special attention to these
complaints and remove them as early
as possible.

When our Governor visited Hissar
recently, people waited upon him in a
deputation and told him that such’
new laws were being enacted every-
-day as were not good laws and that
these laws should at least be enforced
properly.  What happens there is
this. A hundred or so people go into
the fleds and forcibly take possession
of the crops of the owners. If atten-

tion had been paid to this matter, the"

whole dispute would have been resolv-
ed. In spite of the reference I made
in the House, no action has so far
been taken and such incidents are
being repeated day after day. In
Hansi Tehsil of Hissar District even
now there are cases in which 100 or
50 people go and take forcible posses-
sion of the flelds, When they lodge
a report with the police, they ure
asked to move the court, but when
they go to the court, no attention
whatsoever is paid. If this state of
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affairs continues I am afraid the con-
ditions prevailing in Saurashtra and
Pepsu would prevail in the whole of
India. A letter from Pepsu tells .ne
what the conditions of law and order
are there these days. Such conditions
are likely to do much harm to the

* country.

~

I am deeply grateful to you Sir, for
having given me an opportunity to
speak, although you had decided to let
only the defeated members speak.

Shri A. Joseph: This is the last
budget for myself and for the other
Members who will not be coming to
the next Parliament.

I want to speak about the forma-
tion of the Andhra province. There
is today a very great need for the for-
mation of that province. Well
known leaders like Dr. Pattabhi
Sitaramayya, Mr. Prakasam and Mr.
Ranga, the Andhra Provincial Con-"
gress Committee, the Tamil Nad Pro-
vigeial Congress Committee have also
asked that an Andhra provirdce might
be created comprising the undispu-
ted areas as soon as possible. All
the Andhras are anxious to have an
Andhra province so that their own
people will rule over them and carry
on their administration.

In the recent préss conference held
by the Prime Minister he said that
Mr. Prakasam stood in the way of
the formation of the Andhra provin-
ce. Apart from the objectiorfs raised
by Mr. Prdakasam there are many
other leaders who suggested to the
Prime Minister and the Government
of India that they should form the
Andhra province. If you want to
deny the rights and privileges of the

Andhras you can directly say so:
“We will not give you = a province,
we want to rule over you.” But if

you want to keep your promise you
must see that the Andhra State is
-formed within a definite time. With-
out fixing an exact time for the crea-
tion of this State if you give pro-
mises the Andhras would not tole-
rate it. I am not speaking of myself
—I1 am, for instance, referring to the
satyagraha started by Swami Sita-
ram. The younger generation in
Andhra is jumping into  that satya- .
graha. But it also means that you
are providing possibilities '~ for the
younger generation to jump into the
communist party. The communists
will capture this opportunity and
- capture the imagination of the youn-
ger generation so that Gandhism will
have no place in India. You are
creating an atmosphere for the com-
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;nunist party to develop their strength
in the South. :

I am speaking on the linguistic
basis and I should not be taken in
any other light. What I say is that
there is a great need for the creation
of the Andhra State. If you do not
want to take anybody else’s advice
you must take Dr. Pattabhi’s advice
and form this State as soon as possi-
ble with the undisputed areas {falling
within the Andhra State, or. which
at present are under the jurisdiction
of the Andhra State Congress Com-
mittee. Even a communist member
of the Madras Assembly, one of the
leaders of the' communist party, has
sald that if there is any dispute re-
garding Madras City and other areas

u may appoint a committee and
settle it amicably, but before then
you can form the Andhra State with
the undisputed areas, Even the
communists show their readiness to
accept the Andhra State with the un-
disputed areas, in the first instance.

I want to speak about the Harijans.
The Goverament is showing its rea-
diness to appoint people _who are
defeated at the elections as Ljeute-
nant-Governors and others. There
is a vast population of Harijans in
India. Has any Harijan Minister
proved that he is incompetent in
running the administration? Well,
if you find such able people among
the Harijans why do you not take a
single Harijan as a  Governor, oOr
Ambassader or High Commissioner?
If you do it it will add prestige ta
our country, it will add prestige to
the policy of our Prime Minister, it
will add glory to the principles of
Mahatma Gandhi. I  reauest the
House and the Treasury Benches to
consider this matter and take one or
two members of the Harijan commu-
nity as Governors. Ambassadors or
High Commissioners.

Regarding the educational uplift of

the Harijans, I may remind you, that *

every Member of this House in his or
her political career contributed either
in money or in service to the cause of
Harijan uplift and enlightenment.
But this Government is giving just
Rs. 14 lakhs which is only a drop in
the ocean. 1 would beg of the hon.
Finance Minister to consider thus
problem and give more funds fur
granting scholarships to the Harijan
students as well as to students of
backward classes. I have seen during
my two years' experience here that
my friend, Dr. Punjabrao Deshmukh:
has pleaded for the backward classes
'xtxo other hofi. Member has taken in-
erest. .. :

Shri Kamath: No, no, we have all
taken interest, at any rate I have.

Shri A, Joseph: I am very thankful
to all the people who have fought for
the advancement of this cause.

Coming to the question of food, I
find from the Budget that Govern-
ment is withdrawing, its food subsidy.
But I submit that conditions in the
Madras State are such that if both
the Centre and the State Government
withdraw the food subsidy people
suffer.  Conditions prevailing there
do not permit of such a
stoppage. I would therefore request
the  House to  continue giv-
ing subsidy to the State so that the diffi-
cult position in that Stale may be
‘met. It is strange how Government
is giving possibilities to the commu-,
nists for development in the South.
By its weak policy or by its support
to the capitalists as against the poor
people, Government has given greater
opportunity to the communist party
for its activities. But what can a
poor man do? When he goes to the
ration shop he is unable to buy his
rations because he has no money, or
if he has money there is no rice in
the shop. That is the position in
Rayalaseema as you, s8ir, yourself
have expressed. and which I would
like to stress. If the position in
Rayalaseema was so bad 1 cannot
understand why the local officers sat
quiet and failed to report the situa-
tion to the higher .authorities. If
they had informed the higher authro-
rities then it means there has been
negligence on the part of the Gov-
ernment towards the people of the
South, or may be towards the Andh-
ras or it may mean that you do not
care for us, the Andhras. If the
negligence has been on the part of the
Government then the people will judge
and the future House will judge the
administration. But if the local officers
had been responsible for the negligence
then I request that the concerned
Minister should ask the State Govern-
ment to enquire into the matter and
report on the activities of the local
officers concerned.

I am very thankful to you for
giving me this Ofportunity to make
these few suggestions.

TET qEIN: § WX AT AT %
AT & T, HA ST TEA FT I
afed wtwr & | & & A F fyew
7@ forn, xufed 7 @@ & § K-



1839  General Budget—1952-53 3 MARCH 1952 G'eneral Budget—1952-53 1840

[310 qgifit]

qrq g1 | TWiGR qTE] WW FT T
ATAAA TFE F A @ AfRT §
TqaT & Far 1 W% few § e gan
Frfad wyar 9t o A fao 7 & ¥
F TegaTT § g 1 F 3@ w@r g fF o
qare Agt ool fergea &, am
wdf fergram & ol afeweft fergeam
q 917 €, 98 fF a9 Y ag afm
T #R 5 37 aw TgaT § wF
ZASA ¥ 97 qId AT F AT TE-
HIqT F T@AT ATEAT E | § TF & qHS
T 1T AT AT A TG FT A7
g

FgE & qX F AT &S TG
aigF g forw oEf F @ § |
TH 917 #) prfrad st § S g
§ 5 @ & qafowa 7 F01 wied

AT FAM 7% g I § | WX .

gumar g f& qifearde # g0 w1 a9t
& sy g 9 § fF N T TR
&sﬁiwhaﬂgmﬁw
FL 1

N AT W AW A S
Iy g )
.« uwwgu fag: @ @

SR Y |

Mo q!'(ﬁt: HHFS mq*ﬂ'
afl, & fF g TeE AAAH! qEAE
T g% | i Iy 9 afw
§ | ST & FEEW § w0
qgwiﬂ’f(wﬁmﬁ'ﬁmﬁ
FEAT TEAT § A A FAT T
LR

qg ¥eeE O & IR X LE §W
SR.IF AR Y AT 6 ATQ & | AT TF

qg Felew @A € T FT AT ATaRAqS
wTEW A € | @W e Q@ § fF e
FT AT AEWSF § | G9 F 7S
£ § form = gt gz e @ 1 e
Y qiy F & gEed foar orar § | Sfea
HOT F1 (%8 R &7 fazara 7g¥ v
2 | I¥ TT &AT @AT § AR TR F
fes & WY =T o gt & | Wiew T
TR WX A 709 ®Y qEW ar &
fF a8 I« qial O ATT g FT wifaw
F | O I IF qg TST T TIT 0
a8 w9 & W R gEe AR -
feg &1 ST | SR Ag s el 9%
a2 g F1 Hifew TG FET QA X
fod o F1E TwT AL & 1 IT A
AT I 7IE F T F@T AMLR
B9t FH ¥ 98 TRET & T | S
T IT T W A9 ox § q¢ &qS
@ @ fF FO@ FT @A T4 §
X 99 F @&H | TW WA a9 aF
qg F2I® AU T | AR IAET 98S
T § | B9 FE I TW@ F1© KT ATA
@ ?

T WAt fag: 9@ 9% a7-
wr T

Mo miﬁﬁ  aE TG
£ | 78 WEwEd #Y 417 § | I IS '
T qIEE AL & AL AGSED ¥ AT
1| WX e § g W I AT
faara oo & s wAThed 1 AT T
awy & fr xgte & ot fowne dw
ey & | ¥ fwE Tw & S BT AR
§ ag dwr ofar  (delta area)
¥ g € o @ wfee W&
W AT § 7 gt wEy 0 AT € Aw
i wff Y § 9T gl wEwE
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g W& o g, g, e § AR
AT FE q T g AgT ¥ T
IF & | Y ? ;Y fe S R F
g S7 &1 | A faesr

oy wRAraw fag o aga 3w

o qEfi: AT FATSr R
1 & agt fae gwar § | o faawa
£ 99 g0 TS AT 3FW-H A0 §
ar agt T @A &7 qgr #Y W §
g% §, T8 q @ § 3R 9T § AR
gm #1 Nt § a@ a@ F = i
faeté st § 1 QY @T® 9ge § fawmwr
fefgae & T s W a1 | 37 aw
g ag aF wafee § oF aew W
qmE T WK A g F I8 Araw
| # 7 X fE s §1 ar et
o7, g7 W =T 91 Z2T A 91, @A
# ot gEga "W | 91 | ¥ }
FIT WTE A BT T9 1A A7 (OwEE
A @ | IR G G A fage
fare mat & 1| R 9T T § 3B AR
F1 7E AT 91 A1 ¥ faw FwAr T_S
@l @1 F AT Wi B AW AR
aTaw {g A wer {1 9w § | watex
# & faar 1% ¥R 9 9TAw w7
# v foar o qw wrow go fr ag
facge #3aT § | aTq© F@A F agA
YA WIOW AT 97 W AT Ay
&Y awea T A | F 7 7w #Y wrg faw-
T 7 # wWife ¥q e ¥ oar
AT ¥ L qeEw TE 9T 1 W
7g T &l TONT ¥ FEma § o7
T | 99 997 W & faftec €
IR BT 0 TF q@ WA F g0
feagenam g gEA AN W
ST AT § | F } e ey Fo g amar

&% § R ¥ 7 yew § arfeT aw
W BT 91 4y 99 F1 AT w famr
9@ § T feméde § ¥® [@ a™
@ AT fr STaS aga wwer ar |
T GIET F1 qg T H& ATSH Y 7
9g J1 UF ATHARMT FHT § @A § |
WX H At qgi T AT AR T A 7 qE
TS A I 9T @1 9T HRF
} 9 FT I AT 97 X AW §H A
&g margr 93 W g A W
Iq IH AT 78 ) i A FmA F v
TG =BT 47 W N AT HAwr A
TEHR A 7T SFT § | IBIT @
1 i faar | sme faogs g
T Tifg@ | WR gfF qg Tww ¥
favar & wfed frid & aww ¢
wraT & | T #Y faeree I @ A
TN T F oF 9@ ¥ IR gEa o
# ¥ & T FATAT ITAT § | g
aew & ‘%’ (fraud) a wwrd &t
oF qTET BT § | AR wEh aam
¥ 78 AT T ATt § 1 Y X9 W
# qdt €Y | g@ gu 9mAw q Ay A4
e g 4TfEd | WX 9w &7 A
A A faer

]

A A AFRARA T | g g Y
ATOT BT ATEY G | W@ FT AW AT
T R 9w W T T @ S
™ B ¥9w faar | fad af oF qaw
& ) TAT | FEL HEATH & G I
o oF g gwar § | T & oy F amAv
T @E '

# I § fF OF @wT 9T wgen
ofr #t TfigT < 31w I faar
T IT AR W1 AT 7 AW WF 4G |

g give & grem 1 Qe wwied g
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[zre agifa]
¢ fr gk @fed & w wfe af)
§ 1 7 & d@r Fu A § AT dar
FAM 7 78 a98 A P FT &1 A
F@ | afod 98 10 a9 & AR &
AT ¥ ®IH! 9T q¥ qE ¥ 9w
sAEn g fF v sm ¥ T @
F1 HF FW FT 7 A THR H |
WX AEE FA FTER AR G
#R 3T FT 97 qHFR AE 0 A A7
ABT & ATET | AT AU A A
¥ frdew wom e g fF oo
qg ST ot HIeq TAT § | g
ww‘tm‘tmmqﬁﬂi’l

ot o Fo Jerw: Hrog T

o qezifw : wey Ag § a wat
FQ | FI1 T F TF q© AT § 7GR
% fod foem o W oTw & fed
&0 @ 38 w1 9T w0 | AR
FT oA FA | IAF A WA L
arw (fair price shops) w&@ =
YT 97 # a7 goTs ¥ Q| fF wER
g% W WA, T I K WTH &
fod Hae smed wrw @H A fae
I ¥ AR TW X TEGI T I
}Y fF F92 FT TW S AT | TG A
aF g 9 W ¥ faar 7@ 3o A
FE &1 59 & faar § o w9 A
A | wwied & frema gsie
¥ o fagrom g@ & 77 &9 o &%
@&

R ¥E TS UH BRT & STEET
gar o1 fom & @l & afiw smw
Az @ W) g A gEee ¥
fr ae AE & 1 I T { qF ome
¥ ag s fear a1 fr fees) & S
¥r¢ (bogus cards) @ga § 1 W
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\

W § | 99 T RN I A A
439 (challenge) fear a1 1 &
T AR IR amw AT I
TH WNE 9 | ) OF | 79 & T9AEY
I F g I AY AR o w7 g ?
A TR AR I ¥R FAT HE
9% ¥ | AT PAR q@T FA G
a3 9} ot FE faed A e &
o Hifvd fr fead iz g¥ &
o &1 71 @A § 7 weg o ¥) Ay
# g9 o dr@ FE AR §
A & AY € AT @ W@ N | FAT
IRg FE IWEEY § § IT@ AN
F1¢ § A 59 &Y #47 faeara @Rl 1 #9-
T 3% W T FTE § | A @R
# w1 fraar &, faw @ 9T d2
A & o e w4 A g FA F fod
33 X de v FE fed o &

I § UF aga aoe amad 6
™ § ) UTA FE JT@S (mort-
tgage) frd 9 &1 uF FE W W
T &7 F91 7S I § AR T
Y 97 TG W ¥ AT € faw A
§ ) @ 0% ¥ wEer W) & w1 o
3N 1 A T R IT A 0F g
TR %7 A A4S ST ¢ T 39 Ay
g WX AT F F9¥ § | TE AT
e | <

(English translotion of the above
speech).

Dr. Pattabhi: Sir, this being the
last opportunity for me to speak on
account of the fact that I did not .
contest the elections to the House of
the People, I would like to say a
fdw words. 1 would take leave of
this august House and this magni-
ficient building day after tomorrow.
This being my last speech I thought
it proper to speak in the mnational
language. I have noticed that hon.
Members hailing from the South,
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the eastern part of our country or
from the western. do not at all try
to make the national language the
medium of expressing their thoughts.
So, I have decided to say a few
words in my national language. I
would stress only one point and that
is regarding controls.

Our position with regard to con-
trols has become critical. The party
to which we belong forbids us to
oppose controls, and we cannot say
anything. But I think that we have
some freedom of expression in this
House and can say what we feel.

Shri Kamath: You have absolute
freedom at this time.

!

Babu Ramnarayan Singh (Bihar):
You will get punished. o

Dr. Pattabhi: There is no absolute
freedom to say what one chooses to,
it is curtailed. There are rules, regu-
lations and the law; they have %o
be observed while speaking.

These controls were imposed dur-
ing the war and they- still continue.
As long as they are there, their exis-
tence seems imperative. People
think that they are imperative. The
situation may be compared to that
of a patient with a fractured bone.
The ‘bone is put into a plaster cast,
but the patient is not sure of his re-
covery. Both the patient and the
physician are afraid, and neither of
them dares that the patient stand on
his own legs. As long as the¢ patient
lies in his bed, he will remain what
he is, ill and disabled. If he does
not try to stand on his own legs, he
has no other alternative. He should
be made to walk with a little help,
by which he would recover. In the
same way, so long as we continue to
think that controls are necessary in
our country, and are afraid to do
away with them, they will continue.
But the times have changed, how
long are we to continue the controls?

Babu Ramnarayan Singh: So long
as there is foolishness.

Dr. Pattabhi: It is not" a matter of
foolishness, but of policy. Probably
it is not as much a matter of princi-
ple as of policy. But we should use
care in the implementation of policy.
You ‘can see the difficulties that we
have to face in the wake of con-
trols. In my opinion, Communists
have won in the Delta area; that is
where we have lost. What is the
reason? The Communists have not
won where there is famine. but they

have won in the areas where there is .
prosperity, enough megns of irriga-
tion and abundance of rice. Why?
Because the producers of foodgrains
do not get enough to eat. ‘

Babu Ramnarayan Singh: Quite
right.

Dr. Pattabhi: They cannot get their
own foodgrains, that is the pro-
blem. In the controlled foodgrains
shops we find dust, pebbles and other
things mixed with the grain. Two
years back while I was touring the
Vizag District, a person came to me
at a huge public meeting and handed .
me a handful of rice. I found the
rice to be good looking, of a good
colour and unbroken grains. I ask-
ed him why he complained about
such rice and he replied that that
rice was rotten. In my childhood,
for want of anything else to eat, 1
used to chew a few grains of un-
cooked rice which developed a sweet
taste after some chewing. So I put
that rice in my mouth and found
that that tasted bitter. It looked
very nice but had an abominable
taste. I did not make a complaint
about it as I was connected neither
with the Government nor with the
newspapers. But somehow or the
other, it got into the newspapers,
The then Minister of Food in the
Madras Cabjnet wrote a letter to me
seeking enlightenment on the subject.
as my name was connected with it.
In my reply 1 stated the facts as
they were and as I had found them
to be. After some time I got a
letter from his Department saying .
that the rice was very good. How
could the Minister know! "he lives
in the seclusion of his magnificient
residenée. I had been to the place
mentioned and had myself tasted the
rice, but he would not elieve my
eyewitness account. The reality was
that though the rice looked very
good. it was damp due to the dis-
honesty and unscrupulousness of
our traders. The rice should be ab-
solutely dry. But because it is sold
by weight, it is made wet and the
weight is increased. Adulteration in
cotton is also done likewise: after
every layer of cotton water mixed
with gur is spread. In our country
fraud and deceit have become arts i
themselves. This is prevalent since
long. The rice was damp which it
should not be. But I never got a
reply to that.

The voters were watching for
their day; they wanted to wreak ven-
gence upon us. They crushed us
when they got the opportunity. This
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cannot be the only reason. All I
say is that this may be one of the
reasons.

I know that at one time controls
were abolished at the advice of Gan-
dhiji but it resulted in a steep rise
in prices. This always happens. It
happens because our traders lack
patriotism. They are after money
and do not have any sense of good
or bad as far as money is concerned.
So I will respectfully appeal to the
Government to at least set a time
limit for the abolition of controls.
If there is no intention on the part
of the Government to
trols, a time limit would never be
fixed and controls would continue.
1 request the hon. Minister of
Finance that the 30 or 40 lakhs of
rupees which are lying unutilised
with him should be spent on this.

Shri C. D. Deshmukh: It is not
lying unutilised.

Dr. Pattabhi: Then take a loan,
and store as much grain as would
be sufficient for a year or a half, and
then abolish the controls. After
that open Fair Price Shops and
supply them with this grain. For
three' months prices would rise but

the Fair Price Shops would be there.

to keep the prices down and prices
will come down automatically as has
been seen in the case of the textile
prices. This is all 1 have to say and
would say nothing else. I am makipg
this appeal very solemnly and pain-
fully.

Two years back in a meeting at-
tended by Chief Ministers of States
and also the Central Ministers, I had
submitted that there were -a large
number of bogus ration cards in
Delhi, amounting to 5 lakhs. At that
time they had challenged this state-

* ment. Our hon. Prime Minister
and the hon Minister of Food were
there. After a couple of days I pre-
sented ‘- proofs to substantiate my
statement. And what happened
afterwards? Two years after, four
lakhs 49 thousands ghost ration
cards were recovered. When we
can recover such a large number of
ghost cards, one can imagine how
many more they are. After all what
is the reason for filve lakhs of ghost
cards in a population of 14 lakhs? 1
think their number is 6 to 7 lakhs.
The proportion of bogus cards to real
ones in a population of 14 lakhs
comes to about 33 per cent. In food
there is a deficit of only seven per
tent. In order to cover it 33 per
cent. bogus cards are issued.

abolish con-
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A queer thing is prevalent in Madras.
The ration cards are mortgaged.
One card can bring a sum of
Rs. 10 as loan and a sum of Rs. §
can persuade an inspector to issue a
fresh card. Thus a money-lender
can gather a hundred cards or so.
On these he can get rations worth
Rs. 1000/- and he sells. it in the
black market. This is something
remarkable.

You must study this process. Our
people are excellent adepts in this
fraud; they have organised it. You
cannot over-reach the fraud of the
habitual merchant in this country.
Therefore, I say you do not pooh-
pooh our suggestions. Do not simply
say: “This man is an idealist or a
cantankerous or impractical man.”
No, we feel it; we feel it from the
bottom of our heart; we feel it sorely,
but we are not able to make head-
way.

4 P.M.

For heaven’s sake do give atten-
tion to this mater. Do appoint a
committee to study and understand

what frauds have arisen in the wake
of this excellent device to help the
poor. But the device has worked
the wrong way and sooner or later
you must get rid of these controls.

Of course, it is open to you to
argue that' hereafter all aspects of
life will be controlled; that it will be
planned life; it will be planned eco-

nomy, and people canndt have it
their own way, according to their
own wishes, I quite agree—but

then control all things,~control my
school fees, control rhy books, control
transit charges, control every walk
of life and then I am for controls of
grains also. But you control one
commodity in a country in whith the
average honesty is absolutely lower-
ed to rock-bottom. It began .during
the war. During war days every-
body was allowed to take bribes, or
encouraged to take bribes by = the
highest personalities in the country..

Babu Ramnarayan Singh: Even
now.

Dr. Pattabhi: And the biggest men
took bribes. A good many took at
the rate of 1 lakh for a Dalda factory
and Rs. 2 lakhs for some other fac-

tory. People have earned crores at
that time. That disease is now
simply going on and is trickling

down to every stratum of life. What
is the fun of blaming the lower class
people—halfpenny, twopenny people--
when people at the top are engaged
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in this art! They will not allow
this to be terminated. They are nbt
interested in  allowing this to be
terminated. So. wunless you take
severe and vigorous steps there is
no salvation. Somewhere you must
cross the Rubicon. It is no use say-
ing: prices will rise; we cannot help;
people will not obey. That is a posi-
tion of helplessness.

I. therefore, take this opportunity
in this House to submit to Govern-
ment a proposal that if they do not
abolish control, they must at least

devise measures by which a pro-
gramme of abolition will be initia-
ted. You must introduce progres-

sive abolition: of controls as Montagu
took steps for the progressive rea-
lisation of self-government. What
he said in 1921 we have realised in
1047. A4 least within fifteen years
these controls will have to be put an
end to. Otherwise there is no hope.

Mr. Deputy-Speaker: I wanted to
call upon Dr. Kunzru, but I have
already decided to call upon the
Finance Minister to start replying at
twenty minutes past four. There
are other hon. Members also who
want to speak. May I suggest to
hon. Members here that they may
reserve what they have to say to
tomorrow for the cut motions?

Shri C. D. Deshmukh: .I do not
mind giving up 10 or 15 minutes to
my hon. friend Mr. Kunzru.

(Uttar  Pradesh):

Pandit Kunzru
hear the

We would rather like to
Finance Minister.

Mr. Députy-Speaker: The House
would like to hear Dr Kunzru.

Shri C. D. Deshmukh: I meant
what I said—that I would like to
have his valuable observations.

Pandit Kunzru: I should have
been happy to postpone my remarks
till tomorrow, as suggested by you.
It is only the courtesy of the hon.
the Finance Minister that has en-
abled me to. speak on this occasion.
I am grateful to him _for the cour-
tesy. but it is totally undeserved, for
I am sure he knows that what he
says will be of much greater in-
terest to the ‘House than anything
that I can say. .

The budget for the current finan-
cial year was expected to close with
a surplus of about Rs. 26 crores. It
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is now expected, - however, that it
will amount to about Rs. 923 crores.
The tinance Minister who was surely
in need of money is no doubt happv
that he has been able to get about
Rs. 66 crores more than he had tudge-
ted for. But surely, he should justify to
us the method in accordance with
which the budget estimates were
prepared. When the budget was de-
bated he was asked repeatedly whe-
ther he had not left out of account
certain important considerations
that tended to make one thing that
the revenue would be much larger
than the sum estimated in the budget.
He assured us that he had consider-
ed the matter as carefully as he
could and that he could not have
prudently budgeted for a larger re-
venue. [ ask him now whether Go-
vernment prepared their estimates
with the care that should have been
devoted to their preparation. We
have been told that on account of
increased imports the customs duty
on imports has risen considerably. I
think the increase is of the order of
Rs. 50 crores. But, surely, the policy
of increasing consumer goods in
the country must have been adopted
before or about the time the budget
was presented. 1 suppose that: the
Government devoted their attention
to this matter before the budget was

. prepared, or at any rate before the

budget was presented, and decided
that in order to reduce the price
level they should allow more consu-
mer goods to come in. If my assum-
ption is correct, are we not justified
then in assuming that the Finance
Ministry could, without any impru-
dence, have budgeted for a larger
customs revenue? We have not got
before us the material that the
Finance Minister had before him
when the budget was prepared, but
nothing that he has said in his speech
or that has been stated in the White
Paper satisfactorily, explains the ab-
normal increase in the surplus. That
increase is a little over 250 per cent.
‘During the war we had large sur-
pluses. The estimated surpluses
proved to be under-estimates. But,
speaking from memory, 1 feel I can
say that never was there such a dis-
crepancy between the estimated and
the expected revenue as the one
shown in the budget that has been
placed before us.

Now, I comé to the estimated sur-
plus for the year 1952-33. It is ex-
pected to be about Rs. 18:73 crorves.

Shri Sondhi (Punjab): Plus Rs. 15
crores.
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Pandit Kunzru: The Finance
Minister told us in his speech that
although a sum of about Rs. 25
crores was provided for food subsidias
in the budget, the actual expenditure
would be Rs. 15 crores less owing
to the policy regarding the reduc-
tion of the subsidies on food announ-
ced by the Food Minister. It is
therefore clear that the surplus would
amount to about Rs. 33.73 crores.
In any other country, with such a
budget it would have been difficult
for the Finance Minister to main-
tain the existing level of taxation.
‘But our Finamte Minister had noth-
ing to say on this subject. Proba-
bly he will disclose his mind to tihe
next Parliament. Whether he will
then propose any reduction I cannot
gay. 1 shall not be surprised if he
says that in order to keep inflation
under check and to take advantage
of the victory that has already been

achieved to a certain extent it is ne-

cessary to keep up the existing
level of taxation. I should be the
last person to decry this line of

reasoning. But I find that the taxa-
tion that has been imposed on us
and the desire to maintain it and,
indeed, if possible, to increase it—I
hope I am not misrepresenting the
Finance Minister—is due to the
urgent need for funds required for
‘the execution of the Flanning Com-
mission’s development plans. Nor-
mally, while part of the money might
have been obtained by . additional
taxation, by far the larger part
should have been obtained from
loans. But unfortunately, although
'we are told year after year that our
financial position 1is sound and is
improving, our loans are not proving
successful. Take the current finan-
cial year. After taking into account
‘the disappointments in previous years
the Finance Minister cautiously
budgeted for new loans to the tune
of a hundred crores. But actually
‘he has succeeded in obtaining Rs, 50
<crores’ only in spite of the discharge
of a .lnan of about Rs. 86 crores.
The total sum discharged is expected
10 be wbout Rs. :38 ciores. 1 sup-
pose this means that about Rs. 38
crores have gone out of our balan-
ces in order to renay the debt. Noth-
ing is said on this voint so far as I
know in the White Paper and if I
have made any mistake qn this
point, I have no doubt that the
‘Finance Minister will correct
Surely this is a point that needs
rather close attention. I ventured to
ask the Finance Minister last year
too whether in view of the impor-
tance of this matter and the views
expressed by his predecessor, he
. «could tell us what his plan for mak-
ing our. borrowing programme suc-

me.
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cessful was. So far as I remember:
I was not fortunate to receive any
reply from him- on this point. I’
therefore venture to press it on him
again and ask him what 1§ the real
cause of the unwillingness of the
public to rend money to the Govern-
ment. Is there really a shortage of
money or is the inability of the Gov-
ernment of India to borrow in the
market due to the reluctance of the
public to lend money freely to them?
It it is.really want of faith in the
programmes of the Government of
India, then Government should care-
fully consider what steps they should
take to reassure the¢ nublic that
their plans have been carefully pre-
pared and that barring such accidents
as might always occur, the results
might be expected to come out as
planned. This is a matter of im-
portance not merely in connection
with our development but also in
connection * with our genkral eco-
nomy. We cannot year after year
impose new taxation or maintain
taxation at its existing level, merely
because the public is unwilling to
lend money to us. :

Now, a word about the expected
surplus at the end of 1952-53. In
view of the abnormal increase in
the surplus for 1951-52, I respectfully
ask the Finance Minister whether
there will not be the same discre-
pancy between the estimated surplus
and the surplus that may be expec-
ted 10 months hence. But for the
large surplus that he expects to ob-
tain on the American Wheat loan
and certain other small sums, he
would hardly have had any money
in the cash balances left. .

[SHRIMATI DURGABAL in the Chair]

He wants money to replenish his
cash balances. He should tell us as
frankly what he wants the money
for as he did last year. I have al-
ready referred to the Food Minister's
announcement that the expenditure
on food subsidies would be greatly
reduced. An hon. Member: who
spoke this morning welcomed this
decision, but at the same time asked
that the price of cotton should be
maintained at the existing level and
that the control on fine cloth should
be removed. Have the consequences
of the drastic reduction in food sub-
sidies been carefully ° considered by
them? It is true that the rationed
population is much less than the
total population but about 12§ crcres
of people are benefiting by the sub-
aidy. ‘I'his 13 nol a negligible num-
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ber, particularly when we take into
account “the people living in the
larger towns and the workers in the
factoriess If the subsidy 1is done
away with, will not that lead to un-
rest and an increase in the wages of
labourers and the subordinate Gov-
ernment servants? You have tb
incur expenditure in one way or an-
-other. Do you want to increase the
expenditure on wages and salaries
and thus strengthen the inflationary
forces instead of keeping up the sub-
sidies and at the same time keep-
ing inflation in check? Apart from
the econontic causes of the reduction
in the subsidy, I suppose the inten-
tion is {o remove them altogether in
a short time. Its political conse-
quences also should be considered.

. Shri Sondhi: Only 44 crores and
‘not 12-5 crores are getting the bene-
fit of the subsidy. .

Pandit Kunzru: The population of
}pe rationed area Is about 125 mil-
ions.

I am speaking of the rationed areas
only.

Shri Sondhi: You are talking of
the subsidy.

Pandit Kunzru: We have to think
of the future consequences of the
removal of the subsidy on these smal-
ler people to whem it  is a matter of
importance. I hope that its political
consequences should also be taken
into consideration. Our recent ex-
periences in Southern India should,
1 think, open our eyes to the danger
of the economic discontent and I
should be very sorry indeed if any-
thing done by the Government at
this time tended to strengthen econo-
mic discontent in any part of the
country.

I just wanted to say a word, per-
haps, if you will allow me, about
prices. before I sit down. It is a
matter of satisfaction to us that the
index number of prices has fallen.
But, in respect of food and clothing,
which are the two most important
things with which the common man
is concerned, there has been no re-
duction. Apart from this, it has to
be borne in mind that the index
number is still substantially higher
than what it. was even at the end of
1950. 1 trust therefore that steps
will continue to be taken to reduce
the prices further so that we may be
able to go hack at least to where we
stood at .the beginning of 19507 I

suppose that the stalemate in the
Korean war, the prospect of armis-
tice, the reduction in the stockpiling
programmes of the various nations
and several other causes have helped
to bring the price index down. I do not
minimise the efforts made by the
Government of India or by the Re-
serve Bank in this connection. But,
since the hon. Finance Minister poin-
ted out to us last year that the in-
crease that has taken place since the
commencement of the Korean war
was common to most countries and
was beyond the control of this coun-
try, I shall not be far wrong in say-
ing that much of the decrease that
has taken place is also due to exter-
nal causes.

Lastly, I should like to draw the
attention of the hon. Finance Minis-
ter to two statements made in the
White Paper which relate to the pro-
duction of food and cotton in the
current financial year. It is said in
the statement that the target for ad-
ditional cotton production had been
reached. I think the flgure stated
was that the production will amount
in the current year to 34 lakhs bales.
It may interest him to know what
the Ministry of Food and Agricul-
ture have stated on this subject n
their report for 1951. The repert

says:

“29.3' lakh bales of cotton were
produced in 1950-51 as against
26-3 lakh bales in 1949-50 aund
17-7 lakh bales in 1948-49. 'The
1951-52 crop has been damaged
owing to prolonged drought in
the main cotton-growing  re-
gions. The éverall outturn may,
however, be not worse than that
of last year.”

I have made enquiries on the sub-
ject and I understand that the total
outturn may be expected to be in
the neighbourhood of 31 lakh bales.
I should like to ask the hon. Finance
Minister how his Ministry arrived
at this figure of 34 lakh bales when
the Ministry of Food and Agriculture
itself knows nothing about _it. The
statement with regard to increased
production of food also is misleading.
While it is admitted that the total
outturn in the year 1951-52 may. not .
be more than that in the previous
year, it is claimed that the target of
additional production has been rea-
ched. The target was 14 lakh tons.
I do not know how the Finance
Minister has assured himself "that
while all those areas where the
Grow More Food Campaign was not
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[Pandit Kunzru] |,

proceeding have fared badly on ac-
count of drought and other calami-
ties, the Grow More ¥ood <chemes
have escaped the disastrous effects
of these calamities. Statements of
this kind are made by the Food
Ministry year after year. If these
statements are believed to be true,
then, during the last three or four
years, we should increase the out-
turn of food by about 6 or 7 million
tons. But. we know that in actual
fact, there is still so serious a shor-
gage that we shall be compelled to
import about 5 * million tons from
abroad. I suggest to my hon. friend
the Finance Minister that he should
not use the language that the Food
kMinister uses. -

Shri Sondhi: Or at least consult
Mr. Sidhva. .

Pandit Kunzru: I seriously say
that we expect him to be more cau-
tious. We expect him to exercise a
check on their undue optimism and
baseless claims. If he too fally a
victim to this tendency in the Gov-
ernment of India. who will scrutinise
the figures of the other Ministries on
our behalf and give us that true and
unvarnished account of the econo-
mic position in the country that we
exbect from our Finance Minister,
particularly from so cautious and
tairminded a Finance Minister as
Mr. Deshmukh.

If you will permit me, Madam, I
should like to draw his atténtion to
one more point.

Some Hon. Members: Carry on.

Pandit Kunzru: I ventured to draw
the attention of the House a few
days ago to the inadvisability ot
passing an Ordinance to impose
taxation of any kind. The hon.
Finance Minister was able to assure
us that the Government after recon-
sidering their position with regard to
the Finance Bill had decided to ask

Parliament not merely to consider
but also pass it. I draw his atten-
tion to, a Bill introduced by the

Ministet of Industry and Commerce
the other day with regard to the
safety and npreservation of coal
mines. Before the Bill came before
the House, an Ordinance had already
been passed on the subject and that
Ordinance imposed excise duties on
coal raised in India and the same
amount of duty on imported coal. 1
do not kndw how the Finance Minis-
ter’ can allow such a state of things
to continue. Perhaps, the Ordinance
was passed when the Government of
India were under the influence of

different ideas. But having changed
their mind about the Finance Bill, I
hope they will also see that in tuture,
no Bills involving taxation are anti-
cipated by Ordinances passed by the
President.

I am grateful, to you, Madam. for
the time that you have been pleased
to give me.

Shri C. D, Deshmukh: I am very
grateful to the hon, Members who
have offered me bouquets......

Shri Kamath: No brickbats !

Shri C. D. Deshmukh:...... and 1 also
bear no malice to those who have
thrown brickbats. I make an ex-
ception of one hon. Member, that is
Shri Velayudhan, who I thought.........

Pandit Thakur Das Bhargava: He
is a class by himself.

Shri R. Velnyudhan. I had no
malice.

Shri C. D. Deshmukh: I know, and
I said I bear no malice. And it
rather struck me—not the grickbats
—but the thought struck me that
Shri Velayudhan, true to his name,
is the spearhead of many ideologies
and philosophies some of which he
may not have had time to digest. and
therefore I thought he was rather
carried away and made somewhat wild
accusations. ] haveeno quarrel with
his philosophy. After all we cannot
expect to think allke on these basic
1ssues o1 whether society should be
organised in a capitalist manner,
whether it should find scope for
mixed economy or not, and all that.
But I think he said ‘something about
the recent borrowings, that this
country had given up its independent
foreign policy. And then he mutte-
red something—he 1is capable of
muttering—something about military
bases. Now, I should say that all
his observations in this regard are
comnletely baseless and I would chal-
lenge him to

Shri R. Velayudhan: I did not say

........ cess

anything about that.

Shri C. D. Deshmukh: I am sorry,
but I hardly like to repeat the words
that he used, like American bloc......

Mr. Chairman: “Borrowing only
from one bloc” he said.

Shri C. D. Deshmukh: I am sorry
I am being dragged to repeat some
words. I think he said, something
about being stooges.
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Shri R. Velayndhan: I said about
borrowing from the Anglo-American
bloc.

Shri C. D. Deshmukh: I really
thought it was wild talk, and I would
challenge him to prove in any
manner that in accepting aid we have
given away our liberty of thought
in this matter. Actually, out of the
loans of 300 millions dollars to which
he referred or _some other hon.
Member referred, 99 million dollars
were from the International Mone-
tary Fund. Now, that is an inter-
national body. It is not a foreign
nation so to speak, and we are mem-
bers of it, one of the big five, if I
may say so. And we borrowed 69
million dollars from the Interna-
tional Bank for Reconstuction and
Development, So half the figure that
he has mentioned was borrowed in a
manner which would be regarded
as respectable by any one except by
Shri Velayudhan.

Shri R. Velayndhan: There are
many others also in the country.

Shri Tyagi: Yes, there are.

Shri C. D. Deshmukh: Now,
Madam, it has been said that this
Budget does not take sufficient ac-
count of the common man and that
in particular, in spite of the realisa-
tion of such a huge surplus no pro-
posals have been put forward for re-
ducing taxation. 7As I explained in
my brief speech this is a caretaker
or interim Budget and we have pre-
ferred to leave to the next Finance
Minister and the next Government to
consider these matters,” Apart from
that, I have to explain, that these
surpluses are illusory. I think it is
true that we realised a surplus of
Rs., 66 crores more than our antici-
pation on the revenue side and on
the ways and means side we had a
sharp fall of no less than Rs. 83
crores, and if it is any satisfaction to
hon. Members, I was as inaccurafe in
estimating the surplus on the reve-
nue side as I was in anticipating the
receipts from borrowing. So at
least they would admit that
was no malice-prepense in
matter, Actually I think I
one of my previous speeches, one is
inclined to be conservative in the
matter of receipts and somewhat ex-
travagant in the matter of expendi-
ture. If you analyse these receipts
yqu will find that about Rs. 51 crores.
of the excess occurred in imvort
duties. Of that about Rs. 63 crores
was due to increased consumption
after derationing of motor-spirit.
That had not been quite considered
when I think the decision had been
423P.8.
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taken, but it had not become quite
obvious_by the time the Budget was
framed.” Then, in regard to other
articles, nearly Bs. 5 crores was due
to art silk yarn and thread because
in the middle of the year, in May,
1951, we decided to put these articles
under the Open General Licence. And

the increase in the other items—
nearly Rs. 233 crores—was due to
larger imports following increased

availability of general goods abroad.
The procedure in this matter, Madam,
is to review our foreign exchange

resources every quarter, and i{f we
find that we are in a comfortable
position, then to extend the list of

articles on the Open General Licence.
Now, these decisions cannot always
be anticipated when the Budget is
framed.

Another consideration {s that much
of this revenue
duties. Now, if one were to be very
cautious, realising the evanescent
character of these export duties, one
would be inclined to put all the pro-
ceeds of export duties to a depot
head, to be drawn upon for non-re-
current purposes, and had that been
done, in form, there would not have
been any surplus on the revenue side
at all, because we would have shown
receipt from export duty so much,
then expenditure to be transferred to
deposit head so much, and I think
hon. Members would have felt
quite content. Actually, what we
did was to avoid this kind of proce-
dural device and to use the proceeds
on exports duties for our de-
velopment expenditure, and 1 think
that this is a perfectly legilimate
action. Obviously, when there are
no export duties or when they have
to be reduced, then one would have
to look to other means for implemen-
ting the Five Year Plan. But while
the going is good, it is our duty to
utilise these windfalls for the imple-
mentation of the Five Year Plan.

Pandit Kunzru asked < what would
happen if our revenue did go down
and whether it was our intention to
go on taxing the public for the im-
plementation of the Plan. To the
extent to which we could not borrow
may be we have to consider taxation.
If in the nature of things there are
limits to taxation, one would have
to think of some other means but 1
hardly like to cross bridges before
coming to them./

In regard to loans I do not think
we realise" in what a transitional
period we are living at the moment.
The old pillars of the money market
have gradually gone and many of
them are uncertain

svsses sse see eseemd

comes from export .

2



1859 General Budget—1952-53 3 MARCH 1952 General Budget—1952-53 18680

Shri Kamath: There is a yawning
gulf between the hon. Minister
and the Member here.

Shri C. D. Deshmukh: So I heard
and perceived it. I say it has been
our conscious effort to reduce these
yawning gulfs between the various
sections of the community and it
was in pursuance of this objective
that certain social and political
changes were brought about. But
they had their repercussions on the
money market.

Then the middle class unfortunate-
ly are the worst to suffer from this
continuous process of inflation. It
was not deliberate, it was not de-
vised by anyone but they are the
section whose earnings are fixed in
terms of money and naturally there
is a continuous transfer of wealth
from them to other classes, which
have means of increasing their earn-
ings either by their wit or by their
pressure or by any other means avalil-
able to them, If one were to analyse
the share-holding and so on in
the old days before the war, one
would find that it was the middle
class which out of those savings ‘sus-
tained the money market and loan
market and so on. Therefore on ac-
count of the incapacity of this class
a new situation has arisen and that
is, one suspects, that there is a cer-
tain amount of wealth thinly spread
over the rural area and it has been
our attempt to induce the rural
classes to take notice of Government
borrowings. But obviously new
forms have to be devised for their
benefit. This we have been doing
through the channel of small savings
and although we have failed to raise
the money in the open money market,
we have increased our receipts from
small savings from 30 to 40 crores
and I hope that that process will
continue. It must be remembered
that before the war our rural popu-
lation had ten years of very trying
times and the quality of thrift can-
not be stimulated so readily in
elasses which have been living, shall
we say, on the margin of subsistence,
carrying on a very precarious indus-

try, namely agriculture. That was .

the situation between 1931 and 1939.
I believe that a change is under way
but it will take sometime before we
see the results. In the meanwhile
we are doing all we can to restore
the health of the money market. We
have brought about a certain read-
justment of the rate of interest. That
again was a very slow and painful
process. It is so easy to cheapen
money but it is very difficult to re-
tive to a prepared line of retreat

when you are making money dearer
and the community has to be made
accustomed to sustaining small oc-
casional shocks. That I think has
now been accomplished. It may be
that in future the results of our bor-
rowings will not be so disappointing
as they have been in the past.

One last reflection on this topic
and that is that we always try and
leave room for borrowing by the
States. Otherwise the States have a
grievance that the Centre takes away
the cream of the money market, and
so we try io leave room for about 15
crores of borrowing by the States.
So that is why at least in these tran-
sitional and difficult years we have
to depend on our revenue surpluses
in order to meet our needs of capital
expenditure. As I pointed out the
total result of last year’s working,
that is the working of the year that
is just ending, was that we were
down to about 17 crores and next
year we are going to have a deflcit
of 41 crores, even after allowing for
the saving that might be effected by
the abolition of part of the subsidy.
In the circumstances I feel myself
and I now give my personal opinion,
because, as I said, the matter had
best be decided by the new Govern-
ment that there is not very much
roum, except for small adjustments
in the way of tax relief either to
the common man or as chambers of
commerce press me for the relief of
the industrialists. Because they are
also urging on me the necessity of
reducing taxation but for another
purpose. They feel that that would
furnish a stimulus to industrialisa-
tion and to increase of the manu-
facture and stock of consumer goods
in the country.

That brings me to the next point
and that is the subsidy. This year
on account of the elections it was
not possible to hold the Food Minis-
ters’ Conference at the wusual time,
which is November or December, I
think, and these questions such as
food bonus,  subsidy, procurement
prices, the basic plan for the coming
year, are decided In this conference.
Now as that conference cguld not be
held we could not take any deci-
sion in regard to subsidies and as it
happened the budget had to be pre-
pared and had to go {o print before
Government could obtain the views
of the State Food Ministers assembled
in conference. But between the prin-
ting of the budget and my making the
speech the decision was available and
therefore I incorporated a reference to
it in my budget speech. That is all that
there is to it and there is no need for
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any dark suspicions that my friend
Mr. Alagesan might have harboured
on this score.

The subsidy situation is very diffi-
cult; specially if one has to make any
impression at all on prices, then one
would have to have now about 80
crores, because the cost of the grain
that we import is going up, because
the rates are going up and becguse of
the increase in frieght. 1 believe
all members would readily concede
that that kind ot subsidy is entirely
beyond our means, surplus or no sur-
plus. Nor was it possible for us to
carry on with the subsidy even on
the old basis. Last year we spent
about 35 to 36 crores. When I
framed the budget I thought it miglt
be possible to have about 25 crores.
Then we came to the conclusion that
2 sum of this kind utilised only in
rural areas and that is for the bene-
fit of not 10 crores but 4.4 crores of
population, mostly urban, would not
be very fair., And that view was
shared by the representatives of
State Governments. Indeed last year
when we altered the policy in regard
to subsidy the Bombay Government
protested ajgainst -that miost vigo-
rously and this year we find that the
other State |Govermments share the
same view, so that opinion was at
least unanimous, except in rega_lrd to
one special case, for which I did not
find many words of appreciation.

But apart from that case they all
agreed that by and large the subsidy
should be abolished. This is not an
absolute decision in that we are still
determined to subsidise the price of
the poor man’s grain, namely milo,
and one or two varieties of rice, I am
reminded by my hon. colleague, the
Deputy Minister for Fcod. So, that
would cost a few crores. Then, the
continuance of the subsidy while
this decision was being taken has
cost us Rs. 10 crores, about Rs. 5
crores every month. This is an ans-
wer- to the aquestion which somebody
asked: why could we not have left
the decision to the new Government
as we left the decision on taxation to
the new Government. The answer is
we might have lost another Rs. 10
crores if they had taken the same
view as we had and we thought it
much better to save Rs. 10 crores
and to earn a certain amount of op-
probrium than to leave the decision
on a sort of general formula for the
coming Government.

5r.

That is all, madam, that I have to
urge in regard to this question of sub-
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sidy except in regard to the point
made by Shri Kunzru, and that was
whether we had considered what
effect it would have from the econo-
mic point of view. Now, to the
Finance Minister that is the only
point of view—it is not so much the
money; I can assure him that we
did not take the decision in order to
save money—and I feel much more
keenly the responsibility that rests on
the Finance Minister as the Minis-
ter for Economic Affairs to keep the
price situation under control. We
had a very careful study made of the
possible effect of taking away the
subsidy on the cost of living, and
that study shows that there would be
an increase of three points—I made
an enquiry and they assured me it
is not 3 per cent. but three points—
in the cost of living index. Now,
that is not really taking a very grave
risk, and what we are taking away
by way of subsidy we intend to give
for speeding up the implementation
of minor irrigation works and tube-
wells and so on and we thought that
from the point of view of the com-
munity at large that would be a
much better outlay of money. As re-
gards the actual figures of price
indices, in regard to which I can
assure hon. Members that 1 indulge
in no complacency because I was
warned by one of the hon. Members
that I should not be complacent—I
pass many a sleepless night, figura-
tively I mean—I should like to read
out some of the figures in regard to
the cost of living index.

.Madam, the time is over but I
would like to finish this point which
is a very important one.

ll;ir. Chairman: He can go on till
5.14.

Shri C. D. Deshmukh: I do not think
I will detain 'the House that long.

The base is August 1939...100. The
index in 1948 was: Bombay 288,Cal-
cutta 339 and Madras 315. Kanpur
I do not like {o quote because the
base has been changed for calculating
the Kanpur price index. Delhi is 345.

The Minister of Labour (Shri Jag-
jivan Ram): Nagpur?

Shri C. D. Deshmukh: I have not
got Nagpur because the indices my
colleague is referring to are on a
different basis but these are indices .
on the same base, namely August
1939, therefore they are more easily
<ompnorable. We have got figures here
up to December, 1951. There is a
certain amount of timet-lag in these
figurcs. The figures are: Bombay 315,
Calcutta” 370; for Madras I have got
the January figure which is 345; and
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for Delhi the December figure is 376. It
will be seen, Madam, that the increase
between 1948 and end of 1951 or, shall
we say, beginning of 1952 is 10 per cent.
or less. Considering what has been
happening in the rest of the world I
do not think that this is grossly exces-
sive although I do admit that i is our
duty to do everything we gan to bring
the index down.

Shri Venkataraman (Madras): May
I ask why is the cost of living index
moving upwards while the general
wholesale price level is going down?

Shri C. D. Deshmukh: I think,
Madam. I have said there is a certain
amount of time-lag both in the report-
ing as well as in the impact of other
prices on the cost of living index. For
instance, you will find that in the
wholesale index the cost of imported
raw material has gone down. Now it
will be another three months before
that is reflected in the cost of the
manufacured article......

Shri Sondhi: Might be more.

Shri C. D. Deshmukh: Might be more.
When we refix the cost of cloth, for
instance, we shall take a price which
is three months old. I believe that is the
rcason. Any way, the poinl 1 was going
to make is that we seem to have passed
the peak in this. In Bombay, for
instance, in June 1951 we reached 321,
we have come down now to 315. For
Calcuita we had 387 in August 1951,
now it is 370. In Madras there is a
{fal! of only two points; ia September
1951 it was 347, now it is 345. In Delhi
in November it reached 383, now it is
376. So, it was after considering this
price situation very carefully that we
took the decision in regard to subsidies.

Then 1 will refer to an important
point which was made by Prof, Shah
who, as usual, made very considerate
and weighty observations. We do in-
tend to stand by this undertaking to
appoint a taxation enquiry committee,
but it is all a question of what would
be the appropriate time. I believe dur-
ing the previous budget discussion I
had occasion to say that in my opinion
it would be better if we waited for the
Fiscal Commsision to complete part of
its work and to cover part of the fleld
I believe that for that purpose it would
be necessary for them to sruvey the
fleld and we might as well have the
results of their investigation before we
appoint a taxation enquiry committee
or Commission. .It may be that it
would be possible for us to utilise
the ripe experience of some members
of the Fiscal Commission for giving
a lead and guidance in the matter of

.General Budget—1952-53 3 MARCH 1952 General Budget—1052-53

1804

the taxation enquiry committee. There
is a very distinguished public man at
the head of the Fiscal Commission,
there is also an economist, and I was
hoping that sometime in the course of
the next year we shall consider this
question when the new Governments
are all settled in the saddle and we
have had one or two Finance Ministers’
conferences in order to consider allied
questions like uniformity in sales-tax,
methods of collection and so on, before
we embarked on a taxation enquiry
committee.

Then I was not guite sure—because
ihe hon. Member did not have time to
elaborate his remarks—what he meant
by a separate flnance committee or
commission which would discharge
sofe tasks outside;the sohere of the
present Fiscal Commission. It appear-
ed to me that what he was urging was
something that went beyond the limits
of our Constitution. It would probably
mean a recasting of the Constitution to
bring about that kind of distribution
of rights and resources and labilities
as between the Centre and the States
in order to give a new term to demo-
cracy. That is a vefy big problem and
I should not like to make any remarks
lightly on the subject. We shall give
thought to what he has said in this
respect.

I shall now proceed to say a few
words about this perennial question of
control and decontrol. Now, no one is

/for control absolutely or decontrol
absclutely. These are matters which
mnust be dictated by the supply and
demand position at any given time. I
believe all the hon. Members who have
urged decontrol today would admit
that in present circumstances control
like import control, export control, ex-
change control, are very necessary. In
regard to commodities, I believe it
would be admitted that iron and steel
is still very short in the country and
that if we were to take away the
control in the mysterious hope that
somehow things would re-adjust them-
selves and under the stimulus of high
prices new factories or new manufactur.
ing capacity would be established, we
shall find that we shall have a very
trying five or six year period at least
before the new money which has come
through additional price is translated
inlo additional plant and additional
iron and steel production. So, this
question of control and decontrol is
constantly under review and where it
is possible one either modifles or even
gives up control,

I have not the time to enter into
each individual case, but I would like
to give a few figures in regard to
cement, for Instance, to which reference
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was made as a sort of illustration of
the difficulty we face. The first thing I
would like to point out is that at
present there is distribution control
over cement and that is being exercised
not under any Central legislation- but
under an agreement with the Central
and State Governments and the latter
under this agreement issue control
orders and thus control distribution.
The total production of cement in_1951
was 35 lakh tons and represented an
increase of about 5 lakh tons as
compared to 1950. The total demand
was estimated by the Ministry of
Commerce and Industry at about 55
lakh tons. So, in view of this fact that
the potential demand was still very
much higher than the supply and in
order to ensure supply for essential
development schemes whose estimates
would go up immediately if cement
were to go up in price, we felt that it
would be wise to continue the control
on cement. We think that in 1952 we
could set up the production say to 36
lakh tons. Now there may be a
difference of opinion. I do not deny
that people may hold different views
as to the actual capacity for production,
but I think that by and large they
would admit that if the demand and
supply situation is as it is in this rather
illustrative case, then they would have
to think twice before they take away
control and indulge in a policy of
laissez faire.

I do not like to enter into the pros
and cons of the main issue, namely.
control and decontrol of food, because
the moment one says something then in-
ferences are drawn and one is pre-
cipitated into a sort of action that one
is decide after mature delibe-
ration. I should say that prima facie
present time when we have had two
bad years would not be the time when
one would modify the system. On the
other hand, a certain amount of
statistical evidence is accumulating
that for one reason or another the
actual production is underestimated in
various States. We have got to piece
together all this evidence. We have to
consider the observations on this

matter that fell from Food Ministers’

at the recent Conference and take a

idfon. I e—] am speaking
without consultation with my hon.
colleague behind—I Iimagine that our
expectation is that while it may * be
possible to bring about some kind of
modification should the facts warrant
that, it would not be possible to take
away control. I understood the hon.
Ilvgember to dsay that hclzicv;oultd.ge contint

we own a po, ot ‘progresive
abdlﬂgy of control in fifteen years. I
am one with him that that policy might

prove to be quite feasible,—(An Hon.
Member: Feasible? You talk like the
Britishers.)—and I think the Planning
Commission 1is likely to consider
this subject - gain.

I can remind him of one more fact,
and that is that in regard to rice the
situation is peculiarly difficult and all
his complaints about quality are not in
respect of wheat but in respect of rice.
That is because there is a great world
shortage. But that does not justify
this bitterness, not his bitterness but
the bitterness of the rice that he tasted!
But I was going to say that even before
the war we imported for the whole of
India a million and a half to two
million tons of rice... (Dr. Pattabhi:
No.)... and therefore I cannot see that
in any near future it would be possible
for us to reform the rice situation as
it is, He said something about people
not being prepared to suffer the con-
saquences of the economic action,
however strong their love for the coun-
try, or something like that. But I do
not think it is a case of (being patri-
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ortic where it is convenient). It
is really a question of taking very
grave risks with the poorer sections of
the community. It is not possible
to portray to oneself what exactly
would happen if one's estimates of
production or shortage for any parti-
cular year went wrong, because under
a system of decontrol the mercantile
community would, for gain, not out
of wickedness, naturally try to secure
their own position and therefore in
place of a shortage of 5 per cent which
should not affect anyone prejudicially
there is every likelihood of a shortage
of 15 per cent developing and in a
population where we are living on the
margin of calorific adequacy it is rather
dificult for Government to take an
outright decision in a matter of this
kind. I am not joining issue with him.
I am only trying to make clear to him
some of the difficulties which confront
us every time that we are considering
an issue of this kind.

Now, there are various other matters.
There are observations to be pondered;
there are remarks to be considered
sympathetically; there are suggestions
that require critical examination.
These we shall consider between now.
and the time that we put forward the
next Budget.

Shri Kamath: Next means next year?

Shri C. D. Deshmukh: No. A proper
Budnet. I mean, we have now put
forward only votes on account. We
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are not considering here the annual
Statement of Revenue and Expenditure.
So, we shall have some time to consider

these and I have no doubt that all -

my colleagues who have: been here
have taken copious notes in regard to
such matters as financial matters, the
Public Accounts Committee’'s Report
etc. I can assure the hon. Members
that I shall spare no effort to ensure
that due consideration is given to the
Public Accounts Committee’s Report. It
is not open to me to say what steps are
being taken from time to time, but I
can only assure him that investigations
are being made and steps are being
taken. Similarly, in regard to Harijan
scholarships, I am not unsympathetic.
But I have been given to understand
that difficulties are often experienced in
awarding the scholarships. My hon.
friend shakes his head. Unfortunately,
my hon. colleague the Education
Minister is not here. But there should

be no inordinate difficulty in stepping
up funds available for this purpose,
should we all sit together. I am not
myself aware of having turned down
with hard-heartedness any request in
this direction.

I do not think, Madam, I need make
any remarks in regard to decentralisa-
tion of textile mills. That is one of
those revolutionary suggestions again
which will require a great deal of con-
sideration. It only seemed to me that
the hon. Member over-simplified
matters when he said take all these
looms and spindles and spread them all
over the place and that means de-
centralisation!

Madam, I think I have covered most
of the important points now and 1
shall bring my speech to an end.

The House then adjourned .till Half
Past Nine of the Clock on Tuesday,
the 4th March, 1952.





